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HOUSE OF THE PEOPLE 

Tuesday. 21st April, 1953.

The House met at a Quarter Past 
Eight of the Clock.

[M r . S p e a k e r  in the Chair].
ORAL ANSWERS TO QUESTIONS.

R eforms in  Pa r t  * C  States

*1483. Shri M. L. Dwivedi: (R) Will 
the Minister of States be pleased to 
state the reforms which hmvm been 
decided by the Government to be put 
into force in the following Part ‘C  
States:—

(i) Manipur;
(ii) Tripura; and
(iii) Kutch

under the Part States Act. 1050?
(b) When are these reforms likely 

to take shape?
The Minister of Home Affairs and 

States (Dr. Katju): (a) and (b). Ihe
Government of Part C States Act, 
1051 provides for the settin/  ̂ ud  of a 
Council of Advisers in each of the 
States of Kutch, Manipur and Tflpura 
to advise the Chief Commissioner in 
the exercise of his functions. A Coun
cil of Advisers was constituted in 
Kutch on the 27th July, 1052. A 
similar Council of Advisers has been 
set up in Tripura on the 14th April 
1053, The question of constituting a 
Council of Advisers in Manipur is 
under consideration and it will soon 
be solved.

Shrf M, L. Dwivedi: May I know, 
Sir, if as a result of the working of 
the Ministries in various Part C States 
any difficulties have been experienced 
and Government have considered ô êr 
them?

Dr. Katju: Does this question re
fute to Part C States other than Tri
pura. Manipur and Kutch?
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Shri M. L. Dwivedi: Yes.
Mr. Speaker: Then it does not aris*,
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D oles for  D isplaced Persons at Y ole C am p

*1484. Shri S. C. Samanta: Will the 
Minister of Rehabilitation be pleased to
state:

(a) the number of displaced persons 
receivixig doles as on the 31st Decem« 
ber, 1052 in the Yole Camp;

(b) how many of them are (i) tem
porary liability, (ii) permanent liabili^»
(iii) semi-permanent liability, and (iv) 
others; and

(c) the amount of dole given to each 
person per day?

The Minister 
(Shri A. P. /ain):

of RehabiUtatlon
(a) 6,100.

(b) (i) 4287
(ii) and (iii) 1813
(iv) Nil.

(c) Cash doles: Rs. 8/ -  p.m. per
head to displaced persons
above 6 months; and Rs. 4 /
p.m. per head to displaced 
persons below 6 months. 

Rations: 6 Chhataks of basic
cereal rations (wheat atta or 
rice) per head per day to dis
placed persons above 12 years 
and 3 Chhataks of basic cereal 
ratlong (wheat atta or rice)
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per head Der day to displaced 
persons above 2 years aad 
below 12 years.

In addition the semi-permaneat and 
permanent liabilities of Government 
are entitled to firewood and clothinjc 
according to prescribed scales.

Shri S. C. Samantjt: May 1 know,
Sir, whether any number has been 
added to the Yole Can^ with the abo
lition of the Jammu Camp?

Shri A. P. Jain: The question is al
together incomprehensible to nie, be
cause Jammu Camp l)as nothing to do 
with the Yole Camp.

Shri S. C. SamaBta: May I know
whether a number of unattached per
sons who were left in the Jammu 
Camp after its abolition were added 
to the Yole Camp or not?

Shri A. P. Jain: Some time ago a 
lew persons belonging to the perma
nent liability were brought to the 
Yole Camp. But I may inform the 
hon. Member that the Yole Camp has 
been practically disbanded. The last 
batch of 103 families is shortly to 
leave and then the camp will be com
pletely closed.

Shri S. C. Samanta: May I know.
Sir, how the training arrangement of 
these, semi-permanent liability, Unat
tached persons will be met—whether 

Central training centres will be open
ed in Yole Camp or elsewhere?

Shri A. P. Jain: As I said, the Yole 
Camp is being wound up.

Shri T. S. A. Chettiar: May I know 
Dn what principles these divisions are 
made?

Shri A. P. Jain: The principle is
given there—age.

Shri T. S. A. ChetUar: I mean
permanent liability and temporary 
liability.

Shri A. P. Jain: LiabiUUes are
divided into three categories:

(i) Complete permanent liabili
ty: Those displaced persons who 
due to age or infirmity cannot do 

any useful work and who have 
none in a position to support them 
at present or in the future;

(ii) Partial permanent liability: 
Such inmate5; of Homes/Infirma
ries as can, after some training 
become partially employable or 
whose children, as they are able 
to stand on their own legs, can 
contribute partially towards main
tenance of their parents; and

(iii) Complete but terminable 
liability: Dependent children and
orphans living in Homes/Infirma
ries, will constitute Government’s 
compilete but terminable liabiUty. 
Such adults, as after an initial 
peried of training ape in a positicyi 
to support themselves, or their 
children/other relatives are in a 
position to support them will also 
constitute complete but terminable 
liability.
Shri S. C. Samanta: May t  know

whether any complaint has been re
ceived by the hon. Minister *as regarda 
the insufficiency of supply of clothing 
and medical facilities there?

Shri A. P. Jain: No such com
plaint was received. But as 1 said the 
camp has »been wound up: Only 103 
families remain which are in the pro
cess of being shifted from Yole Camp 
to other places.

San sk rit  Stu d y

*1485. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state:

(a) whether the Government o£ 
India have given any subsidy to any 
Indian Universities for promoting San
skrit study;

(b) if so, to which Universities; and
(c) the amount of subsidy to each 

of them?
The Deputy Minister of Natural Re- 

sonrces and Solentiilc Research (Shri 
K. D. Malayiya): (a) to (c). Govern
ment hav&. given to the Andhra Uni
versity a Silver Jubilee grant of Rs. 3 
lakhs for the establishment of a chair 
of Sanskrit.

Dr. Ram Snbhag Stngh: May I
know, Sir, whether Government has
been approached by any other Uni
versities for grants for such studies?

Shri K. D. Malaviya: Yes, Sir; 
various Universities have approached 
Government for help on a Five-year 
Plan basis and all those schemes ara 
being considered.
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Mr. Speaker: He need not go intj
<3etails.
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Shri Krishnacharya Joabi: May I
know. Sir, whether any subsidy is
being given to other institutes lor
.promotion ot any language?
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[The Minister of Education and 
Natural Resources and Scientific Re
search (Mtiulana Azad): I wvxuld
like to clarify the position. As this
question concerned the Universities,
therefore in reply reference was made
only to the Universities. Certain ins
titutions like the Hoshiarpur luatitute
and the Bhandarkar Institute, Poona
are carrying on research in Vedic
literature or general Sanskrit litera
ture. Government is giving :iid to
these institutions also, but these havo
not been referred to.]

WOMBNIN ALL-INDU SERVICES

*1486. Dr. Ram Subhag Singh: Will 
the Minister of Home Affairs be 
pleased to state the number of women
at present in the (i) Indian Adminis

trative Service, (ii) Indian Police
Service, and (Hi) Indian Foreign
Service?

The DeiNity Minister of Home AITaiii 
(Shri Datar): (i) Indian Admlnia- 
trative Service ...................................  fl

(U) Indian Police Service ......Nil.
(iii) Indian Foreign Service...... 4.

Dr. Ram Subhag Singh: Is there
any bar to women bein^ appointed in 
the Indian Police Service?

ShH D a ^ : No bar.
Dr. Ram Subhag: Singh: Did bm

woman candidate pass the U.P.S C.
Examination for the Indian Police
Service?

Shri Datar: Till now, to my know
ledge, none has appeared Or the
Indian Police Service.

Dr. Ram Subhag Singh: May I
know, Sir, whether there are any wo
men appointed to judicial posts?
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Shrl Datar: We are not concerned 
with judicial posts, except witli regard 
to Part C States.

D isplaced Squatters in  D elhi

*1487. Shrl Bahadur Sinirh; Will 
the Minister of Rehabilitation be
pleased to state:

(a) the number of displaced squat
ters in Detlhi on the 31st January, 
1953; and

(b) whether Government have any 
schemes to provide housing accommo
dation for these squatters?

The Minister of RehabUitation (Shrl 
A. P. Jain): (a) About 16,000 fami
lies. This figure was as it stood on 
31-1-53. I have made subsequent en
quiries and on 1-3-53 the balance left 
was 13,500 families.

(b) Yes. Houses are under cons
truction and m\)re will be construct
ed. Vacant posts and grams of 
money for construction are being 
given in some cases.

Shri Bahadur Singh: May I know
whether any effort has been made to 
see that each one of these squatter 
families is provided with a house?

Shri A. P. Jain: At present, about
6,500 residential units are under cons
truction and It is expected that they 
will be completed by 30th June 1953. 
That will leave a balance of about
7,000 families. It is expected that 
units for these 7,000 wi)l be completed 
before the end of the present calen
dar year.

Shri Bahadur Singh: Are these
families to be accommodated in one 
place or will they be spread over 
various colonies?

Shri A. P. Jain: Obviously, 13,500
familicis cannot be located in one place. 
They will have to be spread over a 
large number of colonies.

Shri Bahadur Singh: When was 
the survey as regards the number of 
squatters made?

Shri A« P. Jain: It was made some 
time during the middle of 1952.

Shri Bahadur Singh: May I know
whether any regard would be had to 
the fact that their places of resettle
ment should not be far distant from 
their places of business?

Shri A. P. Jain: Every regard would 
had to that fact

U n allotted  H ouses of  M u slim  O w n ers

•1488. Shri Bahadur Sincrh: (a)
Will the Minister of Rehabilitation 
be pleased to state whether there are 
any Zones still in Delhi wherein 
houses have been left by Muslim 
owners, but have not been allotted to 
any displaced persons?

(b) If so, what was their number 
on the 31st January, 1953?

The Minister of RehabiUtation (ShH 
A. P. Jain): (a) The whole of Delhi
for the purposes of allotment o f  
houses is one zone now.

(b) The number is fluctuating and 
on the 31st January, 1953 the number 
of houses pending allotment was 285.

Shri Bahadur Singh: May I know
whether the houses left by these* 
Muslim 'owners were declared as 
evacuee property or not?

Shri A. P. Jain: Obviously, the
houses left by Muslim owners a?e de
clared as evacuee property.

Mr. Speaker: Were they, as a
matter of fact, so declared?

Shri A. P. Jain: Yes, Sir. It is a 
very well known fact.

Shri T. S. A. Chettiar: When
there is no much shortage of houses, 
in Delhi, may I know why man.y ot 
them have not yet been allotted?'

Shri A. P. Jain: The total number 
of Municipal units in Delhi which are 
declared as evacuee property is about 
33,000. A certain number of these 
fall vacant and they are allotted. If 
on a particular date, less than 300 
Rouses were vacant as against a total 
of 33,000, it is not a big figure.

Sardar Hukam Singh: The hon;
Minister said Just now that it is now 
one zone. When was this declaration 
of one zone made? What was the 
last date up to which some zones 
wer̂ » kept as Muslim zones?

Shri A. P. Jain: The decision that 
Delhi will be treated as one zone was 
taken on 20th December 1952.

Sardar Hukam Singh: What wis
the number of houses on that date 
in these Muslim zones?

Shri A. P. Jain: I require notice^ 
Produ ctio n  of N ic o t in e

•1489. Dr. Amin: (a) WiU Oie
Minister of Natural Resources and!
SeiMilflo Research be pleased to state 
whether the economics of the procesa 
for the product̂ pn of Nicotine hawr
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been worked out by the Nattonal
Chemical Lak>oratory, Poona?

(b) If the answer to part (a) above
be in the affirmative, do Government
propose to lay on the Table of the
House the detailed economics of this
process and if so, when?

The Deputy Minister of Natural Re-
4M>urces And Scientific Research (Shrl
K. D. Malaviya): (a) and (b). It is
presumed that the hon. Member is
seeking information regarding the
process for the production of Nico
tine Sulphate. A statement giving
the required information is laid on

the Table of the House. [See Appen
dix X, annexure No. 1.]

0r. Amin: Is it a fact that this
process has been known since about
twelve years?

Shri K, D. Malaviya: Yes, Sir.
This process of producing nicotine
sulphate is known not only in our
country but also outside. Its difficul
ty was that nicotine sulphate could

be extracted only from waste tobacco
which contained more than 1-5 per

♦cent, nicotine, but now the National
Ohemical Laboratory, Poona, has
•discovered a new process which could
use tobacco waste which contains less
lhan this amount of nicotine.

Dr. Amin: How does the price o f  
this nicotine sulphate compare with

^he price Of the imported one?
Shri K. D. Malaviya: The cost

calculation of the new orocess shows
that nicotine sulphate which will, be
prepared by this method will be far
cheaDer^than the one imported from
(outside.

A ncient M onum ents

*1^1. Prof. D. C. Sharma: Will the
Minister of Education be pleased to
state: ,

(a) the numbor of ancient monu
ments protected In the hill districts of
the State of the Punjab; and

Cb) whether any more monunients
from these places are proposed to be
taken over by the ArcliBeological
’Department and if so. the details
thereof?

The Deputy Minister of Natural Re- 
aources and Scientifle ResearcOi (Shri
K. D. Malaviya): (a) Thirteen.

(b) No, Sir.
Prof. D. C. Sh«rma: May I know

if th  ̂ fort at Nurpur which has asso
ciations not only with Vedic times
but also with Moghul and British
times is being taken over as a pro
tected momxment?

Shri K. D. Malaviya: It has l i -
ready been taken over.

Prof. D. C. Sharma: May I know
if the fort at Kangra which is called
in history books as; Nagarkot is being
taken over as a protected monument?

Shri K, D. MalaviyaoNagarkot las
also been taken over. ^

Prof. D. C. Sharma: 'May I know
which branch of the Archaeological
Department ôoks after the Punlab
and where is its head . rters?

Shrl K. D. Malaviya: There is no
State-wi^e division in the Central
partment. The monuments have been
divided according to importance and
are either Centrary-controlled or
State-controlled All these which I 

have mentioned are Centrally-con- 
tro’led monuments.

Prof. D. C. Sharma: Is there iny
proposal to have a branch of this De
partment in the Punjab, where you
have so many monuments of religious
importance?

lJ|
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[The Minister of EAidMIoq and 
Natural Resdttrcea and Scientific Re
search (AMilana Atkd): That is
the function of the Punjab Govern
ment ^nd it would certainl;  ̂ look
after the matteiT' ‘ If Is not neê fejjfbarir 
for the Centre to open a separate
branch, It is the duty of the State
Government.] ^

Excise D u ty  by  N oori S ugar W qrrs

*1494. Shri B. N. Roy: Will the 
Minister of Finance be jpleased to 
state:

(a) the amount of excise duty which
is to be paid by Noori Sugar Works,
Bhatni, District Deoria (U.P.) to the
Government;

(b) the year of the crushintf season
for which the amount !s due; and

(c) whether steps have *been taken
lor realising it? g
The Dapaty Mtolater of

(Slvl A. C. Onha): (a) No^moifut
of Excl^ Duty is due to oaid to
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the Central Government by the Noori
Sugar Works, Bhatni.

(b) and (c). Do not arise in view
of the reply to (a) above.

Shri B. N. Roy: Is there any pro
posal to put the factory in working

order under Governmental control?
Shri A. C. Guha: At least, I have

no •such information. The factory is
not working at present.

C o m plain ts  a g a in s t  M inistries

•1497. Shri K. C. Sodhla: (a) WiU 
the Minister of Home Affairs be 

pleased to state whether the complaints
received from the public against the
administration of various Ministries,
are registered properly?

(b) What is the machinery for the
disposal of these complaints?

(c) Is their receipt duly acknow
ledged?

(d) What was the number of com- 
plaiiits received by the Ministry of
Home Affairs during 1952-53?

The Deputy Minister of Home 
Affairs (Shri Datar): (a) to (c).

Each Ministry being an independent
unit, is competent to set up its own
machinery to deal with the complaints
received from the public against its
administration. Complaints relating

to other Ministries received in the 
Home Ministry are passed on to the 
Ministry concerned! for necessary
action.

As a general rule, all communica
tions are acknowledged.

(d) No separate record of com
plaints etc. is maintained as they are
dealt with as a part of the normal
work done in the Ministry.

Shri K. C. Sodhia: How does the
Government gauge what is the im
pression of the general public about
the working of the different Minis
tries?

Mr. Speaker: Order, order. The
Question is too vague.

Shri M. S. Gurupadaswamy: What
is the total number of complaints re
ceived against the States Ministry,
and what is the type of complaints
received?

Shri Datar: As I have btated, we
do not maintain any record of com

plaints separately.
Shri Nanadas: May I know whe<

ther any comjplaints against the Mini
stries of Government have been re
ceived by the Prime Minister?

Mr, Speaker: I think the question
is too vague: what kind of complaints;
from which quarters; during what
period—all these details are lacking.

Shri Y. P. Nayar: When there are
complaints against the Ministries, may
I know whether it is the Home Minis
try that generally takes action through
its special police?

The Minister of Home Affairs and 
States (Dr. Katju): It all depends^
If there is any specific complaint
against any public servant, then it is
referred to the special police for enp 
quiries.

Shri V. P. Nayar: The hon. Minis
ter just now said that the Home Mini
stry receives the complaints and sends
them on to the Ministry concerned.

Mr. Speaker: The point is v/hat
type of complaint is it that is receiv
ed. It may be a complaint even
against a municipality saying that it
did not function properly. Is there a
case for reference to the special police
in the matter of such a complaint?

let the hon. Member reconsider his
question. I think he is referring t3
complaints where something of a
criminal nature or some other offence
is alleged.

Shri V. P. Nayar: May I put my
question differently? Is it the prac
tice that in all cases the Home Minis-  ̂
try receives all the complaints and
passes on the complaints when re--
ceived to Ihe Ministries concerned for
investigation or does the Home Minis
try itself investigate through its owa
machinery?

Dr. KaUu: The Home Ministrr
has got a special police machinery to* 
investigate, but if a complaint is re
ceived in regard to any public servant
employed in another Ministry, then
the question of special investigatioi^
into that complaint is taken up in
consultation with the Ministry con
cerned.

Sliri Pnnnoose: Was there any in
stance of a complaint being received'
against a State Ministry and was any* 
investigation made by the Central
Government?

Mr. Speaker: I think all these
questions are very vague. I can’t
see the specific point.

Next question.
A u g a r h  U nivbrsitt

*1498. Shri N. P. Damodaran: (a>
Will the Minister of Education be
pleased to state the number of students,
in the Aligarh University before Parti
tion and the number at present?
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(b) What are the causes for the fall
in number, if any?

(c) Whfit 8tep6 have Government
taken so far to make the University
more popular?

(d) Is It a fact that elementary Urdu
and Islamic culture are compulsory
subjects for B.A. Part I Examination
in this University?

(e) If so, why?
The Deputy Minister of Natural Be< 

aonrees and Scientific Research (Shrl
K. D. Alalavlya): (a) The number of
students before partition was 4,044 
(1946-47) and was 4,551 in 1952-53.

(b) and (c). Do not arise.
(d) No.
(e) Does not arise.

Shrl N. P. Damodaran: Is it a fact
that the introduction of Urdu and Is
lamic culture as compulsory sublects
Is responsible for the fall in number^

The Minister of Education and Na
tural Resources and Scientific Research
(Manlana Azad): No.

Shri Namdliarl: In secular India is
it not the fundamental right of every
community to preach its own culture?

MUk Speaker: He is asking a ques
tion of opinion. He can refer to the
Constitution.

Indian Navy for the Coronation

Prol D. C. SIttnui: Will the
Minister of Defteco be pleased to
state whether any ships of the Indian
Navy are being sent to take port in
the celebrations connected with ^
Coronation of Queen Elizabeth II of
the United Kingdom and if so, how
many?

Tht Minister of DeleMW Organism- 
tioo (Shri TyagI): It is our practice
for ships of the Indian Navy to
undertake an annual summer cruise, in
the course of which certain exercises
are performed. This is considered neces
sary in order to gain valuable experi
ence. During this summer it is pro
posed that this annual cruise should
take place in the Mediterranean.

At the invitation ef the U.K. Gov- 
ornment, which ha^been extende^d to
all Governments of both Common
wealth and other countries, it has
been decided to send three of the
j ĥips participating in the summer
Cruise to take part in the Naval Re
view at Spithead. It is considered
that this participation In the Naval

Review together with a large number
of ships of all nations will also give
valuable experience.

Prof. D. €. Sharma: May I know
what other countries are taking part
in the celebrations?

Shri Tyagi: The present list of
acceptances, as have been notified, is: 
The United States of America. Spain  ̂
France, the Netherlands, Sweden,
Norway, Portugal. Thailand. Denmark.
Italy, Greece, Brazil, Belgium, Turkey,
the Dominican Republic..........

Mr. Speaker: I do not think he
need go on with the list.

Shri Tyagi:..........and Russia.
Prof. D. C. Sharma: May I know

if Russia took part in the 1937 cele
brations, similarly?

Shri Tyagi: Yes, Sir, in that Coro
nation also Russia took part.

Shri Nanadas: Is it a fact that no
military personnel will be beside the
Prime Minister at the time of the
Coronation in London?

Shrl Tyagi: The question per
tains not to politicians but to tho
Navy.

Shrl Nanadas: May I ifnow whe
ther any defence personnel are to be
present in London at the titaie of the
Coronation?

Mr. Speaker: Ought to be pre
sent? That will be a matter of opi'
nion. He can ask whether it is going
to be present.

That is what I asked.Skri
The PHine Mittltt^ (Shri /awahar- 

lal Nehru): No military or naval or
defence adviser is going to accompany
me to London. As a matter of fact,
we have plenty of advisers in London
on the subject. But I do not
think any necessity of their advising
me on the subject will arise there.

ftrff ipft 'mvx ^  ^ ^
^  infiriT #

The Deputy Minlsler of Finance
(Shrl A. C. Gnha): There is no export
duty on opium. The question of
deriving income on this account does
not, therefore, arise.
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Shri Ragfhunath Sin^h: What was
the production of opium last year?

Shri A. C, Cuba: I do not think
It will be possible for me to give the
actual production. The question re
lates to exports. I can give the
quantity of exports, if the hon. Mem
ber is interested. In 1950-51 the ex
ports were 167 tons; in 1951-52 they
were H i tons.

Shri G. P. Sinha: From when have
we stopped exporting opium?

Shri A. C. Guha: According to the
International Convention we are cur
tailing both export and internal con
sumption for non-medicinal purposes
by 10 per cent, every year. Accord
ingly it will stop after ten years.

3ft m

^ t ^ ^
? ■

Shri A. C. Guha: Mostly to our ad
jacent countries, namely, Aden,
Pakistan French and Portuguese India
for non-medicinal purposes and to
America and the United Kingdom for
medicinal purposes.

Shri Nanadas: May I know why
we are incurring a loss in this—whe
ther it is due to lack of exports or due
to inefficient way of collecting re
venues?

Mr. Speaker: Order, order.

p ft: t

Shri A. C. Guha: Ghazipur is the
only processing factory for India, I
have not been able to follow exacrtly 
what he wants to know, ’

Ml Speaker: What is the quantity?

Shri A. C. Guha: The entire stock is
processed there.

Or. llam Subhag Singh: The quan
tity exported from Ghaziour?

Shri A. C. Guha: li is processed
there. Ghazipur does not :̂<port.

Shri G. P. Sinha: Is it a fact that
we have stopped export Just to have
good relations with China?

Mr. Speaker: Order, order.

Oral Anmers

R evolvers for  D efence S ervx c
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♦1502. Sardar A. S. Saigal: (a) Will
the Minister of Defence be pleased to
state from which firms and of what
amount revolvers were purchased for
the Defence Services from 1st April,
1948 to 31st March, 1953?

(b) Is there any provision for manu
facturing revolvers in the Indian
ordnance factories?

The Deputy Minister of Defence
(Shri Satish Ciiandra): (a) A cer
tain number of revolvers were pur
chased from the U.K., in 1948. I^ c e
1949 no purchases have been made.

(b) It is proposed to manufacture
the revolvers in the Ordnance facto
ries for all future requirements of the
armed forces.

vr #  i  ?
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C o n t r o l  o n  S c h e d u le d  A reas

*1503. Shri Bheekha Bhai: (a) Will
the Miniver of Home Aflaiis be
pleased to state whether Governmwrt
have issued any directive to State
Governments for controlling Scheduled
Areas under para. 3 of the Schedule
VI to the Constitution?

(b) If so, do Government propose
to lay on the Table of the House a
copy of the directive?

llie Deputy Minister of Home
Affairs (Shri DatJ^): (a) Apparently,
the hon. Member is referring to
para. 3 of the Fifth Schedule and not
to para. 3 of the Si?̂ th Schedule whic^
relates to the powers of the District
Councils and Kegional Councils in 
Assam to make laws. If so, the 
reply is in the negativa
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<b) Does not arise.
Shri Bheefcfaa Bhai: May I know

whether any anomaly exists as to the
specification of the scheduled areas in 
Rajasthan and, if so, what directives
have been issued by the Central Gov
ernment to the State Government?

We are not aware ofShri Datar:
any anomaly.

Shri Bheekha lihai: Is it a fact
that the specitication of scheduled
areas has been confused with the idea
of specification of the scheduled tri
bes?

Shri Datar: Sir, I have not been
able to follow the question.

Shri Bheekha Bhaf: May I know
whether any directives have been
issued by the Central Government to
the State Governments for the pioper
working of the Tribes Advisory
Councus conitituted in various States?

fh e  Minister of Home Affairs and
States (Dr. Katju): I am expecting
the Backward Classes Commission to
.go into all these questions. It is cor-
.red that in Rajasthan there are a num- 
l>er of Adivasis who have not been
included into any tribal or scheduled
areas. -

m
\UsE OF A r m y  f o r  I m p l e m e n t in g  t h e  F iv e

Y ear  P l a n

*1504. Shri K. C. Sodhia: (a) WiU
the Minister of Defence be pleased to
state whether it is the intention of the
Government to make use of the static
ainits of the Army in qonnection with
the performance of any items of the
JFive Year Plan?

(b) If so. has any scheme bean
•evolved in this connection?

The Mininter of Defence Organisa
tion (Shri Tyagi): (a) No, Sir.

(b) Does not arise.
Shri K. C. Sodhia: Do Govern

ment think that this practice h likely
to impair the efficiency of the army?

Shri Tyagi: Sir. I couldn't follow
the question.

Mr. Speaker: Is the reason given
in the reply due to the idea of the
Central Government that if they ;ire
so employed it will affect the efficiency
of the army? I think that is what
he wants to know,

gOri Tyagi: In the first place, there
is no question of eCBcienqy. The only
j^art of the Defence Forces which can

be utilised is the Engineering Units,
and all those Engineering Units are
already employed in our own installa
tions and for other requirements of
the Defence Forces themselves. The
army, as it is, cannot be employed for
this because it will be too expensive
to employ the army on labour alone.

The Prime Minister (Shri Jawahaiv
lal Nehru): Part of the industrial
development connected with the De
fence Forces is part of the JFlve Year
Plan itself.

Shri K. C. Sodhia: Are Govern*
ment aware of the public feeling ta
this matter?

Shri Jawaharlai Nehru: No.

niwiT 5 ^  ^
^ ^  3ft iRtl

^ fwJTf irr«n | sftr
^ iTf»r «ff> wit #
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Mr. Speaker: Order, order. I think
he is carrying on an argument now.

Shri S. C. Samanta: May I know
whether it is a fact that the Army
personnel were being used to grow
more food in the last few yearsT

Shri Tyagi: They are already en
gaged in Grow More Food campaign
wherever there is land available near
the cantonments. Wherever thejr
have got lands, they are growing their
own vegetables also.

Shri S. C. Samanta: May I know
whether they are used for improve
ment of agriculture as mentioned in
the Five Year Plan?

Shri Tyagi: I am prepared to
amine if there is &ny possibility. If
any State Government wants troops
to be employed and they can employ
them usefully, 1 am always prepared
to examine any project.

Shri G. P. Sinha: May I know
whether there is any project before
the Government today?

Shri Tyagi: As I said our Army is
only a limited army, a standing per
manent army. It is not like the
people’s army of China that they
could be employed on a large scale- 
n e y  have been enrolled for the p u r 
pose for which they are already bvay.
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V ocational  THain ino  En quiry  C ommtttbb

♦15§5. 8bH Gidwani: (a) Will the 
Minister of BahabUltatlon be pleased 
to state whether it is a fact that the 
Vocational Training Enquiry Com
mittee called Mehrchand Khanna Com
mittee appointed by Government has 
submitted its report?

(b) If so, when was the report sub
mitted?

(c) What were the main recommen
dations of the Committee and have 
Government accepted those recom
mendations?

(d) Will Government lay a copy of 
the report on the Table of the House?

The Minister of Rehabilitation (Shrl 
A. F. Jain): (a) Yes.

(b) On the 19th February, 1953.
(c) Decisions on some policy mat

ters have been taken which are under 
detailed examination with the 
State Governments and the Director 
General of Resettlement and Employ
ment for the purpose of implementa
tion. A summary of the recommen
dations is placed on the Table of the 
House. [5ee Appendix X, annexure 
No. 2.1

(d) Yes.
Shri Gidwani: What will be the

qualifications of those who are to Ije 
admitted as trainees?

Shri A. F. lain: While the vocations 
and courses of technical training are 
practically of a simple nature, they 
must have some education and must 

physically and mentally fit to re
ceive the training.

Shrl Gidwani: These academic
qualifications will be necessary for 
those who are to be admitted?

Shri A. F. Jain: We are going to
allot a certain number of seats and 
the best among the applicants, con
sidering their educational qualiftca- 
tions, their physique, their ttaini^g 
and other things, wUl be <tdmitted to 
those seats.

Shri Gidwani: H is stated that
isocal. State nnd Central Advisory 
Committees are to be set up to supef-' 
vise generally the Centres, screen can
didates. and assist ih obtaining orders, 
ctc. Who will be the member?
of the Local Committees? May I
know whether displaced persons
would be nominated?

Shri A. P. Jain: These are the
recommendations made bjr a certain 
CooMBittee. These racommendatioaf

are being examined in consultation 
with the State Governments and it i» 
only after these consultations have 
been completed, that a decision will 
be taken as to what type of persons 
and how many of them should be 
placed on the Advisory Committees.

Shri Gidwani: There is a recom
mendation of this Committee that cen
tres for women outside homes and in* 
firmaries are to be handed over to 
State Governments. Government are 
aware that there are public institu
tions which are running these institu
tions more economically. Is it not 
considered advisable to transfer some 
of these centres to those institutions?

Shri A. P. Jain: In the first place I 
do not accept the statement of the hon. 
Member that all the centres being run 
by private persons are more econo* 
mlcal. In fact, recently a report haâ  
reached me where the cost on each 
student in the orphanages in West 
Bengal worked out to Rs. 27/- where
as in a Government centre, it worked 
out to Rs. 24/-. But it has been the 
policy of the Governmen: progressive
ly to hand jver these institutions to 
well-organised and well-established 
private bodies. '

C ordite Factory

*1506. Shri N. M. Lingam: (a) Will 
the Minister of Defence be pleased'^o 
state whether a plant has been set 
up at the Cordite factory, Aravankadu 
for the manufacture of Sulphuric acid?*

(b) If so. what is the cost of the 
plant?

(c) Whiat is the installed capacitsr 
and production of the plant?

The Deputy Miniater of Defenee 
CShri Satlsh Chandra): (a) Yea»
Sir.

(b) Rs. 8,18,000/.-
(c) The installed capacity of the 

plant is 10 tons of 98 per cent. SuK 
phuric Acid per day. The production 
of Sulphuric Acid is awaiting the ar
rival of certain spares for the plant 
and it is expected that production will 
commence shortly.

Shri N. M. Lingam: May I know if 
it is the intention of Government to 
supply sulphuric acid to other Ord-̂  
nance Factories like the High Ex
plosives Factory at Kirkee when thia 
plant goes into full production?

Shri SallMh Chandra: The sulphuric 
acid is produced for the require
ments of our explosive factories.

SQiri N. M. Ungam: Is it a fact 
that lor want of conlaiaara U  ttM



2299 Oral Answerg 21 APRIL 1953 Oral Answers 23<KV-

railway for the transport of sujptiuric
acid, other factories have their
own arrangements to import sulphuric
acid from abroad?

Shri Satish Chandra: I do not
know about the civilian require
ments. As far as I know, there are
many sulphuric acid plants spread
all over the country which are supply-

► ing the major needs of factories and
the quantity needed for other civilian
use.

Shri S. V. Ramaswamy: Is there any
surplus production of sulphuric acid
and will it be available for civilian
use?

Shri Satish Chandra: There is
surplus capacity. As the other hon.
Member pointed out, there is difficulty
about the transportation of sulphuric
acid to long distances and there

' fore that capacity cannot be utilised.
That surplus capacity is maintained
so that we may stand on surer grounds
in times of emergency.

N itrocbllulosb

M507. Shri N. M. Lingun: (a) Will
the Minister of Defence be pleased to
state whether Nitrocellulose is being
produced at the Cordite Factory,
Aravankadu?

(b) What is the quantity of Nitro
cellulose being imported into India?

The Deputy Minister of Defenco
(Shri Satish Chandra): (a) Yes,
Sir.

ih) Information is not available.
ProjBCTS under L oan Assistance

nSM. Shri Xholan SInha: Will the
Minister of Flnaaoe be pleased to
state:

(a) the projects selected for loan
assistance from the International Bank
for Reconstruction and Development;

(b) the projects which have received
sueh assistance and the extent thereof;
and

(c) the procedure followed in making
the selection of projects for such
assistance?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) and (b). The projects
selected and the extent to which loan
assistance has been received are as
under:—

Project

(1) Railway Project
(2) Agricultural Machi* 

ocry Froiect

AmoufU qf loan 
assistanut

I 32.8 million

I 7-5 M

(3) Dsmodar Vtilcy Pro
jects (I & II loans) 1 3 8 . 0  milUoD.

(4) Indian Iron & Steel
Co. (Expansion pro
gramme) I 31-5 M

Total .. I 109.8 M

Negotiations have recently been.
Initiated for a Bank Loan of $ 14.t
million for the Trombay Electricity
Project of the Tatas.

Negotiations are also nearing com
pletion for a loan of $ 8 million to the
I.F.C. to enable it to make advances
to various industrial companies to
meet their foreign exchange obliga
tions.

Cc) Selection of projects for loan
assistance is made after the Planning 
Commission, the Ministries of Gov
ernment of India concerned and the
appropriate State Governments have
made an appraisal of their relative
priority, total outlay and expenditure
of foreign exchange involved.

Before a formal application for loan
is made to the Bank informal consult
ations are instituted with them and » 
usually they send a mission to study
the projects on the spot and have dis
cussions with C3k>vernment authorities
to assess the importance of the pro
ject to the economic development of
the country and the stage of prepara
tion reached. Such consultationj faci
litate the selection of projects likely
to be approved for loan assistance by
the Bank.

Bhri Nanadas: May I know how
much of the loan amount has been*
spent so far and in which country it
was spent?

Shri B. R. Bhagat: You want
know how much loan amount has.
been drawn. The total amount drawn-,
is about 50-7 million dollars.

Shri Nanadas: May I know how
this amount has been spent outside
U.S.A.?

Shri B. R. Bhagat: Most of the
expenditure is in the dollar coimtries, . 
UJS.A. and Canada.

Shri Nanadasc I want to know
whether......

Mr. Speaker Order* order. What
he wants to know is this. Are there
any capital goods or machinery Im
ported and from what countries their 
are imported? ^

Shri B. R. Bhagat: I think aU
the imports had been from the U.S.A.
and Canada; none from outside tlM* 
dollar area.
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Shri K K. Basa: May I know whe
ther the prices ot the capital goods
imported from the U.S.A. are fixed
by the Government or whether our
Government purchases in the open
market?

Shri B. R. Bhagai: 1 think the
purchases are made in the open mar
ket through our Supply Mission at 
competitive prices.

Mr. Speaker: Is he sure about it?
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachari);
I might answer that question, if I 
may. There is no question of any
obligation to purchase gouds from any
particular source; nor does the U.S.
Government interfere in this matter
because the Internaiional Bank is not
subordinate to the U.S. Government.

Shri K. K. Basu: In cases where
private firms like the Indian Iron and 
Steel Co., go in for a loaa from the
International BanK, is it one of the
conditions that the Government should
always be the guarantor, and if so,
may I know whether the Government
has any special power j f  control over 
individual institutions like the Indian
Iron and Steel Co., or ^  I.F.C.?

Shri B. R. Bhagrat: Yes. Sir. Gov
ernment guarantees the loan given to
any private Arm and to that extent
Oovernment has control over them.

<sft #  s n f t  i T f  f v  W t t
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Shri Punnoosc: The hon. Minister
stated that there is no obligation to
make purchases from the U.S.A. In
that case, may I know the circum
stances In which we have made all
the purchases from the U.S.A. and
none from outside?

Shri B. R. Bhagat: This is because 
we draw most of our Ipans for loreign

exchange commitments on the projects
and most of these are in dollars and
so the purchases are in dollar coun
tries. There is no difficulty in re
gard to sterling and other currencies.
So, these loans are specifically drawn
from dollar areas.

Shri Damodara Menon: May I
know whether the International Bank
has sanctioned all the loans asked 1 
for by the Government or turned
down any?

Shri B. R. Bhagat: Not all.
Shri Joachim Alva: Out of all the

loans advanced to India, may 1 know
by what year our last loan will have
been repaid?

Slliri B. R. Bhagat: The year is
difterent in each case. I can give a
statement if the hon. Member wants.

H ead H u n tin g  b y  N aoas

*1509. Shri Raghunath Singh; WiU
the Minister of Home Affairs be pleas
ed to state the number of Head hun*- 
tings led by Nagas, occurred on
Indian territory during the year 1952
53 ?

The Deputy Minister of Home 
Affairs (Shri Datar): The information,
is being collected and when received ' 
will be laid on the Table of the
House.

Shri Raghunath Hingh: What is the 
meaning of head-hunting?

Mr. Speaker: He may refer to some
other person. Next question.

Shri Nanadas: One question, Sir.
, Mr. Speak î*: There is no infor- '
mation that is being given. ’

Shri Nanadas: I want some inform 
mation besides the niihiber. ‘

Mr. Speaker: Whatever it may be.
Shri IVaaadas: I want to know

what was the motive underlying head
hunting by the Nagas.

Mr. Speaker: I think he may better
institute these enquirieis of those who
go on head-hynting business. Next
question.

L ibrary M ovement ,

•1510. Shri Jhulan Sinha: Will the ^
Minister of Education be pleased to
state the amount of grant sanctioned
or proposed to be sanctioned to the
Stf»tes as part of the scheme for edu
cational development in the country in 
respê et of consolidation and develop
ment of the library movement and 
establisbme&t of a litnrary service?
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The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): An amount of 
Rs. 9,59,413/- was sanctioned to State 
Governments from Central revenues 
during 1952-53 for improvement of 
Library Service in the States as part 
of the Five Year Plan of Educational 
Development sponsored by the Minis
try of Edupntion. The amounts to 
be sanctioned for this purpose dur
ing  ̂1953-54 will be determined on the 
basis of the schemes yet to be re
ceived from the State Governments. 
However, apart from the contribution 
for libraries under schemes of inten
sive educational development areas, 
a sum of Rs. 10 lakhs has been pro
visionally earmarked for improve
ment of Library Service in the coun
try during 1953̂ 54.

Shri Jhulan Sinha: May I know
how much out of this amount was 
sanctioned to the State of Bihar 
during 1952-53?

Shri K. D. Mahiviya: Out of 9 lakhs 
and odd rupees, the total grant to 
Bihar was Rs. 6,600 under both the 
schemes.
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[The Minister of Education and Na
tural Resources and Scientific Research 
(Maulana Azad): No ]

Shri Jhulan Sinha: May I know
the basis on which these allocations 
to the States are made?

Mr. Speaker: Does Ihe hon. Mem
ber want information about allot
ment to all the States?

Shri Jhulan Sinha: Particularly for 
Bihar.

Shri K. D. Malaviya: The basis Is, 
the schemes are proposed for speci
fic purposes by the State Govern
ments, then all the schemes are con
sidered and allocations made.

Mr. Speaker: We will go to the
next question.

Some Hon. Members: One question. 
Sir» for infonnation.

Mr. Speaker: Therefore, we pro
ceed to the next question.

Mr. Ganpati Ram. Absent. That 
finishes the Question list.

lift «fto : A JIT^

'TPT I
Mr. Speaker: Is the hon. Minister 

for Home AfTairs willing to answer 
this question No. 1490?

The Deputy Minister of Home  ̂
Affairs (Shri DaUr): Yes, Sir.

nifipwfWf w  ffirf iwnff 
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firwf H anferirrftriff w  «pt wtir
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The Deputy Minister of Home 
Affairs (Shri Datar): (a) Certain
reports containing allegations to the 

<clfect that foreign missionaries work
ing in the Sarguja and Raigarh di»- 
triĉ ts of Madhya Pradesh were en
gaged in prosel^ising activities which 
offended the feelings of the non- 
“Christian local population, have been 
received. These reports, however, 
make no mention of any instances of 
turning temples into churches;

(b) Government are taking neces
sary steps to check the objectionable 
missionary activities where they
•«xist. It is, however, not in the 
public interest to divulge the details.

ttft ^ 0  r m f h r :
^  ^  ^  apM  ftr tETTf

^ 9rrfCTTf̂ nff 
"ir?rr ?

Shri Datar: We have no figures.

V ?  3Tk
pRft ii+K ^  snfinfT T̂̂ nr̂ rr 
?

Shri Datar: Goven^ment are lielp-
4ng them only so far as their edu
cational and medical activities are 

^concerned.

wt̂ TiT v̂ o fjHo niprw * ^  ^
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The Minuter ot Home ASkln aad 
States (Dr. Katja): Reports to ttaat
effect have been received and the

State Gk)vernment has this matter 
under very active consideration-

Shri S. N. Das; I know when
the attention of the Government was 
first drawn to this state of affairs?

Dr. Katju: I think about 6 months 
ago.
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Shri A. M. Thomas; May I enquire, 

having regard to the allegations 
made, if Glovemment have made any 
impartial inquiry into the matter and 
given a chance to the people against 
whom these allegations nave been 
made to explain their conducts?

Dr. Katjo: It has been made quite 
clear to Missionary Societies that i£  ̂
they engage in any social welfare 
work like giving medical or educa
tional facilities, they are welcome to 
do so, but if they indulge in evange
lical prosy letising activities, they 
would be undesirable. * That is the 
basic rule.

Shri A. M. Thomas: My question
was whether an impartial enquiry 
has been made.

Dr. Katju: An enquiry is being
made. As I said, we have all these 
matters under active consideration. 
The House should not press me too 
far in this matter.

Shri Nanadas: May I know. Sir.
the nationality of these Missionaries?

Mr, Weaker: I think we are now
going into more details. We will 
proceed to the next business.

WJUTTEN ANSWERS TO QUESTIONS
Pbtrolbum Deposfts in Upper Assam
*1109 /  Shri Amiad All:
**^*-\Shri B^hang Keishinr

Will the Minister of Natural Be- 
souroes and Scientillc Research be
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the news
paper report under the caption 
“Petroleum deposits in upper Assam**
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p^ubUshed in the Hindustan Times,
Evening News dated the 15th March,
1953;

(b) whether there is any truth in it
■or any attempt has been made to verify
the existence of a deposit of rich
petroleum at Naharl^atiya in Sibsagar
district of Upper Assam and that a 
single well there will be able to pro- 
tiuce eight times the total production
o f oil at Digboi;

(c) whether Government are con-
<iucting any prospecting of oil in the
said area; and

(d) if so, with what results?
. The Minister of Education and Na

tural Resources and Scientific Re
search (Maulana Azad): (a) to (d).
Prospecting operations in the Nahar- 
katiya area are beiijg conducted by
the Assam Oil Company Ltd. by
virtue of a prospecting licence for
petroleum granted to them in
Jrebruary 1951 by the Government pf
Assam in accordance with the provi
sions of the Petroleum Concession
Buies, 1949. Copies of the press com
muniques issued by the Assam Oil
Company Ltd. and the Government
of Assam regarding the finding of
oil in Naharkatiya, are laid on the

Table of the House. [See Appendix
X, annexure No. 3.]

F lood -stricken  People of  M an ipur

*1495. Shri L. J. Singh: Will the
Minister of States be pleased to refer
to the reply to the first supplemen
tary question raised on Starred Ques
tion No.. 408 asked on the 2nd March,
1953 regarding flood-stricken people of
Manipur and state:

(a) whether alj the repair works 
have been completed in the flood- 
aflfected areas on the banks of the
Manipur rivers; and

(b) if not, the progress of repair
works so far made?

The Minister of Home Affairs and
States (Dr. Ka^u): (a) and <b). The
information is being collected and will
be laid on the Table of the House in 
due course.

P ension s t o  R e tire d  J. C. O s. e tc .

*1496. Babtt Ramnsrayan Sinfft:
Will the Minister of Defence be pleased
to state: ^

(a) whether retired J.C.Os. aiHd
O .^ . of the Army are paid pensions
monthly in Madras, Bombay, Madhya
Pradesh. Orissa. Hyderabad and My
sore, whereas in Punjab and Bengal
pensions to J.C.Os. and OJls. are
quarterly;

(b) if so, the reason therefor;
(c) whether pensions are paid

monthly to I.C.Os. and J.C.Os. holding
honorary Indian Commissions and not
to other personnel in the Army;

(d) if so, the rsasqns therefor;
(e) whether representations have

been received by the Government to
remove these distinctions; and

(f) if so, results thereof?
The Deputy Minister of Defence

(Sardar Majithia): (a) Yes.
(b) The majority of Indian Military

pensioners JCOs and ORs) reside • in
the Punjab and U.P. where payment
of pension is made quarterly. A
change from quarterly to monthly pay
ment will, in view of the large num
bers involved, entail considerable ad
ministrative difficulties as also extra
expenditure. Further even in the
States where the system of monthly
payments is authorised, it has been
found that pensioners draw their
pension in arrears periodically which
is apparently due to the fact that the
monthly drawal of pension is uneco
nomical for most of the pensioners
who have to go long distances from
their places of residence to the pension
disbursement centres. In the case of
the Punjab and U. P., the majority
of the pensioners seem to be in
favour of quarterly payment of pen
sions.

(c) ICOs are paid their pensions
every month. JCOs holding honorary
Commissions as ICOs may, if they so
desire, draw their pensions monthly.
As regards other JCOs/ORs pasrment
is being made in some States month
ly and in others quarterly.

(d) The number of ICO and JCO
(holding honorary Indian Commis
sions) pensioners is comparatively
small. Their pension is also higher,
and consequently they do not seem
to mind the expenses involved in
collecting the pension every month.

(e) Yes.
(f) A number of JCO/OR pensioners

residing in different States were re- 
centlly contactcgJ. As a result of this
enquiry, orders have been issued au* 
^orising m o n th ly  payment Jn the
case of pensioners residing in Bihar
where the majority were in favour of
this change. In other States, the
consensus of opinion was in favour
of the continuance of the existing ar
rangements.

D isplaced Families in  M adras

*1499. Shrl C. E. Cbowdair: (a)
Will the Minister of EehablUtatlsii be
pleased to state the number of dis
placed families urban and rural, tram
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West and East Pakistan, that are set
tled in Madras State so far?

(b) What rehabilitation benefits 
have been given to them?

(c) What is tjie number of displaced 
families that have gone over to other 
States?

The Minister of RehabiUtation 
(Shri A. P. Jain): (a) to (c). Infor
mation is being collected and will 
be laid on the Table of thê  House in 
due course.

M ints  in  In dia

^1512. Shri Gaopati Ram: Will the 
Minister of Finance be pleased to 
state:

(a) the number of. mints in India 
and persons employed in the work;

(b) whether, the construction of 
modern mint at Alipore in Calcutta has 
been completed and started functionin<g 
to turn out coins; and

(c) the number of coins turned out 
per day?

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) There are at 
present 3 mints working in India. 
The number of persons employed 
there is as given below:

(i) Bombay Mint. ... 1,622
(ii) Hyderabad Mint. ... 185

(iii) Alipore Mint. ... 2,019
3.826

(b) Yes, Sir, it has started function
ing but as yet not in its full capacity.
(0) (i) Bombay Mint: 5 lakhs pieces 

a day;
(11) Hyderabad Mint: 33,000 pieces 

a day ;

(ili) Alipore Mint: 3 85 lakh pieces 
a day upto 14th April, 1953; 
since 15th April, 1953 5 lakh 
pieces are being turned out 
every working day; The 
Mint has not yet come into 
full operation.

C entral L eather R esearch iNSTrruiB 
(M adras)

*1513. Shri Ganpati Ram: Will the 
Minister of Natural Resonrees and 
Soientillc Research be pleased to state:

(a) the research work done so far 
In the Central Leather Research Insti
tute, Madras;

(b) the number of scholars engaged
in research work and the expenditure 
incurred by Government on- each 
scholar; and .

(c) the number of scholars with 
foreign degrees, if any, engaged in the 
work and facilities provided to them?"

The Minister of Education and Na
tural Resources and Scientific Re
search (Maulana Azad): (a) to (c). 
Statements giving the required inr 
formation ase laid on the Table of the 
House. [See Appendix X, annexure 
N0.4.J

N ew  A r m y  Pa y  C ode

• 1152. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to 
state:

(a) the date on which Junior Com
missioned Officers (Food Analysis) of 
the Army Service Corps were brought 
on to the new Pay Code;

(b) what was the date of publica
tion of the said order;

(c) whether provision for release 
has been offered to those desiring not 
to continue their services on the alter
ed terms; and

(d) whether it is a fact that a 
number of the aforesaid category of 
Junior Commissioned Officers applied 
for release on account of alteration in 
their terms of service but were not 
granted such release?

The Deputy Minister of Defence 
(Sardar Majithia): (a) 1st July 1947.

(b) 21st June 1947.
(c) No.
(d) No applications as such from » 

individual J.C.Os for release were 
received. However, there were re
presentations for the grant of release, 
with full benefits according to the 
original terms of engagement. This 
request could not be acceded to, as 
the policy of Government, when ttie 
New Pay Code was implemented,, 
was not to give any choice of terms 
of engagement but to adjust any ex
cesses one may be drawing over the 
New Rates in convenient instalments.
D isputes between Peasants an d  D isplaced  

P ersons in  T ripura

1153. Shri Dasaratha Deb: WUl the 
]̂ (inister of Rehabilitation be pleased, 
to state:

(a) the number of disputes going on 
between the local peasants and dis
placed persons in Tripura caused by 
the land requisition policy of Tripura 
Government in 1952-53; and
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(b) the number of disputes settled
by Government so far and the number
of cases still pending?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) and (b). The infor
mation is being collected and will be
laid on the Table of the House in due
course.

vir w <jfi»

( t ) fJTT
f t w fr<TT ft>

’Rf #  fw sft

( ^ )  IT?
^ ^  ej95*TT ^ ^ ?
The Deputy Minister of t'InjiDce 

(Shri A. C. Gnlui): (a) and (b). An
area of 81,607 acres of land was put
under poppy cultivation during the
year 1952>53, as against 56,188 acres
during 1951-52. The yield during
1951-52 was 7,035 maunds, but the
figures with regard to the jrield for
1952-53 will be available only in June
1953. Consistant with India’s policy
to curtail the non-medicinal use of
opium the increased - production of
opium will largely be used for maet  ̂
ing foreign demand for Indian opium
for medical purposes. The exports
are made only on receipt of Import
licenses issued by the Governments
of the importing countries under In
ternational convention.

Sprbad of  EDUCAnON

1155. Shri M. L. Dwtvedi: Will the
Minister of Education be pleased to
state

(a) what are the recommendations
of the Secondary Education Section of
the 27th All-India Educational Con
ference held at Nafpur in connection
with the spread of education from
pre-basic stage to the University stage
in the rural argas so that the migra
tions from villages to towns might be
prevented:

(b) whether, in view of the hopes
expressed by the Conference, the
Secondary Education Commission ^re
to submit short term and long term
plans for re-organisation of the second
ary education on a national, scientific
and democratic basis;

(c) whether Government have exa
mined the pr<Msal8 of the All-India
Educational Conf^raice and If to,
whether any one or more, or all of
them have been considered workable;
76* PSD

(d) if so, whether Govenunent are
taking any action on them; and

(e) if so, what?
The Minister of Macatton and Na

tural Resources and Scientific Re
search (Maulana Azad): (a) to (e).
The hon. Member’s attention is invi
ted to the answer to Unstaicred Ques
tion No. 807 for 31st March, 1953 on
the same subject.

Excavations

1156. Sardar Hukam Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Archaeological De
partment was able to carry on, any
fresh excavations in any part of the
country during 1952; and

(b) if so, whether any exhibits of
interest have been found?

The Minister of Education and Na
tural Beflources and Scientific Re
search (Maulana Azad): (a) Yes, Sir.

(b) Yes, Sir.

G ardbks at  R eoim bntal C bntrbs

1157. Shri Lakshman Singh Charak:
(a) WUl the Minister of Defence be 
pleased to state the total number of
Regimental gardens in the Regmiental
Centres of Indian Army?

(b) What is the annual income ano
expenditure of each?

(c) Are these accounts s u b l^  to
local audit, and if so, how ofteSt

(d) Do the soldiers, who work oil
fatigue duty get any bonus out of the
annual income of these gardens?

(e) If the answer to part (d) above
be in the negative what are the
reasons?
* i /)  ^  the Commanding Officer and 
MJutant get free vegetables from 
Jp®^̂ |jwdens or they pay on a month-

^ o^ntr Minister of Deltonoe 
(Sardar MaJitMa): (a) 108.

(b) Figures regarding tlie annuai
income tod expenditure ore not rea
dily available in respect of each
garden. The total annual income and
expenditure in respect of all the
gardens are Rs. 5,07.(K)0/- and
Rs. 2,68^33-11-8 respectively.

(c) The accounts are audited quar
terly by Regimental Audit Boards.

(d) and (e). Soldiers are not 
Mid anything for this work out ot
m annual income, partly hecaua# of
administrative diflicuitil̂  In main
taining accounts and partly becausa
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an extra Duty pay at Rs. 5 to Rs. 3 
Is paid to N.C.O.s and ORs respec
tively in charge of Regimental gar
dens. The profits are. however, uti
lised for the welfare and extra
amenities of troops.

(f) No.

wrf JT? fq r
JTf ?rwT ^ ft? T̂TOT ^  s rm r r

ftPTT 3|T T5T 
^0 0

9T^ivnft irt ar*T̂  fr*ff #  ^

The Minister of Home Aftaln and 
States (Dr. Katju): According to the
information available with the Gov
ernment of India, there is no move
to revive the Khaksar movement in
any State in India other than Uttar
Pradesh and Delhi. In Kanpur, about
50 persons are reported to have been
Mirolled so far as members of this
organisation, of whom small groups
of a score or so much occasionally
through the Muslim localities
of that city. Some of them
carry shovels and the red Khaksar
flag with the crescent and star in a 
corner but not the Communist flag.

D isplaced Persons from  East and W est
Pakistan  in  M an ipur

1159. Shri Rishang Keishing: Will
the Minister of Rehabilitation be
pleased to state:

(a) the number of displaced persons
from East Bengal and West Punjab now
in Manipur;

(b) the number of displaced-peasant
families rehabilitated in Manipur; the
acreage of lands allotted to them and
the name of the places where they are
rehabilitated:

(c) the number of displaced pejsons
who belong to other categories like
artisan, businessman etc. and whether
or not of them have been rehabili
tated; and

<d) the total amount of money
panted to them as loan and gratuity?

The Minister of RehabiUtatlon (Shri 
A. P. Jain): (a)' 515 families from
£ast Pakistan and 31 families <rom 
West Pakistan.

(b) 406-5 acres of land have been
allotted to each family in Saiton,
Serow, Kanglatongbi and Jiribam.

(c) 12 families of carpenters and
128 middle class families, following
different avocations such as business,
professions or services, etc. have been
rehabilitated.

(d) Loans.
Grants.

Rs. 4,19,784/.
Rs. 71,000/-

F lo o d -S trickbn  People of M anipur

1160. Shri L. J. Singh: Will the
Minister of States be pleased to refer
to the reply to starred question
No. 408 asked on the 2nd March,
1953, regarding the flood-stricken
people of Manipur and state:

(a) whether statistic^ have since
been collected for granting remission
Of land revenues In deserving cases;

(b) if so, the number of deserving
cases and the fixation of the minimum
amount for remission per capita;

(c) if not, when the statistics are
expected to be available; and

(d) the estimated amount of the loss
of land revenue as a result of remis
sion?

The Minister of Home Affairs and 
States (Dr. Katju): The information
is being collected and will be laid
on the Table of the House in due
course.

Pay Scales of M anipur

1161. Shri L. J. Singh: Will the
Minister of States be pleased to refer
to the reply to the supplementary ques
tion raised on starred question No. 545 
asked on the 5th March, 1953, regard
ing the pay scales of Manipur and 
state why the Class III and IV ser
vants are excluded from benefits of
pay scale of Assam (as adopted in the
revised scale of Manipur), when the
Class I and JI servants are getting the
benefits of the same?

The Minister of Hinne Affairs and 
States (Dr. Katju): The revised
scales of pay adopted for posts Jn 
different Departments of the Mani
pur Administration are modelled on 
those attached to posts of correspon
ding status and responsibility under
the Government of Assam. The re
vised scales of pay apply to all
classes of Government servants in
cluding Class III and IV servants.
There is therefore no question of
denying the benefits of the revised 
scales to Class III and IV servants.
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The comparative acalea of pay of certain Olaaa I I I  and 01 laa IV  Poata in Manipur
b^oreand qfler merger.

D3^ignation Pre-merger
Scale* of pay

Revised Scales 
o f pay

Assam Scales
of pay

Superintendent
(Senior)

150.10-200 175-10-225/-10-275 300-20-400

Superintendent
Junio

100.6»lft0 125-5-175 ...

U^per Division 75.5-100 100. 5.150 2U0.300

Lower Divi«ion
Clerk^

45-3.75 40.2.50-EB.3-80.EB-
4-100. ^

100-200

Daftries
Olaaa IV
Peon®, Chowkidftt* etc.

20-1-30 25-1-30 2S-1-30

10-1-20 22-1-28 22-1-28

btthvt vRrhm virosr

; *pn ftw
iN t w!T?Tr̂  ff^r :

( t )  fm  anrrtjr «p s n w t  ^

i  ;

( « )  «FT̂  ’TT̂
3ftT«FITt V #5^ aw^r STTTTJl 

IPT# ^  *fTT ?*TH ^Tf6T?r 
T t  fiwT ^nn ^ ;

(it) iprrt^r arravt PrflT»r ^

w r ^  w r m r

{n )  w r ffTTP: »j?frf«Fwf f̂V 
^firaT V arnwT viJifeJT ^
unsT #  a r ^  CTTf̂ RT Ppv ^

"n :P rfK  v T T ^ t t ?

apart for the assessees i.e., the clien*
tele of tbe Income-tax Department at
Banaras.

(b) Yes, a room has been set apart
to serve as a sittinf( or retiring room
for the lawyers appearing before In
come-tax Officers etc. and for their
clerks.

(c) Yes, there is a proposal to cons
truct an Income-tax Office building
at Banaras but no decision has been
taken yet.

(d) If it is decided to construct a 
building Government will consider
the possibility of locating it within
the city provided a suitable site is 
available at a reasonable price.

Sm u gglin g  of G oods from  F rbnch
Y anam

116S. Shrl Nanadas: (a) Will the
Minister of Finance be pleased to state
the common articles of goods smuggled
out of French Yanam (near Kakinada)
into the Indian Union?

(b) What is the value of the good3 
smuggled out of Yanam during the
period from 1st January. 1952 to 31«t
March, 1953 and what i« the estimated
amount of duty involved?

(c) What are the steps taken by 
Government to prevent such smii^
glings?

Tke Depaty Mlalrter o f ----------
<Shrt M. C. Shak): (a) »•*. a pro-
pirl7  furnished room lias been net

The Depaty Mtatater af na—cw
(Shri A. C. Onhs): (a) Articles a«>
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tected being commonly smuggled 
Irom French Yanam into India are 
the following, viz.

Fountain pens, Playing Cards, 
Wrist Watches, Mechanical 
Lighters. Silk and artiflcial Silk 
piece goods and Dhoties, Lead 
pencils, Screw Pencils and Time 
Pieces.

(b) It is possible to state only the 
value of goods detected being smug
gled. The value of the goods actual
ly detected while being smuggled out 
of Yanam during the period from the 
1st January 1952 to the 31st March 
1953 is Rs. 1,25,000 (approximately) 
and the duty involved is Rs. 51.000 
(approximately),

(c) Patrols operate on the frontier 
by land and river to prevent such 
smuggling; there are 5 preventive 
patrols by land and one boat patrol 
0x1 the Godavari near Yanam. It 
proposed to increase the number 
further and to arm the parties as 
smugglers have occasionaUy violent
ly resisted the seizure of goods.

A m m u n it io n  Boots

1164. Sardar A. S. Saigal: (a) Will 
the Minister of Defence be pleased to 
state the cost of ammunition boots pur
chased for the Defence Services from 
the 1st April, 1948 to the 31st March, 
1953?

(b) Who are the army contractors or 
other suppliers from whom ammunition 
boots were purchased during this 
period?

(c) How many leather shoe manu
facturing ordnance factories were there 
on the 15th August. 1947 and what 
was the strength of personnel in each 
factory?

(d) How many such factories exist 
now and what ijs the present strength 
of personnel working in these factories?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) Rs.
85.85.650/.

(b) M/s. Cooper Allen St Co.. Kan
pur.
M/s. Cawnoore Tannery Ltd..
Kanpur.
M/s. Ruby Industries. Kanpur.

<0  NUL
(d) Nil

O utstanding  L oans from  State 
G ovbrnmbnts

1165. Shri K. C. Sodbla: Will the 
Minister of Ftuiice be pleased tO' 
state:

(a) the total amount of Central Gov
ernment loans outstanding against 
various State Governments on the 31st 
March, 1953; ,

(b) the dates on which they are re
payable; and

(c) the rate of interest, if any, 
chargeable on each loan and its pur
pose?

!a e  Mtolster of Finance (Shri C. D. 
Deshmiriili): (a) About Rs. 340 crores.

(b) and (c). There are about 600 
Items of loans outstanding against 
State Governments for various pur- 
Doses. e.g. Grow More Pood, Rehabili- 
tatio^Multipuriwse River Schemes, 
etc They are repayable on diflferent 
dates upta.the year 1993 and the rate 
of interest similarly varies with the 
period of the loan, the maximum being: 
4i per cent, per annum.

Wo eF w iw t: w r j m  
^  WfWTiT ^  f»TT ftr WT 

fer?rft ft'tRT 
5TWR TRfwir 5RT aniWTf, a(k

(w ) JTfir ^  ^  WT

(n ) ^  JTf t  ftr V 
?r*rr iFwf ^

^  ^  <f|- f  ?

( ’T) w r
^  ^  ^  *rf ^ ?

( « )  ^  ft, TT WT 
^  «(ft n f  ^ ?

canteen fdr  ̂ _ ___
other for Class IV servants^

); (a> Th^e is ooe
m  and clerkt and an*
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(b) Previously there was only one
canteen but on a representation made
by Class IV servants, a separate can
teen was opened for them towards the
end of 1948.

(c) No. I
(d) No. ^
(e) Does not

ffls f: ( t )
ftnn ^  rrr
pp ?*nH ^
ifrv n r ^  ^
wfw '!>>' Pp̂ r 
P p f f R  I T T T  t  ?

( « )  ^  Ji? «5^if w
JiTTwr pTT aftr Prt# ftTf 115 

?
The Minister 

Nataral ft
Edncatioii and

_  ̂ Bo-
search (Manlana Aiad): (a) The hon.
Member’s attention is drawn to the
answer given to Unstarred .Question
No. 339 asked in the House of the
People by Shri Ram Subhajf SinKh on
2nd March, 1953.

(b) The excavation at Rupar started
in January, 1953, and will be conti
nued as long as necessary.

^  ^  fiwn

( v )  WT ITJ ^  t  %  ^

( ^ ) ^  t  ^  ^ ^
^  ^ P rff ^

fi^T ^  T̂ T ^ ;

(^ ) ^ ar̂ T̂TPr̂  «nr

(^ )  WT JT5 ^
^ s r ^ ^ «n5

^ t  ?

The Minister of Education and
Natnral Resoarces and Scientific Re
search (Maulana Aiad): (a) Yes. Sir.

(b) Stepfi are beinK taken by the
Department of Archaeology to pre
serve them.

(c) The cost
Rs. 33,425/-.

is estimated at

(d) The Daintings throw consider
able light on the part of Indian wall
paintings of the 10th and Hth century
A.D.

vte«T ^

ftfw ^ •

(^ )
^ 5n^ f {

(?r) ^ 3nr ysrt
w  ;

(*rj ^ ^  ^  m  «rrtV
T?# ĥTTiRT t  ?

Tbe Minister of EducaOon ___
Natural Resources and Scieatific Re
search (Maulana Asad): (a) No
excavation has recently been undet^
taken at Kotla Nlbang. *

(b) and (c). Do not ariM.
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HOUSE OF THE PEOPLE
Tuesday, 21st April 1953

and Remains (Declaration of National
Importance) Amendment BUI, 1953.

The Hoiwe met at a Quarter Past
Eight o f the Clock.

[ M r . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS

(See Part D

9-5 A.M.

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: I have to report the
following message received from the
Secretary of the Council of States:

“ In accordance with the provi
sions of Rule 97 of the Rules of
Procedure and Conduct of Busi
ness in the Council of States, I 
am directed to enclose a copy each
o f  the following Bills which have
been passed as amended by the
Council o f States at its sitting held
on the 20th April, 1953:

(1) The Ancient and Historical
Monuments and Archaeological
Sites and Remams (Declaration of
National Importance) Amendment
Bill, 1953.

(2) The Repealing and Amend
ing BiU, 1953.”

ANCIENT AND HISTORICAL MONU
MENTS AND ARCHAEOLOGICAL
SITES AND REMAINS (DECLARA
TION OF NATIONAL IMPORT
ANCE) AMENDMENT BILL; AND
REPEALING AND AMENDING
BILL
Secretary: I beg to lay on the Table

of the House, the following Bills whicb
have been passed as amended by the
Council of States:

' (1), The Ancient and Historical
Momiments and Archaeological Sites
82 P.S.D.

(2) The Repealing 
ing Bill, 1953.

and Amend-

PAPERS LAID ON THE TABLE
A g r e e m e n t  b e t w e e n  R a j p r a m u k h  o t
H y d e r a b a d  a n d  R e s e r v e  B a n k  o f

I n d ia

• The Deputy Minister o f Finance
(Shri A. C. Guha): I beg to lay on the
Table, under sub-section (2) of Section
21-A of the Reserve Bank of India Act,
1934, a copy of each of the Principal
and Supplemental Agreements executed
between the Rajpramukh of Hyderabad
and the Reserve Bank of India on the
31st March, 1953. [Placed in Library.
See No. IV.0.3(39).]
N o t if ic a t i o n s  u n d e r  s e c t i o n  11 o f
S a l a r ie s  a n d  A l l o w a n c e s  o f  M i n i s 

t e r s  A c t , 1952.

The Deputy Minister o f Home Affairs
(Shri Datar): I beg to lay on the Table
a copy of each of the following Minis
try of Home Affairs Notifications, m
accordance with sub-section (2) of
section 11 of the Salaries and Allow
ances of Ministers Act, 1952:

(i) Notification No. 18/37/52-
Public, dated the 2nd January, 1953. 
[Placed in Library. See No. S-35/53.]

(ii) Notification No. 18/37/52-Pub
lic, dated the 14th January, 1953. 
[Placed in Library. See No. S-35/53.]

AIR CORPORATIONS BILL
P r e s e n t a t i o n  o f  P E T m o N

Shri Gidwani (Thana): I present a 
petition signed by 246 petitioners re
garding the Air Corporations Bill.

Mr. Speaker: Of course, it should eo
to the Petitions Committee.
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AIR CORPORATIONS BILL
Mr. Speaker. We will now proceed

with the further consideration of the
following motion moved by Shri Jag- 
jivan Ram on the 20th April:

“That the Bill to provide for the
establishment of Air Corporations,
to facilitate the ‘acquisition by the
Air Corporations of undertakings
belonging to certain existing air
companies and generally to make
further and better provisions for
the operation of air transport ser
vices, be referred to a Select Com
mittee consisting of Pandit Thakur- 
das Bhargava, Shri N. Somana, 
Shri N. P. Nathwani, Pandit
Munishwar Dutt Upadhyay, Shri
Venkatesh Narayan Tivary, Shri
C. D. Pande, Shri Mathura Pinsad
Mi^hra. Shri Banarsi Prasad Jhun- 
jhunwala, Shri Satis Chandra
Samanta. Shri Rohini Kumar
Chaudhuri, Shri Ghamandi Lai
Bansal, Sardar Amar Singh Saiga!. 
Shri Yeshwantrao Martandrao
Mukne. Shri M. Muthukrishnan, 
Shri T. N. Viswanatha Reddy,
Shri C; P. Matthen, Shri H. Sidda- 
nanjappa. Shri Pannalal R. Kau- 
shik, Shri Nityanand Kanungo,
Shri Vaijnath Mahodaya, Shri V.
B. Gandhi, Shri Shivram Rango
Rane. Shri Jaipal Singh, Shri K. 
Ananda Nambiar, Dr. Svama
Prasad Mookerjee. Shri Girraj
Saran Singh. Shri Rayasam Sesha- 
giri Rao, Shri M. S. Gurupada- 
swamy, Shri K. A. Damodara
Menon, Sardar Hukam Singh, 
Shri S. V. L. Naraslmhan, Shri
Radha Raman, Shri Raj Bahadur, 
and the Mover, with instructions
to report by the 30th April, 1953.”

May I know from the hon. Minister as 
-to how long he will take for reply?

The Deputy Minister o f Communi
cations (Shri Raj Bahadur): I think
about three-quarters of an hour.

Mr. Speaker: Now, according to the
programme laid down by the Business
Advisory Committee, today is the
only day for discussion. So, this goes
on upto 1. 15 minus 45 minutes.

Hon. Members ^ose—
Mr. Speaker: Mr. Bansal.
Shri Bansal (Jhajjar-Rewari): Being

a Member of the Select Committee, I 
was not thinking of participating in
thi<; debate, but certain matters of
general nrinciples have been raised
during the cours«  ̂ o f the debf»te, and
T think it my duty to consider them
here before the Bill goes to the Select
Committee for detailed consideration
o f the clauses.

Shri Punnoose (A lleppey): On »
point of order, Sir. If the hon. Member
is a Member of the Select Committee
and only a few hours are allowed for
general discussion, is it fair that he
takes up the time of the House and 
not allow it to be taken by other Mem-  ̂
bers who are not Select Committee
Members?

Dr. Ram Subhag Singh (Shahabad
South): Yesterday also some Select
Committee Members spoke.

Mr. Speaker: I entirely agree with
the Member. In fact. I have enun
ciated this principle that Members who
are there already on the Select Conv
mittee should not try to get up and
catch the eye of the Speaker. Unfortu
nately, I did not go through all the
34 names. It is a long list, and it was,, 
in a sense, a mistake on my part to 
have called upon Mr. Bansal to speak. 
Having been called upon, he may
speak, but his speech will be absolu
tely short, and he will spare more time
for other hon. Members. The Members
of the Select Committee will do better
to hear the suggestions that the hon. 
Members of the House have to make
so that the same may be considered
fully in the Select Committee. This is
a long-established convention and when
hon. Members get up, I naturally take
it that they know the convention, and 
that they get up because they are not
on the Select Committee. I am sorry
I have made that mistake.

Shri Jaipal Singh (Ranchi W e s t-
Reserved—Sch. Tribes): Do I under
stand then that after Mr. Bansal ha?
completed his speech, no other Mem
ber of the Select Committee will be
catching your eye?

Mr. Speaker: Yes. No other Member
should try to catch my eye. The reason
is that ,the list of the Select Committee
Members is so long. Of course, the 
hon. Deputy-Speaker was there. He
invited my attention as I was not here
in the House. I did not read the long
list. Nor is it possible to remember
every name in the Select Committee
Therefore, the best course to efflec- 
tively carry out the convention is that
the Members should not try to catch
the eye.

Dr. S. P. Mookerjee (Calcutta South
East): May I ask one question of prin
ciple? The Bill proposes to have twc
Corporations. Now, suggestions have 
been made here that there should be
one Corporation. If the motion for
reference to the Select Committee i?
accepted, will It be open to the Select
Committee to recommend one Corpora
tion in place of two. or are we com  ̂
mltted to the principk of two Corpora
tions?
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Mr. Speaker: The House may give 
instructions.

Dr. S. P. Mookerjee: That is why I 
am asking. My name has been pro
posed for inclusion in the Select Com
mittee. If the positiom is that the 
Select Committee will be debarred 
from considering the possibility of 
having one Corporation, then I would 
not like to be on the Select Committee. 
I would like to speak now, and give 
my viewpoint before the House.

Mr. Speaker: The House might give 
instructions if it so likes. ^

Dr. S. P. Mookerjee: But it depends 
on the Government. “House”  means 
majority.

Mr. Speaker: If the hon. Member
wants to make a suggestion which is 
not on the merits of the Air Corpora
tions Bill, but an independent sugges
tion for giving special instructions to 
the Select Committee, certainly he 
have a right to be heard on that 
point— not on the general discussion 
of the Air Corporations Bill.

Dr. S. P. Mookerjee: But may I
know what the hon. Minister has to 
say? If he says that this question will 
be an open one, that the Select Com
mittee may consider it, that may 
shorten the discussion also.

Mr. Speaker: How can the Select
Committee consider unless the House 
gives instructions?

Dr. S. P. Mookerjee: It is for him
to take the initiative. Let me hear the 
hon. Minister.

The Minister of Communications 
(Shri Jagjivan Ram): The BiU is b ^
fore the House and I have placed it 
for reference to the Select Committee. 
I would like to press for acceptance 
of my motion as it is.

Mr Speaker: His point, as I under
stand, is a small one. He wants to

* consider the short point— the ^ le c t  
Committee itself may consider it— as 
to whether there should be a consoli
dated Bill in respect of both. That is 
the only point for consideration.

Shri Jagjivan Ram: But it is a con
solidated Bill for both the Corpora
tions. *

Mr. Speaker: There is one Corpora
tion or two Corporations?

Shri Punnoose: That is not a ques
tion of principle but of organization.

Mr. Speaker: I would not like to
decide any question which may after
wards have to be revised. I am keep
ing the question open even for me.

Dr. S. P. Mookerjee: Exactly.

Mr. Speaker: The structure of the
Bill proceeds on the basis of two Cor
porations. It may or may not be a 
question of principle of the Bill. 
Opinions on that point may differ and 
there may be a lot of argument in the 
House. Therefore, the position is there^ 
to be clarified now.

Shri Jagjivan Ra m: There is nothing 
to clarify. I stand by the BiU as it is 
at present, and I have made a motion 
for reference to the Select Committee.

Dr. S. P. Mookerjee: That is not the 
point, Sir. I am not suggesting that he 
should resile from the Bill. As you 
rightly put it, is it open to the Select 
Committee to consider the proposal to 
have one Corporation in place of two?

Mr. Speaker: I think I can reserve, 
in case of necessity, the ruling.

Shri Heda (Nizamabad): Why is it 
not open to the Select Commitfle?

Mr. Speaker: Because, the object o f  
the Bill is— at present I do not want 
to enter into a discussion. Let that 
point be thrashed out in the Select 
Committee itself, and if that point is 
barred* or ruled out as barred, the 
Doint can be raised as well in the 
House. Then, of course, the Chair will 
consider the point and decide.

Dr. S. P. M ooknjee: You said just 
now there should be special instruction 
from the House. Then, will you allow 
us to move an amendment at this 
stage.

Mr. Speaker: I cannot do so at this 
stage.

Dr. S. P. Mookerjee: Then, how to 
consider?

Mr. Speaker: I was suggesting special 
instructions to the Select Committee to  
avoid all points of doubt. That was the 
point. The point may be raised one 
way or the other. I do not like to com
mit myself, (iior even my successor* 
who will be in the Chair as I am leav
ing, very shortly) to be bound to. a 
particular decision.

Shri Tandon (AUahabad Distt.—  
West): May I contribute an idea in 
regard to this unnecessary discussion 
which is taking pl&fce? The Select 
Committee is seized of the Bill sis a 
whole and therefore the question o f 
its powers—as to whether it can touch 
this clause or that clause does not 
arise at all. I dp not understand w % . 
my hon. friend here has ^ven
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hon. Speaker thjfe' troubliB o f giving a; 
niling qti that point. This requires 
no rulizig. i f  be is aware o f the 
powers o f a Select Committee, he need 
hot put that question at all. The 
Select Committee is seized of the 
thing. It can amend every clause of 
it, only if it is so minded; it can sub
mit them before the House. That, I 
make any proposals it wants to and 
submit, is the Constitutional position,

Mr. Speji^er Now, let us resume 
the discussion. Mr. Bansal will be 
very short. Only about five or six 
minutes he will take.

[ M r . D e p u t y -S p e a k e r  in the Chair.]
Shri Bansal: I am sorry this inter

ruption has taken place, but I had the 
temerity to rise up, because yesterday 
it was decided by the hon. Deputy- 
Speaker that he would also try to call 
upon the Members whi) are on the 
Select Committee.

M t  Depoty-Sfeieaker: The Deputy-
Speaker agreed to make exceptional 
exceptions. As J was observing, 
the bon. Member did not give 
any occasion or even time for the hon. 
Speaker to think whether he should 
call him or not. Before he called upon 
him, he started off with his speech. 
That is what I was noticing, and 
immediately I told the hon. Speaker 
that he ought not to call on Mr. Bansal, 
but it was too late for him. Hon. 
Members ought not to speak all of a 
sudden. They ought not to speak until 
they are called.

Shri Joachim Alva (Kanara); With 
your permission. Sir, may I appeal to 
my hon. friend Mr. Bansal not to 
speak in the interests of the golden 
principle that Members of the Select 
Committee should not speak.

Shri Bansal: I am sorry that you
have misunderstood me. If you will 
kindly refer to the records, you will 
find that I began to speak only when 
the hon. Speaker called on me.

Anyway, I will come to the point 
that I want to touch upon. I was 
very glad that the hon. Minister, while 
moving the motion for reference of 
the Bill to the Select Committee, struck 
a very modest and humble attitude, 
in regard to this historic Bill. It is 
quite easy to get into histrionics 
which would perhaps have pleased my 
hon. friends on the opposite side very 
much. But this is an occasion when 
the Government o f India are taking 
over one of the biggest enterprises in 

country, namely civil aviation, 
and I thii^  it is but proper that

he approached this task in due humi
lity.

l^ e  speech of the hon. Minister 
drew the ire of the hon. lady Member 
opposite, simply because he had a 
word of praise to say, of certain air
lines which have really done a re
markable job in this country. Can we 
forget those hectic days when Kash
mir was attacked by the barbarians 
from the other side, and when the 
civil aviation of the country, which 
was completely in private hands, came 
to the rescue at a moment’s notice? 
Can we also forget that even within 
a brief period of five or six years.......

Shri Pnniioose: On a point of order. 
Sir. While speaking about the ques
tion o f Kashmir, he said that bar
barians attacked from the other side.
I hope that word may Qot be there, 
in the records

Mr. Depoty-Spk.aker: I do not agree 
with the hon. Member. Whoever 
attacks any country is a barbarian.

Ŝ |ri Bansal: Can we forget that
^^thin a short period of five or six 
years, the civil aviation in the coun.- 
try has more than quadrupled? It is 
a very brilliant record that any in
dustry can have. In the difficult post
war days this industry was able to 
find all the capital from private 
sources, and was in a position to run 
the services efficiently, so much so, 
that civil aviation has drawn praise 
from even other foreign country. The 
amenities that we offer on board the 
planes in our country, and the very 
few accidents that we have had are 
something remarkable and compare 
favourably with those o f any other 
country.

A  point has been made that this 
industry has been surviving because 
the State has been giving huge sub
sidy to this industry. Apart from the 
fact that no huge subsidies have been 
given, it is well-known that in every 
foreign country. Government have 
been aiding this industry because it 
is a difficult industry, and not at all 
an economic industry, and wherever 
It has taken root, it has been be
cause the State exchequer has been 
giving very hajidsome subsidies both 
by way of direct subsidies and also 
by way of special postal rates for the 
carriage of mails.

The Committee which was appointed 
by the Government of India to go 
into the air transport in the country, 
viz. the Air Transport Inquiry Com
mittee have dealt with this question, 
and have pointed out that in ihe 
United States, in Australia, in the 
IJnited Kingdom and in other coun
tries as well, not only are subsidies
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being paid but special postal rates 
also are being given.

That being the case, what was the 
help given in this country? I do not, 
for a moment, say that enough was 
not done. But in recent years, what
ever was done by Government has 
been more than neutralised by this 
heavy expenditure on the cost of 
petrol. That is perhaps one of the 
reasons why this industry has re
mained stagnant during the last two 
or three years.

The hon. lady Member, Mrs. Renu 
Chakravartty said that this is not 
nationalisation, but merely a half
hearted attempt at nationalisation. I 
was surprised at this. And her only 
argument was that Government % ere 
not taking over these concerns under 
their departmental control, but were 
forming Corporations. This question 
of forming Corporations and run
ning public enterprises through the 
instrumentality of Corporations has 
been well recognised in most of the 
countries, where public undertakings 
have been nationalised. The one 
example which is again and again 
quoted by the self-styled fellow-travel
lers of Mr. Bevan and Mr. Attlee, is 
that of the United Kingdom. When 
the Labour Government came to power 
there, they nationalised eight indus
tries. I have gone through the records, 
and I find that in all these eight 
industries, they have some sort of 
Corporations, Boards or Authorities. 
Even in this country, when this ques
tion was being discussed, and the 
Public Accounts Committee w ^ t  into 
the question of how controls should 
be exercised over public undertakings, 
they came to this conclusion that it 
will be in the best interests of the 
country that public interprises are run 
as Corporations. I shall quote Just one 
sentence from their report:

“ While recognising that the 
management of industrial and 
business concerns differs from 
normal day to day activities of 
administration, and that special 
organisation and delegation of 
authority more in accordance with 
the speedier business practices 
may be necessary, it is also the 
considered opinion of the sul> 
committee that Government should 
have the backing of suitable  ̂
Parliamentary enactments for the 
setting up of Corporations.”

So this is not a new thing, which the 
Government are doing, when they are 
setting up Corporations for running 
these air companies.

Shri K. C. Sodhia (Sagar): What
has been our experience of these?

Shri Bansal: The other point that
has been raised and has figured very 
much in the debate is why there 
should be two Corporations. C o g ^ t  
reasons were given by the hon. Minis
ter why there should be two Coroora- 
tions. I have gone into the experience, 
again, of the U.K. where a number o f 
industries have been taken over. The 
air companies are being run there by 
two Cor^rations.

An Hon. Member: Three.

Shri Bansal: Two Now. The Central 
Coal Board is supported by eight other 
Boards^—Regional Boards. Similar is 
the case with transport. The transport 
is also looked after by one Central 
Board and they have a number of 
boards which look after the day to day 
working of individual regional trans
port systems.

Shri A. M. Thomas (Emakulam): 
But here, are these not two uncon
nected separate organisations?

Shri Bansal: Then the question of 
Parliamentary control was raised. On 
this there has been a very illuminat
ing discussion in the U.K. again and 
a Select Committee was appointed to
go into this question. I will quote
Mr. Morrison, the famous Labour 
leader, who in his evidence before the 
Select Committee said:

“A  large degree of independ
ence for the Boards in matters of 
current administration is vital to 
their efficiency as commercial
undertakings. Undue intervention 
by the Minister would tend to 
impair the Boards’ commercial
freedom of action. The Boards of 
socialised industries are under an- 
obligation to submit annual re
ports and accounts which are to 
be laid before Parliament. In the 
Government’s view it is right that 
Parliament should from time to 
time review the work of the Boards 
on the basis of the report and 
accounts presented to Parliament.”

I am sure, this kind of control can 
very well be followed even in this 
country.

Mr. Depaty-Speaker: Mr. Chettiar.
Shri K. G. Sodhia: I may be given 

five minutes.
Mf. Depnty-Speaker: After Mr.

Chettiar.
Shri T. S. A. Chettiar (Tiruppur): 

This is perhaps one o f the few most 
important Bills that have come before 
this Parliament. The real point of 
view from whida this ought to be
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looked at is the matter of efaciently 
running these services. Apart from 
their strategic and other importance, 
the element of safety in air is by far 
the most important. In the railways, 
i f  the engine goes wrong there wiU be 
only delay; bot in the air-ship if some
thing goes wrong, the danger to human 
life will be something tremendous. 
And so what we have to look at in 
this Bill is how to provide for the 
most efficient management of these 
airlines.

There has been this age-long ques
tion as to what will be more efficient— 
State management or private manage
ment. Opinions have varied. But the 
rei>ort of our own Committee on State 
Trading has laid down certain very 
salutary principles. *‘It is necessary 
that the Corporation should be ‘ an 
autonomous body free from both 
Ministerial and Parliament control so 
far as its day to day working is con
cerned. The broad policy within which 
this Corporation is to work should, of 
•course, be laid down by Government 
and this policy as well as the results 
o f the corporation’s working over a 
period should be subject to discus
sion by ParUament. (Interruptions.) 
“ The executive of the Corporation” ,—  
this is an important factor, “ should 
with the exception of Government re
presentatives be composed of practical 
iDusinessmen with considerable stand
ing and reputation in the commercial 
world and possessing a wide outlook 
in commercial and economic affairs . 
It is on this that I would like to lay 
emphasis. It is commonly regarded 
that a civilian can manage anything. 
Sometime back a civilian made the 
claim that if he was put as the 
Manager o f Tatas, he would manage it 
as well. Nothing could be as foolish -̂ s 
that. If we have failed in many com
mercial undertakings as we have in 
certain respects— it is because we 
trusted civilians with the management 
o f  these matters.

Shri Jaipal Singb: There are many 
-civilians there already in Tatas.

Shri T. S. A, Chettiar: So what I
would suggest is this. People who 
know the job should be put in charge 
t)f it. Something was said about Tatas 
and Birlas. It does not matter to me 
who they are. If there is a Tata who 
knows the job and will do it pro
perly, let us have him, but if the Tata 
is bad, let us reject him. In this 
matter what is of the utmost import
ance is that people who know the job 
should be entrusted with it and not 
■merely administrative officers who 
m ay not know the job but may know 
secretarial procedure.

Now, let us go to the amount in
volved. In the report that has been 
given to us it has been said that we 
require nine crores of rupees. In the 
Bill four crores and odd are provided 
for compensation. The rest of the 
amount, I believe, is to introduce new 
and efficient aircraft. But the question 
is; what does the State get in return 
for this investment of nine crores 
that we propose to make? We know 
about the question of railways. On 
the question of railways there is a 
resolution passed by this House and 
by that resolution the Government 
are getting every year a certaih 
amount; but in the Bill we do not 
have any provision in which we are 
told what return do we get on this 
investment of nine crores of rupees 
that we are putting into this business.
I would like to point out to you. Sir, 
the resolution on the Railway conven
tion of 1943, and the latest—that of 
1949—passed by the Constituent 
Assembly. It may be said that the 
railways are working at a profit while 
the airways are not working at a pro
fit. But the original resolution which 
was made about the railways in 1939 
does contemplate that there are times 
when the railways do not run at a 
profit. And so they said even then 
that when the railways did not run 
at a profit in a particular year and 
did get a profit in another year, that 
should be adjusted towards the loss.
I support that point of view that these 
airways should make a contribution 
to the national exchequer to make up 
for the amount that we are investing 
in this business. It may be nine crores 
today, but I am sure it will be ex
panding. That point of view has been 
entirely forgotten in this Bill.

One part of the resolution which is 
incorporated in the Bill relates to the 
Air Advisory Board. Just as the 
resolution recommended a Standing 
Advisory Board for Railways, an Air 
Advisory Board is recommended in the 
Bill. But the other and the more impor
tant part of it—which is important 
from the point of view of the Indian 
tax-payer— as to what return we should 
get out of this investment, has not 
been made clear in this Bill. I hope 
the Select Committee will look at this 
point of view. They will say certainly 
that there will be times when there 

,  may not be profits, but we hope there 
will soon come a time when they will 
work on a profit.

Some of the reasons for acquiring 
all these airways are that the over
head charges may go down, efficiency 
may increase and the operational cost 
may be less. That should be achieved 
if we are worth anything and the 
management is efficient. Today we
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are paying to the non-scheduled opera
tors something iike 46 lakhs—that was 
the figure for 1951-52— as subsidy on 
the petrol we are giving. I hope by 
the combination of the services into 
one. certain retrenchments can take 
place and we will be able to run it at 
<a profit at no distant time.

Now, I come to the next point, the 
question of taking over the employees. 
That is clause 20. With regard to 
labour something was suggested from 
the other side, but I believe, knowing 
the hon. Minister as we do, that we 
can trust a fair deal for labour in his 
hands. With his background, with his 
experience and with his record as 
Minister of Labour, we are, I think, 
assured of that. And it is that which 
lias made him say in clause 20 that 
immediately all people wiU be taken 
in service. But I tell you. Sir, in work
ing it will be tremendously difficult. 
In Delhi itself, for example, all the 
nine air services have their offices. 
The Deccan Airways have got their 
offices, the Indian National Airways 
have their offices, the Bharat Airways 
have their offices—almost all the air
ways have their separate offices. I 
believe one of the first things to be 
done after this Air Corporation comes 
into existence will be to combine all 
these into a central office. How can 
you give employment to all these 
administrative people? I can under
stand in the case of the technical 
people in these various airlines operat
ing in those various .places where 
workshops are concerned—may be in 
Calcutta, may be in Lucknow, may 
be in Bangalore and may be in 
Delhi— I think near about Delhi we
liave a workshop. But how will these
administrative officers—all of them be 
taken together when they are com
bined passes beyond my comprehen
sion.

Shri Nambiar (Majnaram): The
industry must grow and we must
allow it to grow.

Shri T. S. A. Chettiar; I am afraid 
it is this sympathy of the hon. Minister 
for labour, for the employees, that 
has made him agree to this. I hope 
better sense will prevail and we will 
'not keep employed in Delhi people on 
jobs which do not exist. And so this is 
a matter .which must be gone into.

Now, I come to the question of com
pensation. It is rather too technical 
for me. I am not in touch with the 
irade; i am not in touch with , the 
prices of aircraft; I am not in touch 
with the various workshops and the 
«pare parts and so, I am un
able to say anything about it.
But, this much I may say; since
most of the companies are not 
paying dividends, it is not possible to

go on the basis of the prices of the 
shares because in most cases the 
market prices of shares do not exist. 
They are not worth much today and 
so, naturally, you cannot go on the 
basis of the prices of the shares in 
the market. If you do not know what 
the market price is, then you must 
go on some other standards. The next 
standard by which j^e can normally go 
is the price of t&e assets. In the 
matter of assessing the valuation of 
the assets, we must take the view of 
expert. Naturally, one statement which 
the hon. Minister made may be cor
rect— I am not qualified to express an 
opinion on that because even those 
assets today when they are sold in the 
market may not fetch a good price. 
But, whatever it is, we must arrive 
at some reasonable conclusions. Take 
the purchase price, whatever it is, 
allow depreciation over it. This is the 
normal procedure that is applicable to 
other assets in other business and it 
must be applied to this. But what 
really matters is what is the original 
price you fix and what depreciation 
you allow. These are matters which 
experts must find out and I hope some 
power will be given to the Select 
Committee to summon witnesses on 
this matter, if necessary, so that the 
views of some people who know about 
these things may be obtained. After 
aU what you get in the Bill is not 
sacrosanct, as the question is a busi
ness proposition like paying compen
sation. ,This cannot also go on the 
basis of income-tax returns which are 
ready-made but which are not for 
businesses which are being wound up.
I should therefore think that power 
should be given to the Select Com
mittee to summon \Wtnesses, parti
cularly in this matter, if not in other 
matters.

Now, I have only one thing to add 
and that is this. Every attempt should 
be made that we shall have a con
stitution for the management of these 
things, such a constitution that will 
guarantee efficiency. One of the 
friends who spoke the other day fore
told certain things. One is lesser 
timings, lesser traffic and the other is 
greater charge or an increase in the 
fares. But, I hope he will prove a 
false prophet. I hope, that not only 
will this amalgamation work more 
efficiently, but also more economically 
and that his prophesy will not come 
true, though in certain respects, in 
certain places, where the State has 
undertakings, it is has come true.

One othef matter and it is this. 
From the experience that I have of 
some undertakings in Madrais State, I 
have found to our cost that the em
ployees are not taking interest i.T
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these undertakings. I am particularly 
speaking of the Bus Transport that 
the State has undertaken in Madras. 
What I have been told is this. The 
care of the buses wMch was existing 
before has suffered and the' employees 
have not worked as efficiently as they 
were working before, with as much 
devotion as before, because the per
sonal touch was not there. Everything 
will depend.......

Shri Nambiar: It is not a fact, Sir.
Mr. Deputy-Speaker: It is a differ

ence of opinion.

Shri Nambiar: It is casting asper
sion on the staff who do weU.

Mr. Depaty-Speaker: It is a matter 
o f opinion. You say it is good and 
the hon. Member says it is bad. Let 
the hon. Member go on uninterrupted.

Shri T. S. A. Chettiar: I would like 
to suggest that it would" depend on 
the devotion with which the workers 
come to the work and everything must 
be done to ensure this great, basic 
and fundamental factor.

t  • ^  ' ^  ^  ^
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Shri A. M. Thomas: It is a very
bold decision that the Communications 
Ministry has taken, and having taken 
it the Government has come forward 
now with a well-drafted Bill for im
plementing the same. Though it is a 
mere accident, it is a significant fact 
that after one hundred years of the 
growth of our railways, the most im
portant medium for ground transport 
when we are celebrating their cente
nary with all pride and enthusiasm, 
we should turn to our air transport 
and make it the country’s own.

Having watched the proceedings of 
the House and followed it, it seems 
to me that the move of the Govern
ment has been generally welcomed, 
in spite of the fact that the Air TraDS- 
port Enquiry Committee has recon 
n^ended In favour ot a rationalised 
system of private airlines. One hon. 
Member remarked that on the basis 
of priorities, nationalisation at pre
sent was not an imminent necessity. 
I think my hon. friend Mr. Velayu- 
dhan referred to it. Critics of this 
w£iy of thinking ignore the paramount 
considerations of defence and other 
emergency factors and forget the fact 
that this is a public utility concern, 
though in a way it may be characte
rised as a luxury service. This point 
of view does not also give weight to 
the aspect that already the State is
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vitally interested in the promotion of 
this enterprise and the time has come 
for it to step in.

Criticism was expressed in the Press 
that the Government has not taken 
the public into confidence by telling 
it the over-riding considerations 
which weighed with the Government 
to resQ̂ -t to this step, especially in 
■view of the fact that in 1949 the term 
•of the licences has been fixed as ten 
.years. The speech of the hon. Minis
ter fills up this lacuna. The Air 

Transport Enquiry Committee itself 
has stated that if the hopes enter

tained were not justified by the com
panies, the matter has to be reviewed 
after five years. The review has been 
done before the suggested period and 
there was reason to take an alarming 
view, as has been pictured by the 
hon. Minister.

Every Member who has spoken had 
something to say about the formatioji 
of the Corporation.

Mr. Deputy-Speaker: I would ask
the hon. Member to resume his seat 
for a while. I find too much of noise 
in the House. I am sorry to observe 
that this happens again and again. 
Either the hon. Member who is on 
his legs should be allowed to speak, 
or if they want to disturb him, let us 
close the proceedings. I am sorry to 
make these observations. How long am 
I to go on doing this like a school
master.

Shri Velayudhan (Quilon cum Mave- 
likkara—^Reserved— Sch. Castes): It
is because you call the Members by a 
list you have. Why do you not call 
anybody who catches your eye?

Mr. Depoty-Speaker: It is improper. 
When I call the hon. Member it ig, all 
right; when I call another hon. Mem
ber it is wrong.

Shri Yelayadhan: I never wanted
to sp>eak.

Mr. Deputy-Speaker: The hon.
Member had been pestering me inside 
and outside that I called him yester^ 
day. .

Shri Yelayadhan: For the last few 
days I have not spoken.

Mr. Deputy-Speaker: Order, order.
I am calling hon. Members from all 
sides. I am trying my best to distri
bute opportunities equally.

Let the hon. Member who was on 
his legs proceed.

Shri A. M. Thomas: Every Member 
who has spoken had something to say

about the formation of Corporation 
and the desirability or otherwise of 
having two Corporations. The hon.
lady Member who initiated the dis
cussion wants it to be run as a 
regular wing of the Government. Air 
transport is a highly specialised in
dustry of a special character. It re
quires personal service and contact 
with the customer of a more stringent 
type than we know of in railways and 
other forms of transport. Several limi
tations of a State enterprise can be 
eliminated by setting up a Corpora
tion. The Air Transport Enquiry Com
mittee, an impartial body, has recom
mended it. 'W e  have accepted that 
principle in undertaking legislation 
for forming the Damodar Valley Cor
poration. Countries more advanced 
than us have done like that. All the 
same, supcient safeguards are pro
vided in the Bill. Criticism has even 
been levelled that the Corporations 
are merely extensions of governmental 
machinery and that the autonomy of 
the Corporations has been reduced to 
a farce.

Having supported the formation of 
a statutory corporation, I state with 
all the emphasis at my command that 
the formation o f . two Corporations is 
entirely im necess^y and unjustifiable 
in spite of the special pleading of the 
lion. Minister. A  top heavy organisa
tion, as the one contemplated in the 
Sill, will d^eat the v e ^  puriwse which 
the Government has in view. A  large 
and costly structure is a cardinal 
feature of this Bill. The hon. Minister 
says in the speech that he made yester
day when he commended this BiU for 
the acceptance of the House:

“ Subst^tial savings would also 
be possible by reorganisation and 
rationalisation of the administra
tive set up,"i^affic arrangements, 
workshops facilities, etc., and by 
cutting out duplicate establish
ments. The Air Transport In
quiry Committee estimated that if 
in the place of eight or nine 
operating units, there were only a 
single unit operating all the 
services, the saving would be of 
the order of about eight per cent, 
on the existing cost.”

I ask in all humility whether the 
formation of two Air Corporations in 
addition to an Air Council wMch we 
have in view, is calculated to fullfil 
the laudable objects that the hon. 
Minister has in view? The reasons 
given by the hon. Minister—to say 
the least—are most unconvincing.

One important point that the hon. 
Minister has mentioned was that a
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change of name would also necessitate 
immediate revision of the various con
tracts which had been entered into by  
the Air India International in most 
^ases with private parties. As a 
lawyer, I fail to understand the 
reasoning behind this, because clause 
17 provides ample safeguards against 
these. Clause 17 reads:

“ The undertaking of each of 
the existing air companies which 
is transferred to and which vests 
in either of the Corporations * *
* shall also be deemed to include 
all borrowings, liabilities and 
obligations of whatever kind then 
subsistii^ of the existing company 
in relation to the undertaking.” •

So all these will vest in the Cor
porations when they are taken over.

The hon. Minister has stated that 
the Air India International has got a 
reputation of its own. As Shakespeare 
has said: I would put the question: 
“ What is there in a name” ? Granting 
for arguments’ sake there is some
thing in a name, can we not retain 
that name with one corporation? Have 
we not in the railway administration 
got different zones? We have got the 
Central Zone, we have got the Southern 
Zone; we have got other zones. Can 
we not have an International Zone 
with the same name retained in the 
framework of a single Corporation, I 
-ask? This is a matter which has to be 
very seriously considered and if 
economy is one of the paramount con
siderations that we have to keep in 
view, I would say that that can be 
achieved only by the formation of one 
Corporation. Besides, we lack proper 
personnel for the Corporations and 
the formation of two Corporations will 
-create for the Ministry a problem of 
its own. We would have to incur 
heavy expenditure for getting efficient 
personnel and the formation of two 
Corporations will accentuate that pro
blem. Hence, it is not at all desirable 
in the interests of the efficient run
ning of the concern.

One of the objects of nationalising 
public utility concerns is to make 
them better, cheaper and available for 
larger sections of the community. This 
can be achieved only if this top heavy 
structure is made as simple as possi
ble. My submission is that this Air 
Transport Council is absolutely un
necessary at this stage, having regard 
to the nature and volume of air 
services as at present existing.

I am not one of those who think 
that the principle of compensation 
adopted in the Bill is unfair to any 
party, viewed either from the stand

point of the company or the tax
payer. It is a just and equitable solu
tion that the hon. Minister has offered, 
though I would say that in a way it is 
a rough and ready method he has 
adopted. The taking over of these 
companies after valuation of assets 
h a s  been recommended by the Air 
Transport Enquiry Committee itself. 
The assets should be valued with 
reference to the cost to each company, 
while taking over; All the same, we 
have to guard against inflated amounts 
shown in the books, a danger pointed 
out by the bon. Lady Member who 
opened this debate. As it stands 
the question of compensation has to 
be decided without reference to the 
market value. The public is only to 
gain by that. We need not grudge to 
pay Rs. 10,000 on intangible assets, 
since we are getting the benefit of 
trained personnel and the experience 
and growth so far gained. Only ten 
per cent, of the compensation is being 
paid now, and the balance amount 
bears only three and a half per cent, 
interest—a rate which is not too high, 
having regard to the prevailing 
interest charges on loans which are 
even raised by Government.

Before I resume my seat, I would 
like to mention only one point more. 
My hon. friend Shri Kasliwal refer
red to the absence of any provision 
concerned with financial control sub
clause (1) of clause 41 reads:

“ The Central Government may, 
by notification in the Official 
Gazette, make rules to give effect 
to the provisions of this Act.”
Rules are to be made for the follow

ing purpose among others.
In sub-clause (2 )(b ), it is stated:

“ the form in which the budget 
of the two Corporations shall be 
prepared and submitted to the 
Central Government; and the 
form and the manner in which 
the accounts of the two Corpora
tions shall be maintained and in 
which any returns or statistics 
shall be furnished or submitted.”

I submit that these should not be left 
to the rule-making power of the 
Government. The extent to which 
financial control must be exercised by 
the Government or by this House 
must, be decided by this Parliament 
when it considers the BiU itself.

Shri Tulsidas (Mehsana West): I
was feeling rather hesitant to speak, 
because I may be told that I am one 
of the interested parties. I am the 
Chairman of the Air Services of India. 
I hold that position on behalf of the 
Scindia Company.
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Mr. Deputy-Speaker; Is he a Mem
ber of the Selerct Committee?

Shri Tulsidas: No, Sir,
Shri Jaipal Singh: On a point of

clarification. I hope that no Member 
who speaks is debarred from being 
taken as an additional Member of the 
Select Committee subsequently. It is 
an important point, because I would 
personally like to propose Mr. Tulsi
das Kilachand, who is one of the very 
few Members in this House acquainted 
with this Industry, to be added to the 
list of Members for the Select Com
mittee.

Dr. S. P. Mookerjee: In that case,
the speech eran be expunged!

Mr. Deputy-Speaker: He is trying to 
create difficulties where none exist.

10 A.M.

Shri Jaipal Singh: No, Sir. I may
open my mouth later on.

Mr. Deputy-Speaker: He ought not 
to be a Member when he speaks.

Shri Jaipal Singh: Mr. Tulsidas
Kilachand is not a Member of the 
Select Committee now, but supposmg 
he speaks now and his name is pro
posed subsequently, is he debarred?

Mr. Deputy-Speaker. I am not
called upon to give any hypothetical 
ruling.

Sbri Nambiar: This is called talking 
in the air.

Shri Tulsidas: I pointed out why I 
felt hesitant to speak. However, when 
I heard the speeches yesterday and 
today, and Ustened to the views of 
some Members, I fel' H better to clear 
the air at least in regard to some of 
the points.

The first question that I should like 
to deal with is the nationalisation of 
this industry. Everyone Imows how 
this industry came into being m this 
country. It came into being with the 
very large support of the public and 
the private enterprise. It was started 
in the early days of the war or to a 
certain extent before the beginning 
of the war. After the war, when air
crafts were available from the dis
posals, they were bought at reason
able prices and this industry developed. 
I have no doubt that the record of 
this industry, both in this country and 
oiitside, is a very good one, and I am 
sure everyone will agree with me in 
this. '

Then, m October, 1946 the Air Trans
port Licensing Board was iestabllshed

for the purpose of issuing licences. II 
private enterprise had been allowed to 
function witii full fi-eedbm, then I am 
willing to say ttiat the private entre
preneurs o u ^ t  to get the blame, but 
this A.T.L.B, issued licences rather 
indiscriminately looking only to the 
economic side of the question, with the 
result that the fate of the industry 
today is what we see it to be. Anyone 
who came forward was given a 
licence.

Then, in 1950 the Air Transport 
Enquiry Committee was constituted. 
The recommendations of this Com
mittee were on the lines that they 
felt that this industry was not required 
to be nationalised but it should be 
rationalised. It is regrettable that the 
different companies did" not merge 
together and to that extent I feel very 
sorry.

Shri Yelayudhan: About this
nationalisation and rationalisation, it 
may have been a spelling mistake!

Shri Tulsidas: The Committee re
commended a certain amount of sub
sidy. Government did not give subsidy 
to the extent recommended by the 
Committee. I find that on this ques
tion of subsidy, there is a lot of mis
understanding. The feeling here seems 
to be that the subsidy was given in 
very large amounts and the companies 
were functioning merely because the 
subsidies were given. Any industry, 
when it is started—^whether it be a 
pioneering industry or an expanding 
industry—requires help and if it is in 
difficulties, Government sees to it that 
protection is given. This is logical, 
because when we start new industries 
in the country, a certain amount o f 
protection is required. But protection 
has not been given to this industry 
to the extent that it wanted protec
tion. To a certain extent, the subsidy 
was given and that too came from the 
revenue which the Government was 
getting from the excise duty on petrol 
which these companies had to pay on 
the fuel consumed by them. This is a 
very small amount of subsidy, lookr- 
ing to the extent of the revenue the 
Government was getting as excise 
from the consumption of fuel oil or 
petrol.

Then this question of nationalisa
tion cropped up because all these 
companies were in a very bad shape. 
They lost very heavily because to my 
mind they started entirely as a new 
enterprise in this coimtry and had no 
experience. They started with a veiy 
huge personnel and staff, with huge 
number o f people and had to go on 
retrenching afterwards, and the com
panies were in a bad shape. There
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was also the other difficulty that on 
account of air freights being very 
high, compared to the other transports, 
there was not so much traffic, whether 
goods traffic or passenger traffic. 
Therefore their income also went 
down. Then, the question of nationali
sation came in, because these com
panies require rehabilitation, require 
more finance for buying new types of 
aircrafts which would be suitable for 
this country. The companies could 
not buy these aircrafts because they 
were not financially sound, they had 
no finance and therefore they ap
proached Government for getting 
financial help in order to buy these 
aircrafts. And Government thought it 
fit to nationalise the whole industry.

I do not wish to go into details 
about the question of nationalisation. 
Government has taken a decision. 
Therefore I shall now refer to two 
aspects of the Bill that we have be
fore us. There is a view here that 
there should be one Corporation in
stead of two Corporations. I entirely 
agree with the Government in this 
respect that there should be two Cor.- 
porations; because I do not think that 
the economy which is expected to be 
achieved by having one Corporation 
will weigh to that exftent as other 
questions would weigh with regard to 
having two Corporations. There is an 
apprehension in the minds of some 
people that because of there being 
two Corporations there may be more 
expenditure, there may be dual con
trol, the different personnel from the 
one Corporation may not be able to 
get a chance in the other T^orporation 
and so on. These are details which can 
be adjusted and mutually agreed upon 
between the two Corporations. It is 
for this reason that an Advisory 
Council has been provided. I am sure 
these difficulties can be overcome by 
mutual adjustipent. I do not think 
there is so much apprehension that 
these difficulties cannot be overcome. 
On the question of having two Cor
porations I feel it is absolutely essen
tial in this country, particularly be
cause our country is very large. We 
want to develop internally very much; 
we want to have many lines all over 
the country. The conditions internally 
and externally are entirely different. 
Therefore there should be two Corpo
rations.

Before I proceed further I would 
like to deal with one matter which 
was referred to by my hon. friend here 
on my right with regard to certain 
amount of retrenchment which the 
different companies had done during 
the worst times that they experienced.

 ̂The hon. Member Shrimati Renu 
Chakravartty said that it had affected

a very large number of people. I just 
now mentioned that the companies 
could never have functioned and coul4 
not have continued to fimction if they 
had not retrenched some of their per
sonnel. They had very much surplus 
personnel and therefore the companies 
had to retrench, even fox the purpose 
of continuing to function.

With regard to the question of there 
being large vested interests in these 

•companies, I know that in most of the 
companies there are a very large 
number of shareholders who are really 
interested in these companies. I do not 
think there is any one interest which 
holds a very large number of shares. 
There may be one company o t; so 
where there may be a large interest 
holding one large block of shares. But 
generally most of the shares of these 
companies are held by the public. And, 
as I said" before, they have given full 
co-operation with respect to this in
dustry and have subscribed fully and 
freely so that these Corporations could 
come in. Therefore, whatever benefit 
these companies might derive— as
sumed benefit, I should say, because 
I do not CElnk there is any benefit even 
from the question of compensation 
about which there is some amount of 
apprehension in this House, but let us 
assume that there will be some bene
fit that these industries wiU get—I can 
assure you, Sir, that most of the bene
fit will be to the public which has 
supported this industry in the initial 
stage. j

I would now come to the point 
about compensation. I say this word 
‘compensation’ in this Bill is entirely 
wrong. This is no compensation to 
the companies. It is paying a price 
for the things that they buy from 
these companies; for the assets of the 
companies they are paying the price.
I do not think there is any compensa
tion as such paid according to the Bill. 
Therefore the word ‘compensation’ is 
really wrong in my opinion. And per
haps even according to our Constitu
tion I do not think that compensation 
is really paid to these companies. 
There is a restriction, as pointed out 
by the hon. Minister, that the air
crafts and other things and the diffe
rent assets which the companies have 
are not allowed to be sold outside the 
country. Naturally, because we want 
these aircrafts and parts, whatever 
assets the companies have, for work
ing these new Corporations. Therefore 
it is natural that we do not allow 
these aircrafts or the spare parts to 
be sold outside the country. Otherwise 
I can assure you that if the aircrafts 
or tl;ie spare parts, the assets of these 
Comi>anies, are allowed to be sold out
side, they will be sold at much higher
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prices than those at which Govern
ment will take them over from these 
companies.

Then there has been certain criticism 
with regard" to depreciation. Under the 
Income-tax Act, under the special pro
visions, a large amount of depreciation 
was allowed to these companies. But 
I may say here that most of the com
panies which had provided for depre
ciation in their accounts are showing 
a carryforward of huge losses, and 
these losses consist mostly of the 
depreciation. Therefore, benefit has 
not been derived by the companies by 
the depreciation which they had to 
provide for. The hon. Minister himself 
has pointed out how this depreciation 
is required to be provided for by these 
companies and therefore I need not 
say further in that respect.

It is said that the companies are 
getting more because they have pro
vided a large amount for depreciation 
and that they have been given benefit 
and they have been paid higher 
prices. Actually, according to the Bill, 
as I see, the amount which will be 
paid to these companies will be the 
written-down value after providing for 
this depreciation and not taking into 
consideration the value which these 
companies would derive if these parts 
were at all allowed to be sold outside 
or if these parts were made use of 
for the requirement and working of 
these companies. Therefore I per
sonally feel that if we have to be fait 
to these companies, when we take 
them over, it is but natural that we 
should see that proper value is paid 
for these assets.

Then with regard to compensation, 
as I pointed out before, in the pioneer
ing stage, most of the industries, 
whether they are owned by Govern
ment or whether they are private 
owned, are bound to lose very heavily 
and to that extent no compensation 
has been paid. There are several com
panies which were started only seven 
or eight years back. These companies 
have really suffered in their pioneer
ing stage a large amount of loss. If 
the word ‘compensation’ is really in 
a literal sense, it can only be con
sidered if a further amount is paid 
over the assets which you require 
from a company^ I feel that in con
sidering the price of valuation the 
Minister should also consider how 
these companies had suffered in their 
pioneering stage or in continuing their 
services. I think the Ministry should 
consider .this aspect when, the ques
tion of compensation comes.

There was a question of inflated 
amounts. The hon. Member, Mr^ 
Thpmas said that there were inflated 
amounts in these companies. I do not 
see any balance-sheet of any company 
with an inflated amount. On the con
trary most of these companies have 
written down their assets with the 
provision of depreciation.

Shri A. M. Thomas: I only said that 
the Government may guard against 
any inflated amount.

Shri Tulsidas: I can assure you that 
not one company has got any asset 
which is inflated. It has been provided 
that Government will only take over 
those assets which they consider 
should be taken over. Otnerwise it will 
be a loss to the shareholders who have 
large interests in these companies. In 
this respect I would request the 
Minister to consider this point of view. 
When you take over assets from a 
company, you take it over as a going 
concern. When you take over a going 
concern, it must be— at least in the 
sense of business people— good and not 
bad. Government have to take over 
good as well as bad things. that 
extent.......

SHrt T. N. Singh (Banaras Distt.—  
East): Ai^e not some of them in a 
tottering condition?

Shri Tulsidas: Most of the concerns 
here in this country, excepting per
haps one or two. are in very bad 
condition.

Sbri Algu Rai Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—W est): 
Why are they tottering?

Shri TulMdas: I had mentioned be
fore what was the main reason for it.

Then with regard to the technical 
staff—personnel, officers, pilots and so 
on— to be taken over by these two 
Corporations, I feel that when these 
two units are formed, there is bound 
to be retrenchment. I do not know 
how far the entire personnel can be 
adjusted in these two Corporations. If 
the entire staff of these companies Is 
to be absorbed, then actually there will 
be no benefit by having one Coroora- 
tion. When forming one group, it is but 
natural that we shall have to consider 
later on the question of re+renchment, 
I can cite an example. In Delhi today 
there are seven com pan i^ . operating 
on different sides. If there is going to 
be only one unit operating in Delhi, 
I do not think the personnel of all the 
tfeven companies can be accommodated 
in that unit. If that be so, wVat is the 
Durpose of having one unit? The point
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is there should be no retrenchment. I 
do pot know how far the the Corpora
tions will be able to oarry on with the 
huge staff which all these companies 
have. It is mentioned in the Bill that 
all the staff will be taken over by 
these two Corporations. I am, afraid 
that later on there is bound* to, be 
retrenchment. Otherwise there is not 
going to be any benefit in having these 
two Corporations.

There is one point of view and that 
is “ Why do you want this Corpora
tion?” On the one hand we have been 
telling that we want separate 
accou^its, separate things, etc., on 
different enterprises for which Gov
ernment should go into. When the 
Government comes forward with 
haying two Corporations which are 
entirely run by Government, we hear 
on this side or that side of the House 
“ Why have we this Corporation? Why 
not have a Government Department ?”  
Here again I do not see any reason 
in it because a Corporation would 
really give us a complete picture. The 
Government has complete control over 
these Corporations. The entire benefit 
will go to the Government and there
fore I do not see any reason for the 
criticism.

Mr. Deputy-Speaker: Cannot there 
be a Board like the Railway Board?

Shri Tulsidas: After all when you
require people to advise the Govern
ment with regard to the working of 
these Corporations, you iiivite them ’ 
as Government nomfhees. They are 
not their own nominees and the Gov
ernment can turn them out or keep 
them. Therefore, the Boards which 
are constituted under this Corpora
tion will be the nominees of the 
Government and they have a right to 
keep them. It is better to have Cor
porations, instead of the work being 
done through Government Depart
ments. *

Even in respect of the Departments 
or Corporations, there has been a 
feeling here: “Why should people
from outside be invited to this Board? 
The work must be carried on with 
the Government’s staff.”  I disagree 
here because I do not know how many 
officers Government have in the 
services who know somethi^ig about 
Air Corporations and who have ex
perience of the working of these Cor
porations. I do not see anything 
^ o n p  in it so far as they work in a 
busine.sslike manner. Here again I 
feel that these Corporations are not 
going to, work in a businesslike man*- 
ner. There may be different noints of 
view, good and bad. Wh^n vou form 
a partimlar Board, tnat Board should 
be allowed to function i'id‘>’^f*ndently 
without any interference. Otherwise.

I do not think the Cori>orations will 
function as efficiently as we want to 
function. Most of the public utility 
concerns have got Boards and they 
function independently. There is no
interference. We have heard a lot o f  
scandals. After all we have to have a. 
balanced point of view of what is the 
best way of working. If you appoint 
a Board, let that Board function in
dependently and if they work efficient
ly, there is nothing wrong in it. Let it 
continue. We have got audit. If you 
are not satisfied with the members o f 
the Board, you can replace them by 
other people. In this way it can work 
in a peaceful manner. According tO’ 
this Bill, there are a nimiber of ways 
by which this Board will be ^inter
fered with. There are a num fer of 
clauses relating to the interference by 
the Government or by the Advisory 
Councils. There is an Air Transport 
Council—clauses 29 to 32, power of 
Central Government to give direc
tions— clause 33, prior approval o f 
Central Government is necessary in. 
certain cases— clause 34, submission 
of programme of work for each year—  
clause 35, Corporations to act in
mutual consultation— clause 36, Advi
sory and Labour Relations Com
mittees— clause 39, Central Govern
ment’s rule-making powers— clause 41, 
and power of Corporations to make 
regulations—clause 42. Audit is always 

/ there. Therefore, there are many 
different authorities which will, more 
or less say, what they have to say 
and the Board wfll have to carry 6n„ 
in spite of their own views, accord^ 
ing to the instructions of the different 
authorities. If you want these Corpo
rations to function properly, I feel it. 
is better to allow them to function 
without much interference. If that is 
not done, what you want and expect 
from, these Corporations, it may not 
be possiBIe for them to do.

Shri K. K. Desai (Halar); I wel
come this Bill wholeheartedly. I would 
like this House to consider the Bill 
as a great precedent which will lay 
down for the future certain principles 
of policy. From that point of view, I 
think the question of compensation 
attracts our attention a great deal.

I believe that the compensation as 
provided in the Bill is more generous 
and is something which the public and 
the exchequer should consider one 
hundred times before agreeing. There
fore, the Question of nationali'^ation o f  
air transDOrt has come before the 
country in circumstances which re~ 
auire to b<» very closely examined. 
For about ton years, private enterprise 
had been working the air trnncnnrt in 
this countrv Tf it Tiad hot rome in,
I have no <̂ o\ibt in my min'1 tH*it as 
civil avistio’ ' is connected fundar^ 
mefitally our defence. Stater
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itself would have, started civil aviation. 
When the private enterprise started
this, Government thought of giving a 
chance to private enterprise to develop 
air transport and civil aviation. It is 
a matter of common knowledge and 
experience that earnest attempts have 
been made by the State to prop up 
this private enterprise, managing the 
air transport. Subsidies have been 
granted. It is said that it has been 
taken out of the excise duty on petrol. 
Silt, after all, it has come from the 
Consolidated Fund. Rebates are being 
given. All possible attempts have been 
made to make civil aviation under 
private «iterprise succeed. But, the 
Goverjiment has ultimately come to the 
conclusion that it is a sink and it 
would not be possible to get out of 
this and it wiU mean an eternal 
affair. More and more protection, more 
and more subsidies, more and more 
finances and facilities were asked for 
from the State to prop up these con
cerns. So, i l  was very wise on the part 
o f the Government to have come to the 
conclusijjn that if such large sums of 
money have to be paid to private 
enterprise for_the air transport, it 
could better be taken over so that you 
will have complete control over it. 
When such assistance was being given 
to the air transport companies, there 
was hardly any control on how they 
were spending all the money, how 
efficiently they were managed. There- 
foi;e, the decision to nationalise the 
air services is. in my opinion, none 
too soon.

What subsidies have been given, we 
all know. But, there is a greater sub
sidy which is invisible. If you analyse 
the passenger traffic that is being 
carried by these air services.— I am 
open to correction— I believe I may 
not be far wrong if I say that 50 per 
cent, of the travellers or by far more 
were passengers on (Government 
account: Jhat is, persons who were 
coming to attend various meetings 
here, Ministers and Government 
officials. That was also  ̂ sort of an 
invisible subsidy given to air trans
port. For the last two or three years, 
w e are carrying our mail by air trans
port. That is also a sort of a subsidy. 
If, in spite of all this assistance given, 
the air services were not able to run 
on a proper basis, it was time that it 
was nationalised.

Now, I come to the question of com
pensation. Somebody on the floor of 
the House said that it is no compen
sation. If it is not compensation, what 
is it? Assuming, the Government say 
today that they have given enough 
assistance and subsidy to them till 
now, and stop it tomorrow, then, all

these companies will naturady go into 
liquidation, and possibly the share
holders might not get anj^hing. What 
is proposed to be done? The hon. 
Minister has tried to justify the 
method of calculation as laid down in 
this BiU. He says that the market 
value of the shares will be unfair, 
because the markeT value of the shares 
has gone down and the shareholders 
would not get any compensation. 
What we are now doing is to give full 
compensation to the shareholders and 
the risk that they may have taken 
during the last ten years in private 
enterprise is being written off at the 
cost and to the consequence of the 
exchequer. Assuming that you want to 
nationalise a particular running con
cern, what you would do is this. I 
understand that not only money value 
of the asset will be paid, but Govern
ment will be asked to capitalise the 
profits which they were making, 
which they would call compensation. 
In this particular case, I think, as far 
as the shareholders are concerned, 
they would not be at any loss whatso
ever. Therefore I say that this is 
going to set a sort of a precedent for 
the future. From that point of view, 
the compensation clauses, as enume
rated in this Bill, require to be very 
seriously considered. iTie only fairest 
thing to do is, when so many air com
panies. in spite of their being heavily 
subsidised by various ways, have not 
been able to nonage properly, and 
the share values have gone down— 
that is a normal business proposi
tion— to purchase these shares in the 
market at the market value, and not 
at the value as it has been decided in 
this Bill. The second concession which 
the hon. Minister has placed before 
the House is; the book value of the 
assets when they were acquired minus 
depreciation charged at the Income- 
tax rates. But, a further concession has 
been granted. Book valuation minus 
the full depreciation should have been 
proper basis. It was considered by the 
Income-tax autliorilies th'St a certain 
percentage of depreciation amount is 
allowable for the income-tax purpose. 
That is, if they have made profits, 
that depreciation am ount would have 
gone tax free. Such an amount is not 
chargeable for income-tax. But for 
the purpose of valuation of the asset 
to be acquired, it would be 60 per 
cent, of what has been allowed by 
income-tax in some cases; while 
50 per cent, in cases of other parts 
of the machinery. Is this fair to the 
exchequer? I would like to ask this 
straight question. So, what I feel is 
that the nationalisation as it is now 
being done is done with a view to 
save these air companies from a ,sort
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o f  disaster. Now, when ^ m e b o d y  is 
£oing out to save som eb^ y who has 
been caught in the fire, who are they 
to bargain with the exchequer? What
ever yoiL may get, you  get it, and be 
done with it. Because, it has been 
iound now that they will not be in a 
position to manage these things pro
perly in spite of so much subsidy, 
protection, assistance, goodwill and 
other things that the State can give. 
Therefore, I would request the Select 
Committee to go into the question of 
compensation very carefully because 
the Select Committee and this sove
reign Parliament must realise, that 
whatever they do now in this parti
cular Bill of nationalisation will be 
quoted and will be considered as a 
precedent for the future. That is all 
I  hiLVfe to  say about this question of 
compensation.

I am very glad that the Bill has 
made provision in clause 20 guarantee
ing the employees. It has been said 
that there ought to be retrenchment 
l^ecause if you do not retrench, even 
the Corporations would not be able to 
run this transport efficiently. The only 
justification for this nationalisation is 
that under these Corporations the air 
services will Tae expanded and civil 
aviation will he developed. So, T do 
not think there will \>e any apprehen
sion or fear about any retrenchment 
■whatsoever.

The hon. Minister, in the course of 
his speech, has said that the Industrial 
Relation Committee that is contem
plated under this law will not only 
look into the question of industrial 
relations, "but it will have also scope 

to  deal with other questions, i.e., that 
particular committee will be able to 
suggest also ways and means of 
economy, efficiency and other aspert 
o f  administration. But the wording of 
the clause does not giv# tTiose powers 
to that Comixiittee. I think the Select 
Committee should look into it and see 
that the intention of the hon. Minister 
Is carried out In the clause.

Criticism Tias been levelled that the 
Transport Council at the Centre is not 
-necessary "because these two Corpora
tions are already there. I think the 
Transport Council at the Central level 
Is necessary, because it is  vor.y clear 
from this Bill that the two Corpora
tions are going to look to the details 
o f  the working of the Coroorations, 
while the Transport Council will be 
there on behalf of this Legislature or 
on behalf of the Government to lay 
down the D o l i c y .  And a policy-making 
"body in this ptrt)Tic sector i?. I believe, 
necessary. •
^2 P.S.D.

Much has been said about having 
two Corporations. I have got an oi>en 
mind on this question of having two 
corporations. It should not be con
sidered from the point of view o f any 
sentiment or anything else of that 
type. Whether there should be one. 
two or three corporations should be 
decided entirely from the business 
point of vi^w. If with two corporations 
we are able to carry on better, there 
shall be two. If one corporation will 
conduce to efficiency, economy and 
better transport, it should be done in 
that way. But we should not bind the 
Government to one corporation or two, 
and it should be looked at from the 
point of view of the problem before 
us, and not from any sentiment or any 
other ground.

With these few words I support 
wholeheartedly this Bill and I hope 
the Select Committee and the hon. 
Minister will consider the one or two 
points which I have made with regard 
to this Bill, ^particularly because it is 
going to set a precedent for the 
future.

Shri Raghuramaiali (Tenali): I, o f 
course, support generally the main 
principles of the Bill, but there are 
one or two points which I would like 
to bring to the notice o f the Select 
Committee as many of my predeces
sors have done.

One of them relates to the question 
o f the two Corporations. My friend, 
Mr. K. K. Desai has just now said that 
it should be left to the future whether 
there should be one Corporation or 
two Corporations. I do not think there 
cm  be any dispute about a proposi
tion like that, but the x>oint is when 
w e ^ e  laying down the law now for 
the time being, we must be convinced 
that there is absolute necessity for 
two Corporations, and that the same 
job cannot be done by one Corpora
tion. It IS a matter which the Select 
Committee should, bearing in mind 
the nresent state of affairs, decide for 
itself, and only if it is convinced that 
the work cannot be done by one Cor
poration, should it recommend two 
Corporations. My own feeling is rather 
one of apprehension in this matter. I 
am one of those, I regret to say, who 
are not convinced by tho reasons 
advanced in favour of starting two 
Corporations. It is said, for instance, 
that the Air India’s reputation is very 
high a n d  t h s t  any change in its 
nomenclature would affect the pros
pects of Indian air business ' outside 
this country. I am not for a moment 
suggesting, and I do not think any 
Member of this House is anxious, that 
the name of the Corporation, even if 
it be one, should be anything other
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than Air India InternaOonal. Assunv 
ing that the name remains Air India 
Internatiojial for which there can be 
DO legal or constitutional objection, 
what makes it difficult for the other 
undertakings also to come under the 
control of the same Air India Inter 
national? I do not think it is seriously 
suggested that a Corporation which 
deals with air travel outside this 
country will not be competent to deal 
with air travel within this country. It 
is a suggestion wKIch. L Will find very 
hard to accept. 1 should have thought 
that the experience and the special 
knowledge gained~5y a Corporation, in 
running airways all over the world 
would enable it to run the under
takings in this country more effi
ciently. In fact, even the Bill contem
plates the appointment o f  the sau*e 
Directors in the two bodies, and tne 
same Chairman. I do not therefore 
really see any justification for—^unless, 
o f course, some more compelling 
reasons are placed before the' Select 
Committee— for having two Corpora
tions. In a matter like this when we 
are taking over a public utility undei«- 
taking in this country, when, we are 
already being accused of having a top- 
heavy machinery in SQ many aspects 
o f  our administration, I think the least 
we can do is to start with a clean 
slate so that hereafter at least we cin  
see that there is no waste which can 
be avoided. And. of course, later on 
if  experience shows that we need two 
Corporations, we can go ahead with 
them.

The other point t*bout which, T must 
say, I am equally surprised; is compen^ 
sation. The quantum of compensation, 
I entirely agree with some of my pre
decessors. is more than what these- 
undertakings deserve. It has been 
said that they have been running at a 
loss and that this Government has 
been giving them subsidy. If that is 
so, what is the necessity or justifica
tion for going all the way out to give 
them an extra solatium of Rs. 15,000 
or Rs. 20,000 per aircraft. Admittedly, 
they have shown greater depreciation 
and their written down value is low. 
When they showed depreciation for 
income-tax pjirposes, obviously they 
got the benefit of it, and this Govern^ 
ment found it acceptable to agree to 
that amount of depreciation. Now why 
should we be so very sympathetic or 
so very consid'erate as to go out of the 
w&y and ^dm it that that income-tax 
depreciation is wrong, that the very 
basis of it is wrong, and then accord 
them Rs. 20,000 or Rs. 15,000 extra?

It is wellknown that they have been 
Tunning at a loss. It is admitted that

their shares have been selling, at a low. 
rate, or some of their shares are not 
in the market at. all. If that be the 
case, I think, they will be jolly gla4 to 
give us their airci:aft and their under
takings. They should give us as fi 
matter of fact something, in. return for- 
relieving them of a great bother, and 
for want o f a proper expression in 
Engfisfi, I would say, Sir, they should 
give us something'like.* a gratitudinuvu 
for having relieved them of their 
trouble and worry.

In a matter of public expenditure
like this, when w e' are taking upon 
ours^ves the running of* a public 
utility undertaking, we have to be very 
very cautious, and I do not want any
thing to be done by this House or by 
the S&iect Committee, which will lay 
the foundation’ fbr. sc scandal of the 
t3T>e we have been constantly accused 
of late albeit without justification. It 
is time that we start afresh, and- as I 
said, with a clean slate in all those 
matters.

There is only one other aspect that
I would like to deal with. Mr. Kila- 
chand’s support for the compensation 
clauses embarrasses me? and I feel 
intrigued. Where certain vested' 
interests are finding'the basis of comr-  ̂
pensation acceptable, I think we 
should get wise and' examine it m ore' 
closely and see whether this compen
sation is justified at all.

I; woulJ' only emphasise in the end 
that there is no question of any of us- 
not supporting the Bill, but that we • ' 
are anxious that the Government' 
should see, as also the Select Com
mittee, that every care is taken to 
ensure that national ihtCTests are w eir 
orotected. and that we are not bur
dened with anything which we m a y  
regret afterwards.

^  t ;  f  %  W

1% I ^  ^  vftT'

% ^  < î ^  ^  ' 

TO f  artT'
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^  ^>, r̂̂ rff ^ ^  ^TFcrf^ ^  3F5T

3TPIT w  ^  w  ^TT^ % %
f^ r i^  t r j^ r ^  ^  2PTR-
3TT t ,  sftr ^  ^  ^  5̂PT-
^FRT t̂Tfr aiV?: ^  ^

'+ll=(Hrdfl % >̂TJT

^  I

% Rr̂ Rf^ #  ^  afh:

-^l^ni ^ 311t  ^  ^  t  ^
#■ #  q ^ 3 T ^ f ^  ^  JTPfr
^  rT^^' ^  3rT«TY Ĥ riH<)' 3Trf̂
^  T^d q ^  3^3^ ?T^ 7̂ 3%
^ ^  "Tt'ft % ^rnr t̂tI^ %

f w r  ^  % I ^n?r f r  ^
3 f ^  3 | ^  ^♦Hpi<<i ^n*pft

3TT?4t ^FTq^ % r^ ^ + t

? ftw  ^  ^  t ,  ^

^TRT, 3n3 ^  | i

3fK*n SPT^ ^  3 f5 ^  WT^ ^  Hn^»i

T»^ni ^ 3|1‘T  Hl+d STR" ^ft»f,

^  % ^rn^q* |, ^
3TRnft 'Hid, 3H3 «i'<  ̂ ^  *- »̂f <51

^f%«T ^  ^^+1 ^  ^  *T^
3 j^  ^^5TT I; iV

^  ^  ^  ^  T ^  t ,  
frsrffv ^  t  5fr ^

fertfew^T ^nr,
^  ^  r̂nrirr, afrc
3p3  ̂3t1t ^fTt*rrf%’ 3tVt  ^  

tRt ^  % T̂FT
tT^ m  ^#r3T %TT ^HTTT, JTefl*5fT

^  ^  ^ gW rf^  ^  t  
TO  ^  311t  ^  ^?ft*T*T%
^ 3tV?̂ 3T^^ ^

^  3rr<?Ht '̂TidiM ^  T^qr, ^ r r  

t  ^  ^  ?rff ^TT afh: fxr^
^  <1^1 f i  + I^Vjr 3i|qRq=f»

t «

^ n r t fr^ ^  ^  qr ^

^  ^  W  t» ^

JTHT^ q r ^^ft" I TT^ ^ T

^  w  ^  ^ r^ q n rt

% ^  ^ ir ft^ ^ R T  T f  f ’, q r
#  tr^ ^  «rJTFrr ^  f ,

cft»ft ^  ^  %4<v+lH Tq +̂<11
^  ^RFT <0»il %■ ^  TPT %

3PR  W  ̂ ^  ^
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infT ^  t. ^
(jzTr T ^  ^  ^
ann: ' i f  ^  ^  ̂

3 fk  ^  fiF ^

^ I ^  F T  ^
T ^  f t r  ^  ^  3 fm  ^

^ I

^  ^n^nr ^
f f t ^  V vqM f «Ft ^  ^  ^  t  

5 rf^  ^  s n m  iFt, î ^ R
^  3t1t arf^RT d<*w) ^  ^  I  aftr 

JTI *pnr ^  % ^?rW ĥtrt

3T5# ^  ^  f  I ĴTKT ^  f̂TT 

% tf^w i t̂ST t ,  T̂RTW #  
^  5PTR ^  t  ^  % 

3 ftr *7 ^  ^  ^  ^TOT
q w  t  I ^  fRTRT ^  ^(Trom 

f  >ft ^^RT ^^RfT f  f r  % 

v R T t ^ f  «î
f  I P̂TPT ^  ^
i | ^  ^  a rp H R l^  t  I 3PTT ^  ^  cfr 

^  reel'll ^  ^  ^  iRPTT ^ rf^ , 
a?̂ R ^  ^5?TR ^  ^¥<d ^  sfVr 

^  qap
«IHH ^
^ r f ^  1 ^  ^  ftir 5ft srif^vj'H

^  ^  7 ^  ir i ^ 3ftr ^  3TRnr

f  f% 3nr«T #  ^  ^  ^
^  ^  »FT<Vl^^H ^  ^  T?:
«Fnr ^  ark ^  ^  ^  tott ^  

JTI STOT a r ^  3RW

P̂T̂  I

^  ^  ^  aftr 3TR m  ^  ^'jj'^K 

«R5TT ^  ^  ^  Tft

I  I ^  an?TO t» ^  *TPRk
^  3TRR>T 3fh! A  

5RT  ̂^nr| ^  ^niT ^  ft>
^  T lft^  trard’c ^  3 ^ : ^  % 

•T^ f  I 5R <siO<;n ^  aTRŴ F̂ TT 
f  I aftr ^  ^  *in1'*ii ^  It  ^  
^  ^  «t>KM>?̂ Hlf % % ¥RT
»n w T  ^  ^  3IT ^ n w
t t  ^  #  ^ < ) « iO ^  I ar|^
m  w r r  ĵTmrr ^ rrw  a fk  ^  ^  
w r r  % 3 p ^  TO ^rwrr rprr 
^  ^  I ^  f̂ nn^
% ^  f  JF J T a - ^  ^

T ^  t  ^  ^  W ^ T  ^  t  ^  
tonfj" <^ai artr ^  r̂r*r ^hi<[
THT ^  ^  % ^4Ki ^
T̂PT 3ftr  ̂^  ^  ^  4

4l<  *̂11̂  t̂ 3PC Ŝ3RT R̂TRT
*B3r# ^  ŷirrsrr ^  ^  ̂ rf|^ i anir
^  ^  |tr ^rnr ^

^  ^TORT ^
T̂ VPTETR" ^hft, enSTT ^  «<Id ^  ^ d  i.\

4td i ^HTTti ^  fsrf^T^ W  ^
Ĥ R<j4|̂ va spT  ̂ % «TT? ^  %
HH ^  «F^ 4̂ 1 ̂  ^  ^
KTR ^ ^  ^TR I 3t^ 5T|f I
aTRTT +^n( ^ f% 0
TT ^  ®TR I 3nTT W  ^
^TPR TvWft %  ?T 5Tf# qr^, ^
^  arm t  ^  i ^
3TRTT W  ^T«f?^
^  ^  ^  ^nfiT 5 ^  I

^  aftr ^  ^  «ftfT HTvJ%
^ 3ftr ^*^<1 ^  ^ I r̂«rpr

% 4F̂  ^ ^ I arrr 
^  ?TT 5T ^  ?r̂  3 » ^  I ,  ipfffip

w f ^  «T^ *̂*Wn5
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t^r]

^  ^  ^  ̂  y ix|.frt4li #
t  I ^  t

^  ^  ^  t  ^  ^
^  I

w m  ^  5rg?T P iw k  ^ i

3FR ^  W  ^  f^Rmr 5Tfi ^  t  a fk  
fe r r  ^3nm | ^  ^

? F r a t ^  ^  q r  ^  ^  ^  
y jg ^ , ^  ^  ^  ^>nr f
'3T? >dt1 ^  'dA +lH IV<+l '4IhAi 

im r  ^

•rl^ f̂ ÎT % 3TTOR: olW*n

7 w  ^  3irsrfW ^  ^  ^  ^
^  ^  ^  ^^nrr

3rPT ^  -^+dl ^ I ^  STRTT ^
^T^, 3fn^ 3ff^%5FT ^«Md 

TT̂  3T5#t 3 ftoT  «(HV̂ n̂ I 
3PR 3tR^?R>m‘ ^  ^  Thr 2IT ^

3jV  ̂ ^  ^  ^  ^  M*ll*l
«̂-(i»î fn<7> .IV+><M< ^  % ^rnr sr%-

4 t f W  WK %,
WK % z fto T  ^  t^ i#t 3 fk  ^  3rrr 
^  T̂PTrft ^  d lO ^  ^  ^  ^  ^
“̂ ft ^  ^rr^ ^Pt̂ i ^  ti<i^ni
% <ii'**4 ^  % 3RT ^3  ̂ ^

^  3TFT ^  PH *̂n \

^  3[RiT3ff % ^rnr #  ^

i  1
11 AJN4.
Shri N. R. M. Swamy (Wandiwash): 

There has been a good deal of con
troversy over this Air Corporations 
Bill—whether we should have a single 
Corporation or double Corporations. 
I wish to say in this connection that 
these Corporations as contemplated in 
this Bill appear to be two legal entities 
and one is independent of the other. 
These two Corporations cannot func
tion veiT properly if really they have 
to function in the interest of the 
country.

In the Statement of Objects and 
Reasons we find that the development 
o f the air transport industry on an

•economic basis could be achieved only 
by having a single agency in charge 
of all scheduled air transport opera
tions.

[S h r im a t i  A m m u  S w a m in a d h a n  in 
the Choir.]

If really a single agency has to be 
established, there cannot be, as we find 
from the provisions of the Bill, two 
agencies. If, as stated in the State
ment of Objects and Reasons, through 
one single agency we can achieve 
expansion and development of air 
services. I do not see any reason why 
under the provisions of the Bill two 
agencies have been created— a Corpo
ration for the international services 
and one for the internal services.

I acknowledge the services rendered 
by the workers, from top to bottom, 
as regards the work of the airlines.

From the composition of these Cor
porations, I notice that the same 
person can be the Chairman of both 
the Corporations and the same persons 
can be appointed as members of both 
the Corporations. Even tfie General 
Manager of one Corporation can be a 
member of the other Corporation. If 
this is so, there is no. reason why there 
should be two Corporations. There can 
be one Corporation; otherwise it will 
lead to difficulties.

Then the Corporation is already 
heavily manned. There shall be not 
less than five members and not mors 
than nine members. If the workers 
are not given a fair chance of re
presentation in the working of these 
Corporations, I do not think they will 
be able to do service properly.

As regards the expenses, I have to 
say something. The previous speaker 
referred to other countries where there 
are one or two Corporations like these. 
But such comparisons are not at all 
fair and sometimes they do seem 
odious. In other countries there are 21 
to 30 thousand workers in a single 
Corporation, but here we have only 
about 9,000 workers in all. So instead 
of' having two Corporations, one Cor
poration will serve the purpose.

As regards the fuel, I find that the 
Americans charge us a great deal— 
much more than what they charge 
the Australians. Therefore, they should 
be persuaded to charge us only what 
they charge for others. We must have 
some agreement with them to this 
effect.

As regards spare parts, we pay very 
heavily for the same. We must manu
facture these spare parts in India itself



than ten lakhs they have to get the 
previous sanction of the Government. 
I really see in this certain loopholes. 
I wish to say that any purchase what
ever, whether it may be worth fifteen 
lakhs of rupees or ten lakhs or five 
lakhs or even less, may only be made 
with the previous sanction of the 
'Government. If the limit is given, then 
certainly they can purchase piece
meal and yet make huge purchases to 
the extent of 20 or 30 Takhs of rupees. 
Therefore, such provisions need not 
be there, and, as a matter of fact, for 
any purchase they should get the sanc
tion of the Government before making 
such purchase.
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so that we can expand these air 
services a great , deal. ♦(fnteTTuptum«).

Mr. Chairman: Order, order. May I 
rask hon. Members not to carry on 
conversations so much i)ecause I do 
not think the speaker can be heard. 
On every side I see .Members carry
ing on conversations. ;I would repeat 

'What the Deputyi-Speaker has already 
said this morning about not carrying 

-on conversations. ,

Shri N. R. M. Swamy: If these two 
^Corporations are done away with and 
vwe -have only one Corporation, then 
the Air Transport Council need not 

ibe constituted at all, because the Air 
Transport Council is intended to deal 
with matters of common interest to 
the two Corporations and any impor
tant matters that may be referred to 
it by the Director of Civil Aviation 

’or the T)irector of Posts and Tele
graphs. If we have one Corporation, 

‘the Air Transport Council can also be 
<done away with.

As regards the Labour Relations 
'Committee, there is bound to be one 
■because it has to continue in the 
interest of the workers.'The workers 
also should be represented on that 

^Committee.

I find in clause 18 that n6body 
should run any air services apart 
ifrom these two Corporations and that 
-contravention of this would ibe punish
able to the extent of three months 
impri^nment or to a fine which may 

extend to Rs, 1,C0Q. I rememjjer some 
:years back there was a very eminent 
doctor in Madras, Dr. Rangachari. He 
■had his own aeroplane so that in times 
♦of emergency, when the l^ves Of 
patients were in danger he used to 
.rush to their rescue 'in  his aeroplane. 
-Provision should be made for such 
•exceptional cases; even private people 
.should have facilities for running such 
a service in times of emergency. So 
also with regard to lawyers; they 
should also be allowed to run their 
•aeroplanes if they have any. They 
should not be subjected to all the 

Tigours of these. Therefore, I say that 
these two categories of persons, the 
^lawyers and the doctors who have 
their own planes should be allowed 

=to render service for a national cause 
l>y allowing to run their own planes 
for the relief of men in distress and 
tdanger, and should be exempted.

As regards previous approval of the 
<Jovernment for the acquisition of 
properties, 1 dioiild' like to say this,
I find that if they acquire any pro
perty exceeding Rs. fifteen lakhs, or 
-enter into a lease ffor over :five years 
« r  dlelJOTe of ;any property worth more

As regards compensation, I wish to 
say -a few words. I do not at all dis
agree with the scheme that has been 
set up in  this schedule as regards pay
ment of compensation. We are not 
bothered about v^ether it is really 
compensation or whether it is really 

-paying the price of the ^ ^ icles  that 
we purchase from the companies. But, 
.^iU I wish to say that there should 
be a Technical Committee or Body 
which should sit and assess the value 
of each property and aircraft and 
then the money should be paid. If 
there is any difficulty or any disagree
ment, certainly they can refer the 
matter to the Tribunal and it must 
be settled. Instead of that to pay on 
Ihe iDasis of the schedule would cause 
difficulty because it is not workable.

As regards taking over the employees 
of the companies who have already 
been appointed before 30th June, 1953. 
as employees of the Corporations, I 
wish to say that a Committee should be 
appointed to see whether there has 
been no nepotism. As a matter of fact, 
soon after the introduction of this Bill, 
I was told that many have been em
ployed. I question the bona fides o f 
those appointments. I wish to say that 
a Committee should be appointed to 
scrutinise whether there was any neces
sity or reasonable necessity for these 
appointments by these companies. 
Only such of those persons who have 
been appointed bona fide should be 
retained and the services of the rest 

' should be dispensed with.

In regard to the constitution of these 
Corporations, some persons are men
tioned; there are to be not less than 
five and not more than nine members. 
Since it is the people’s Corporation and 
since it is the people’s money, I wisk 
that only top-ranking people should be 
anointed and the appointments should 
jicrt be swayed by party politics. I f 
they were to follow party politics in 
appointing these men, the Corporations 
w ill not work because it may lead to
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[Shri N. R. M. Swamy] 
some diflBculties later on. Therefore, 
we should appoint persons who have 
got a very ^ood knowledge o f these 
air services.

One reason given by the hon. 
Minister for retaining the name ‘Air 
India International’, is that it has 
earned a goodwill and that by a change 
in the name it may jeopardise the 
business. He seems to be orthodox 
and sentimental as regards these names. 
1 would only say that he can have the 
name Air India IntemationaL There 
should be only one name and still you 
can work it out. Of course. Air India 
International has done yeoman ser
vice. They have not had accidents as 
we find in other countries and it is due 
to the workers who have done magni
ficent service. If he really wanted 
that this name Air India International 
has to be retained and worked as a 
separate entity, I can only respectfully 
tell him that this is a matter where he 
should not be p>ersuaded by sentimental 
conservatism. He can simply put these 
two names and still work out. If there 
is one single Corporation, he can have 
two zones as we have in the railways 
six zones. He seems to start with 
disintegrating. When we want amalga
mation. he shall not go on disintegrat
ing. In that ^vent, he can have two 
zones under oiie single Corporation and 
still do magnificent service. We insist 
that there should be only one single 
corporation. I think he would accede 
to the demand made by the House and 
by  many of the hon. Members even 
on his own side.

When the discussion started this 
morning. Dr. Syama Prasad Mookerjee 
wanted an assurance to be given by 
the sponsors of the Bill and Tandonjl 
said that when the Bill has been 
referred to the Select Committee, the 
Select Committee can certainly re
shape or modify the Bill. But, I find 
that on a previous occasion when the 
Preventive Detention Bill was intro
duced, the Prime Minister himself said 
that they can introduce any amend
ments in the Select Committee, but, as 
a matter of fact, when it was being 
discussed in the Select Committee it 
was not allowed to be done.

Shri A. M. Thomas; It was a case of 
an amending B ill But this is a sub
stantive Bill.

-Shri N. R. M. Swamy: Even in an 
amending Bill that was not allowed. 
I. do not know whether they will allow 
fn a: substantive Bill of this nature. 
That i.s the reason why Dr. S. P. 
Mookerjee wanted the assurance. After 
all we are all interested in the interests 
o f  the country as a whole and there

-should he only one Corpsiiation. We 
have nationalised our railways, we 
have nationalised our roadways and 
this is the first time that we are 
nationalising our airways. You must

• yield, to the pressure that we are put
ting forth from this side of the House 
as well from their own side. There is 
a good deal of controversy about this 
double corporations or single corpora
tion. From the Statement of Objects 
and Reasons I find that there should be 
one single agency, but the provisions 
in the Bill go counter to the Statement 
of Objects and Reasons. I think he 
will concede that there should be one 
Corporation.

Shri Ka«^iavachari (Penukonda): 
Madam, I thank you for the oppor
tunity of expressing what I feel about 
this BilL So far, the discussion is 
going on a beaten track, I have been 
listening to several speeches; one or 
two questions that they have raised is 
about the compensation and one or 
two Corporations. Beyond that, it has 
not been much of a controversial Bill. 
But, what I wish to stress before this 
House is not only those two questions, 
but I want the Government and the 
Members of the Select Committee to  
consider how this venture, with which 
they are so busy, affects the taic-payer 
of this country. When we take all the 
circumstances under which this venture 
is embarked upon, it almost looks to 
my mind like, “ where Angels fear to 
tread, we are rushing ih*̂ . I am not 
against the need for an organisation 
of this kind or concentrating it in the 
hands of a rich capitalistic State so 
that it may be efficient and useful. 
But the question is when we find that 
the companies are now working at a 
loss, you must acquire their business 
and then run it at a profit, and all the 
people who are iir employment now 
must continue to be in employment itt 
the new venture also. These com-, 
panies are not functibm'^ng efficiently 
now and you want to acquire them 
and run them. TTow, nationalisation 
is a thing to be desired, but in trying- 
to nationalise, I wish you had taken 
more usefu-l activities, which would 
help larger sections o f  the population 
and where greater hel )̂ could be given? 
to the workers. For instance, you 
could first concentrate on a thing like 
coal. But you have taken the air 
transport, where even the capitalists 
have failed to make profi't. The volume 
of labour to be benefited is also not 
much. This is the thing you want to> 
try first and get your impressions as to> 
how you can run affairs o f this type. 
I am not acainst Government taking 
over the industries and* it is possible 
that a’r transport sen ’̂ es a great 
national interest and’ wfrrUe ordTnary
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capitalists may not be able to manage 
it, it may be in the national interest 
to take it over. But Government 
sbould consider first the impression 
that such taking over would create. 
This nationalisation, 1 am atraid, will 
hamper or mar their reputation. They 
are not taking it over with the inten
tion of effecting economy or improving 
its utility. Government seem to be 
more anxious to be generous and 
favourable. It is here tnat I come to 
the word “ compensation”  even the use 
of which my hon. friend Mr. Kilacnand 
objected to. The first principle that 
should guide the State in acquiring any 
property is its market value. The 
Minister himself said that the shares 
of these companies have no market 
value. They are not even quoted. The 
Income-Tax Act lays down certain 
criteria for calculating depreciation. 
The Minister has altered even those 
percentages and has added something 
more. Naturally, therefore, the tax
payer has to examine the activities on 
which you are going to embark. Is it 
worth while to i>ay at this rate, when 
circumstances do not justify it? Tlie 
Select Committee should carefully 
£crutinise the principles of compensa
tion. The commonsense principle 
would be not to pay a pie more than 
what a thing would fetch.

Skri Jaipal Sisirh: Fetch where? In 
India or outside?

Shri Ragliavacluuri: In India, not
anywhere else. I am referring to the 
market price. The way in which 
Government have had meetings with 
the owners who come and agree:
makes it look as though the capitalists 
or the erstwhile owners, welcome this. 
It is a godsend to them. The very 
fact that they welcome it must make 
it suspicious. If it is not generous 
and favourable, would they welcome 
it? This makes me nervous. The 
principle should not be one of
generosity, fairness and trying to give 
something more. There is no need
for such a thing. This matter should
be strictly looked into.

As I have said, the affairs of these 
companies have not been managed 
with profit and Mr. Kilachand has 
pointed out that if you retain all 
these employees, it will be impossible 
to make a profit. That is the capita
list way. Evi^ though we may not 
follow it, still we must think of the 
investment we are making. The only 
way in which an improvement can be 
brought about is by managing affairs 
economically. You are starting- with 
two Corporations; two agencies: two 
sets of officers. It is all duplication. 
From past experience, we know that

when Government takes over a «Jon- 
cem, the scales of pay will be very 
generous and the consequence wilL 
never be a profit. It will be almost 
on the side of extravagance. We 
have experience of the ventures and 
adventures of Government. If a 
capiteilist takes over, he would run it 
cheaper. In this case, we are taking 
over a thing which the capitalists 
themselves could not run profitably. 
Unless you cut down the expenditure^ 
it cannot make profit. More than 
one Corporation is bound to result in* 
enormous wastage. You give the 
example of the U.K. Everything 
need not be cdpied from there. We 
do not know the volume of traffic 
ttiere. I think it is unnecessary to- 
toye more than one Corporation. 
Better start with one; gain some 
experience, and if it proves profitable,, 
men oi^n new branches and expand 
the activities. That is how 1 feel on 
this question of the number of Cor
porations.

. appears the BUI is un
mindful of the qualifications of the
J^ople who are to man these bodies. 
Nothing specific is mentioned. Gov
ernment retains absolute freedom to. 
appoint the test men. But when you 
have no qualifications specified at all, 
and leave it to Government entirely 
past experience makes me suspect. 
It would be more advantageous to  ̂

qualification which 
^ w ld  be conformed to. Therefore 
it IS es^ntial that certain provisions;
minJtl H ^  indiscriminate choice may be checked.

s u b m it  I wish to.provision for repre-
^ ta t io n  of labour on these Com- 
w   ̂ certainly

representatives are 
labour fh *’®P'^se»tatives o f
the somebody whom:the G overi^ent might choose to  ̂
no^nate. Then only labour will 
^ v e  confidence and there will be- 
^ m e  opportunity of haWng their
Ttlse m X r s

u ^ n  the Government and the Mem
bers o f the Select Committee to be 
veiy very careful in fixing the prin
ciples on which compensation should
w  proposalsby the Minister in his speech are very 
generous, and generous to the extent 
o f a fault.

^  ^  ^  ^  aftr 3n^ ^
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' ^  «FFH ^  ^
3Pfft ^  ^nr?T ^  3Trf., ^

^  ^  t  ^  i^rfft ^  m fr  
^n rrfer^  % ?ft ^

f  I 3t1t  3 n r  

■ ^ I 3T̂ 9T *mH ftp̂ TT ^

3fhC 3 r f ^  iTOTt t  ^
^ 3 ^  ^  3mr ^  ^  ^nxTt^^PT ^  îK i 
^ rnr % ^  ^HKI T̂*T «T|  ̂ ŷiTRT

t  ^3nw,
^  3 T f ^  a fk  3T5# ^  ^  

^  ^  f w  W I T  3 (k  
f»r^55t ^  I

3tt̂  w a rm r  ^
^  ^TR n^«Hi - îg^n ^  +^*^- 

^  ^ I ^nrt «t>*4Pn1 ^  ?ft 
?fTTm 5TTT f w  3TT T ^
I ,  OT# ^  ^  ^

;^>IT W I  ^  ?
*(H '5TFPT ^  «l§ci l»li^Rl ^
^nrt ^nxf^wt ^  ^  ^iwr
f^Kpft 3nft R̂»

3p^T5r ^11 rT^ miMi 
^  I  ^  4TRfH2ff

% rH^r+'<
^  ^  IV 'dH+l 

?T ^  -̂ >, 3 (k  ^  ^
^  ^  ^  ^  ^PTr^?5X

yr ^  ^<iH î^v4<tM

3TTT ^  ^
"SZfR <.tar|| -qiP̂ M fV SnR^R=5^

^  ^  I 3n%T ^  I ,
^  ^rvqrf^ #  ^  

t ,  *T̂  ’•TEinT 5pf % ^  ^  I ,  
5^rferT ^  aft^

^  ÎTHT ^   ̂ I 311̂  sfToT
^  ^  amr ^

^  ^  arrr 3rnr
W t  ^̂ TT ^  ^ qr?5
^  3rf^^  TTsznr spT %
I  ^  ^  ^  f  aftr

^  ^  ^  I ,  ^  ^p%?: 3r

^^ff ^  ^  ̂ nFqf̂ pff 3ftr 
H ̂  f̂ RWr̂  ^dl  ̂ f®P <̂4* rfT̂  ^

4>̂ l̂, % 3fiTTr Wr
^  ^  ^  «l<il ^

r̂fir fŴ R̂T ^  ?T ^  ^
9T%% ^  % ĴTTcr ^  ^

^  3fk ^  ^
+*hPi 1̂' % 51% ^  3fhc

^  ^  ^  anrsFT
^  *f><.*il Zt^  f , 3Tr5PTT aTR ^  T̂if 
^̂ yjT ^i«i «f  ̂  ̂art̂ r̂T̂ yr <̂icii ^fV 

^  ^  ^n^ r̂^RTT fOT srr̂ r̂ TT, 
^  ifrsRT #

^  T^ R̂T f, ^  n̂w arnt ^

f^HTTf̂ ry t  ^  ^  ^  ^
»̂T%  ̂ 3fV̂  'dti*i arrrr

4>»?i tl<+K apT̂f
^  ^  ^  ^  ^  ^

^  ^  ^  t» ^  
■̂T̂FTT % 3f\r ftl̂ 4d 4»̂ cl ^ ^

^  #  ’rnfhxng;#^ 

f^r aftr ^  7 !^
'Prw^i ŜTPT T
^  3fV̂  ^  % T̂PT ^  I arnr 

t  ^  ^  
-^H*fl nr)«Kn«^H ^  f ,  ^  ^  

% Tinf^, ^  I  f^Tf%
•TT̂T TC 4>*4»f\ ’BF$cft 
vzrrsrr ^  |, «rfN» 3 i i f
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^  t , ^  W p ft #  T̂OTRr ^

t ,  ^  1 ^ n ^ n r  ^
^  ^̂ TPT ^  =2rrf^ ark

T?fTT *PT *hl^ ^  TPRTT 

3 1 ^  f^TVT^ I d+'^«pi^ ^
% t  ^  ^  5(T̂  ^

^  I i T # R t  3nf^ % ^

“'Tl'fll ^ ^ * i n  3nfe % 517̂  #  

3 n w t -5T1̂  ^ y v ^ ,  ^  ^  ^  
-akhI  ^  arm it w  ^

t ^ ^ im«t»1 ^dnl ^N^inl 

T^r V ^I’ ft tl<+K SHRT
^  3Rnr ^
^qtfifr anT f t ? #

^  ^  ^  fV  ^  ^

W  t  ^  ^  ^

f̂ Fi¥|- ift 3 T ^  ^

^  ^NMMI W f r  I ^  ^  

■qlf̂ l* f̂ RT '3R' ^  "H+iH 
^ifhr ^  t  ^  ®f\r M«iR̂ «f‘

'■ (̂dnAdt ^  ^  STRTTRT % *1*»>H

T̂T arnpmr % ^
i*«t<fl'^sFT 

^  ^  3T̂  t  ^  ^  ^
% ^  ^TWIX

«RT T̂FT 1̂ ^  *̂ 9̂% ^tr

=^ri^ I

^  T O  t  307 iFVqfRf 
^n#ff, arrfe ^  % 

^  ^  ÊHT̂ T #  3TT t

^  Tf^TPrr ^
^  ^  f ^ ,  ^  w ^  3 n ^  1

W t^  aftx *̂hT̂  1̂ ,

<ft n̂f5T ^  3TFT ^f+»i ĤT̂ HT

^  ^  n̂T5T # ?T̂  arrar i ^
^  ^  ^  =^T^ ^ I ^  ^

TO" I ^  ^HTTfft^R ^^TR sfT

I  ^  3 r f^  g fsR R

3ftr W  ^  ^

^  ^  t ,  W ff^  ^
T ^  ^  w f t  ^

^  ^1 ^  ^  ^  ^  
J T f l r ^ n ^ ^  I ^  ^  ^  iprsrfinff % 
'mr ^ t  aftr ^  apR ^3^
3HR ^  ^  n̂»TT =^, ^  3̂?T̂

^  Ĵ=TT̂  ^  5Rrp: iFT 
^  ^  'Tpn 3fr̂  jjpR^ r3
^  ^  ^  g?RT q f ^  ^  sptf 

^  ^  n̂rn- 5hR^t^
2Tf ^  an^r̂  

^  ^rmr t  ^  ^

^  t| f  3i1t  f ^  y pTfn^l'
^  ^  ^  ^  t| t ,  ^  ^

% ^ 2 T f  ?r
^  ^  sh r 5R7K
^  % 5T% arqî T I,  sppcrfĤ f
m  w  ^  3 fk  # t w
= 5 ^  ^  ^  ^  ja -
^  =^rf^ aftr 2Tf ^  ?TW ^
^rrf^ %  ^  3TFT q f  ^  ^  ^MfH^T

*Pt ^  ^  ITT T t  i  ^
^  5T ^  %  3TTT ^  ^  ^
Sftr ^  ^  ? T ^  q f  ^
I ,  ^  ^  ^

w  t, qi| ̂  arrr ̂  ̂  ̂  # 
f̂frn’ m̂f̂ M i ^  % apR

arrsr % srnr ^  arrr
arrsr w  ^  ^  ?r ^ ^ i » , «ftt ai» 

w  , %fe?r arnr arrr anir ^  
^ ? t



4767 Air Corporatians Bill 21 APRIL 1953 Air Corporations Bill 4768̂

^  3TIM^

^  ^R5T
arrr q r  ^  ^  ^  ^n̂ rr |

5TTT ^  'n :
^  aftr ^t*ff ^  

^  afRHT 31^ ^  ^
^ ^ % f ^ a T r r  ^  

»̂T?TT ^ r  I ^  ^

^rft# % 3rnr^»TRt ^

^  I  aftr ^  ^

^  3RJT ^  f̂6*1Tf<TT ̂  ^

aftr <wft55p ̂  3TT̂  ^  r̂̂ esTT ti^.^r< %
5|5pq ^  smFT ^  tlgpw^d

^  Ji^t ^  ^  t  V

Shri Sy»mw»d» Sahaya M u za^ r- 
Dur Central) : I consider it a bad
policy which the Ministry of 
^ n ica tion s  have undertaken The 
S S  the policy and the rumours 
about nationalisation of industries 
h ^ ^ b e e n  a matter of controversy not 
S ^ 7 in  this country but ou^ide. 
Therefore, any Government, parti 
2 S y  a new one as ours does require 
a great deal of consideration and 
thought before undertakmg natioMli- 
sation of a venture like the oi^  whach 
is proposed in the present Bill but 
whether one likes it or not, the fact 
would remain that there are certain 
lines o f industry which, sooner or later, 
will have to ceme under the adminis
tration of the Government—we may 
call it nationalisation or we may not 
and airlines certainly will be one of 
them We, however, should not for
get that the nationalisation of airlines 
and the manner in which we are able 
to conduct it, will be a great factor 
for undertaking other nationalisations 
in the country. The responsibility 
therefore of the Ministry of Communi
cations in this matter is very  great for

it will show the trends in which Gov
ernment undertakings could be run. 
Airlines particularly have a bearing, 
not m erely'on communications but as 
someone jwinted out, it may have a 
great deal to do with defence. There
fore, the proper running, of airlines, the 
proper maintenance of air machines is 
a factor which deserves the most, 
earnest consideration of the Govern
ment and this will be looked forward 
to with anxiety as well as prayerful 
hopes by the public at large. The 
Minister for Communications, how
ever, has earned the reputation for 
undertaking difficult tasks in which. 
God has helped him to success. We 
can therefore prayerfully wish that 
his new venture may also succeed.

The anxiety, however, o f people like 
us who do not disagree with the policy 
he has undertaken but who still keep  ̂
themselves abreast of conditions pre
vailing in other lines, in other depart
ments, in other spheres in which Gov^ 
emment administration is running,, 
makes one at times feel nervous and 
if I say a word or two now, it should 
not be taken as a deprecation of the 
attempt but only as a warning lest we 
may not come to trouble. In this con
nection one is certainly reminded o f  
the railway management «where we 
find, year after year, proposals coming 
up to this House for increasing the 
fares. Those who had the privilege o f  
travelling in higher classes—leave the 
poor third class passengers alone—  
know to what depths the conditions 
of the carriages have gone down. We 
have been going round the Centenary 
Exhibition here looking at the past 
10 years and to the present and while 
the third class bogies give us some 
hopes, one also feels sometimes a little 
worried lest we may not go back to 
the condition 100 years before. I will 
therefore draw the pointed attention 
of the Minister for Communications 
that in the discharge of his onerous 
duties which he has undertaken, he 
ought to keep in view how other 
similar administrations are being run^ 
The position of the airlines, however, 
is very different in the sense th^t it is 
not merely a case of deterioration in 
your efforts, it is a question of life and 
death and I do not know whether the 
hon. Minister for Communications has 
had any information w'ith regard to it. 
but one of the lines which was taken 
over by the Government has not had 
much good reputation. In fact at one 
time in this House I said what the 
public thought about a particular air
ways. I said that “ if you travel by  
other airways, you see the world but 
if you travel by the necran Airways, 
you see the next world ali*,"
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Shri Jagjivan Bam: Cdminfi back)
also. . X

Shri SyamnandaH Sahaya: Now after 
-having seen it, no coming back. When 
I say this I fully appreciate the 
troubles in the beginning o f.2Uiy under
taking. I do not necessarily mean to 
-suggest that things will not improve 
but on an occasion like this, it would 
be desirable to lay a pointer. In the 
matter of running of airlines, various 
considerations have to be kept in 
view. I know the hon. Minister for 
•Communications has great experience 
lof c rlines, not merely of their good 
run but sometimes also o f their dis- 
aste s and I have no doubt therefore 
that he will be very careful himself 
but even so, I may point out to him 
that one of th-̂  most prime needs in 
running a good airline is first to see 
that it has got rood ground engineers. 
So much, if I ly suggest, does not 
depend upon tbt? oilot. He must there
fore see to it that very good and effi
cient and able ground engineers are 
maintained at different points. In 
selecting them, if we are not able to 
find Indian nationals for this work. I 
personally feel that you will be well 
advised even to im p ^  outsiders, for 
after all. in the beginning of under
takings like this, you might have to 
take assistance from outsiders also.

The second point on which I would 
Jike to draw the attention of the 
-Minister, through you Madam, is the 
question of landing grounds. Now, no 
machine can be made fool-proof. 
Therefore, one of the things which all 
air companies and airlines must have 
in view is to have as many landing 
grounds as possible so that on the 
■detection of the slightest trouble, there 
may be a landing ground nearby where 
the plane could land. I am sorry to 
say this but I must bring it to the 
notice of the hon. Minister and also 
to the notice of the House that a large 
number of airfields constructed during 
the war, and beautiful ones too, are 
going into disrepair and have been 
neglected. I do not know who is to 
be blamed. If I refer lo the Govern
ment of India they say it is under the 
State Government. If I refer to the 
State Government, they say it belongs 
to the Government of India but in 
any case, the Government of India in 
the present circumstances, constituted 
as it is, has certainly a great deal of 
control, both statutory as well as on 
account of party affiliations, on State 
•Governments and the very first thing 
that I would like the hon. Minister for 
Communications to do as soon as he 
takes over these airlines is to take 
over these airfields wherever they may 
he and try to keep them in a state of
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good repair. It would not necessarily 
mvolve them in a large expenditure. 
Some of these air fields have vast 
extent of lands within their area. 
Some of that could well be utilised 
even for agricultural purposes, and 
the runway could be maintained 
beautifully even with the income of 
the rest of the area comprising the 
landing ground. I would like to draw 
the particular attention of the hon. 
Minister to this and I hope he will 
take note of it. In Bihar alone, as 
he must be aware, there are several air 
fields which are going into disrepair. 
They were constructed so well and 
even today, they could be taken over, 
and properly maintained.

Another matter to which I would 
like to draw the attention of the hon. 
Minister is this. If these lines have 
to be run properly, the officers and the 
authorities must develop, if I may say 
so, a service mentality and not an 
officer mentality. I have had occasions 
to notice that as soon as the adminis
tration of a company or industry is 
taken over by the CJovemment, the 
officers and authorities develop a kind 
of an officer mentality, and they slowly 
begin to lose their service mentality. 
The department must see to it that 
that service mentality is maintained, 
because, without it they will not get 
the custom which they should in 
order to run the company on a sound 
and profitable basis.

A great deal has been said in this 
House about setting up two Corpora
tions. I really do not know whether 
two Corporations will be very costly. 
But, if I were in a position to decide 
the matter. I would certainly have 
two Corporations will be very costly, 
reason, for the simple reason that 
there will be a kind of competition for 
efficiency. We will be able to know 
which Corporatiln has been function
ing in what manner. Then there is 
certainly a difference between inland 
communications ' and communications 
beyond India. Therefore, personally 
I feel that it is a wise step. I do not 
know who advised the hon. Minister 
of Communications: but I must con
gratulate him on this decision. It is 
a first class decision. In fact, if a 
company is to be run well, there ought 
to be a certain method, a certain 
system by which one company may 
feel that it is going down or coming 
up well, so that there may be a healthv 
comoetition started. Otherwise, it will 
all become a departmental show. If 
anvthing eroes wrong, there will be an 
attempt to hu«;h it up rather thsn put 
it forward. Ther<»fore, oersonsllv, I 
feel that this two-Corporntion business 
is a healthy svstem and it should 
certainly be introduced.
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7 .[Shri Syamnandan Sahaya]

W e have heard a lot about conu 
pensation in this House. The fact is 
that nothing pleases one better than 
if  he could have everything free and 
paid for by someone elsiB. If the hon. 
Minister can have it, I do not grudge* 
him that. But, I have gone through 
the compensation clauses in this Bill 
and I do not know where and how 
compensation arises. You are taking 
over a running concern. You are pay
ing for the assets of the company, 
assets which are tangible assets.

Shri Vittal Rao (Khammam): No.

Shri Syamnandaii Sahaya: It is very 
easy to say ‘No’. You start an mdus- 
^ y  tomorrow and then we will see 
how you do it. I said at one meeting 
toat the best thing that an industria
list can do in this country is to start 
a pm factory and a nail factory, hand 
over the nail factory to the Govern
ment and hand over the pin factory 
to labour to run it and see how they 
run it. Then, they can come forward 
and say. After all, it means a great 
deal of risk, a great deal of experience 
to run a concern. It is not easy to 
run these companies. Instead o f say
ing a word o f gratitude for what they 
nave done, you do not even want to 
pay for the machines wMch they 
I^ssess. (An Hon. M ember: Have 
they not made profits?) That, I do 
not th i^ , is the right attitude to take 
What I was suggesting in this con
nection w a s .. . .....

X* ®“ S:h: Is it your conten
tion tlwt there was no profit motive 
in starting these companies?

Shri Syamnandan Sahaya: Well, I 
wonder if we have no profit motive in 
drawing an allowance of Rs 40 for 
coming here. If there/is profit motive, 
ttere is also profit motive there. 
(Interruptions)

Mr. Chairman: May I ask the hon. 
Member not to carry on arguments 
with other hon. Members, but to 
finish his speech?

^  Shri Syamnandan Sahaya: It was a
kind of provocation which I could not 
resist. In any case,.......

Shri T. N. Singh: On a point of order. 
Madam, is it open to an hon. Member 
to make a sweeping allegation against 
the profit motive of the whole House ^re.......

^  Shri Syamnandan Sahaya: I did not
say profit motive; you said so.
 ̂ Shri T. N. Singh: .......in the manner
m which the hon. Member has ssdA?

Mt. Chairman:. Order, order. I . do
not think he made a sweeping charge 
at all, I do ntft think there is any 
point of order in this. I rulie it out.

/ Shri Syamnandan Sahaya: I say that, 
an industry is not worth starting 
which has no profit motive. An in
dustry must be started with the fullest 
assurance that it is going to make a 
profit. What is an industry worth if. 
it is gping to be started.with a U>sing 
motive? There should be . profit 
motive. But, if the purpose is really 
to deprive the rightful owner of what 
he has to get deprive labour and the 
shareholders and’ to deprive the coun
try, then such a profit is mischievous 
and should be prevented. To start an
industry without profit motive..............
well my hon. friends will say some
thing.

Shri Gidwani (Thana): Does that 
follow that we should come here withj 
a profit motive?

y  Shri Syamnandan Sahaya: I have 
been asked by the Chair not to listen 
to what you say.

Now with regard to these compen
sation clauses, I find that the provi
sion is that the Government should^ 
pay the written down value of “ the 
machines. Let us scrutinise how com
pensation is going to be paid. Gov
ernment are not going to; permit anr 
of these machines or even the spare 
parts not used so far to be sold in 
the market. They will vest in the 
Government immediately. After that_ 
the Government will sit down and see 
what price they can fetch; The price 
that is considered to be proper is the 
written down value of these machines*
I submit that as a Member who spoke 
just before me said, if you want to> 
take over a concern, at least try to 
see what market value it fetches. But,, 
the provision o f  the Act d ^ s  not even 
say that they may be given market 
value. It says written down value o f  
the assets; even if the assets are more 
valuable, that will be the amount 
payable. I will ask' my hon. friends 
here to consider this question. When
ever something like that happens, 
there is a furore here. Perhaps 
rightly so and my hon. friends have 
reason to think in the manner they 
are doing. I am not challenging. the 
sincerity o f purpose which they have.. 
But, I am asking them, is our country 
sufficiently advanced industrially? Do 
we not still require the help o f the 
private sector to have more industrief. 
in this country? Say that we do not 
want the orivate sector; delete your 
Five Year Plan where it deals with the>
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private sector. You are at perfect 
liberty to say that you would not have 
it today. But, if you say that private 
sector is required, may I ask you to 
consider...............

Mr. Chairman; May I ask the hon. 
Member to confine himself to the sub
ject? We have very little time. He 
has already taken 16 -minutes and I am 
g ^ g  to ring the bell.

Shri Syamnandan Sahaya: I shall
finish in two minutes. We should also 
consider what effect this type of 
nationalisation or this type of urge by 
the House for not paying any compen
sation will have, if you want indus
trialisation by the private sector. If 
you do not want it, perfectly all right; 
say so; there will be no difficulty and 
no difference of opinion.

There are two more things that I 
wish to place before the House. One 
is with regard to retrenchment. The 
hon. lady Member who initiated the 
debate said that there should be no 
retrenchment. If we say there should 
be no retrenchment, there should be 
no increase in fares and that the com
panies should be run properly, then, 
p<^naU y, I feel that the Ron. Minister 
with all his experience will be hard 
put to it to run the concern economic
ally. Yes; retrenchment for the sake 
of retrenchment should not be under
taken. But, personally, I feel that if 
the Government find that there is a 
surplus staff in some categories, they 
will be hard put to it to say that there 
should be rib retrenchment. These 
limitations should not be placed by the 
House on the body which is running 
the Corporations because they will 
handicap them and interfere with the 
proper working.

Then, the other thing to which I 
would refer before I sit down is this.
A  certain reference was also made to 
men like Tata and Birla being asso
ciated with this Corporation. It is a 
difficult task to run an airline. It is 
not like a sugar mill or a cotton factory 
or u jute mill. You would not be 
better advised than to have the 
advantage of men of experience. I do 
not really insist on Tata or Birla. You 
can get people from outside if you 
like, but in the initial stages, the Gov
ernment will be well-advised to have 
the fullest assistance and advice, and 
even the guidance of men who know 
the subject.

Mr. Chairman; Before I call upon 
the next speaker, may I remind the 
House that the hon. Minister is going 
to reply at half past twelve. So, we 
have not got very much time, and if 
all the Members going to

speak hereafter will cut short their 
speeches and speak within as few 
minutes as possible, more Membersr 
will have a chance to speak.

Now I call upon Dr. Jaisoorya.
Dr. Jaisoorya. (Medak): This is one - 

of the rare occasions on which I ain 
inclined to support the Government. 
Namely, the idea is very nice; but I 
am very worried, after having seen 
the magnificent series of failures of 
the Government in public ventures. 
They have been very successful in* 
their failures,. I must say, viz., the- 
Housing Factory which went down the 
drain; then they took over the Road 
Transport, and the Coriwration started 
showing , losses where it was a highly 
profitable concern before. So. I have 
a feeling that somewhere something 
is wrong. There is the old saying that 
whatever Midas touched turned into ̂  
gold. Mv feeling: here is that what
ever this Government touches turns 
into dust.

Shri Jagjivan Ram: You keep your
self aloof!

Dr. Jaisoorya: That apart, my only 
worry is this. This air transport is a . 
very delicate mechanism. We have- 
seen that in.aU couHtries; none of them • 
has been a financial success. They 
have to be: subsidised by the Govern
ments. Even in America, Where, in 
Detriot, every five minutes a plane 
takes off and a plane lands, two nuge 
companies have been forced to merge 
for financial reasons. Now, I have 
never been able to agree with our 
Government’s thesis of building a 
house, i.e., you first build the roof,., 
then you build the walls, without 
design, and then by the time you come • 
to the foundations, tiiere is no money 
left. I find you are nationalising the 
air when you should nationalise the-' 
land.

That apart, there is another trouble. 
This Government is asking this House 
to sanction, to stand security for all' 
sorts of loans. We form a Corpora
tion and Mr. Kilachand says. “You 
must leave to the corporations perfect 
liberty to waste our money.” For 
instance, we have the Indian Finance 
Corporation. I thought Indian busi
nessmen were very shrewd business
men, but we found to our surprise that’ 
the money went in the wrong channels. 
Similarly, here, I notice to my sur
prise, under clause 7: “ Functions o f '
the Corporation.— (1) Subject to the- 
rules, if any, made by the Central Gov
ernment in this behalf.”  That means 
we may make the rules, or we may not' 
make the rules, but we have got to 
find the money»
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[Dr. Jasooryaj
The original development of the air 

.concerns in India was not so altruistic 

.as my hon. friend from Bihar thinks.
The profit motive was there, but it 
was a very haphazard jgrowth. After 
the war, there was a lot o f surplus 

,5 oing about, and everybody started a 
.Jupiter Company or a Meteoric Air
way Company. All sorts of companies 
■were started as soon as they got a few 
pUots and a few ground personnel etc 
TThen they found that it was not an 
easy proposition. Therefore, now, there 
is a debacle and the Government is 
.a ^ ed  to save it. It is a fact that tl ê 
aurways have to be maintained not so 
much for profit through civil aviation, 
but because of strategic importance!
I, therefore, agree, we must have 
them. What I am worried about is the 
a l̂most meradicable tradition of this 

♦Government to bungle things. That is 
what is worrying me—not the question 
o f takmg over. Please do take it over.

.Sut, having seen our officialdom deve
loped to a very high degree of ineffi- 

rciency by the British, and after seeing 
their magnificent record, I am very 
doubtful if you can avoid adding this 
also to the magnificent series of 
failures. You have lost so much 
money on the Hirakud Dam. The 
Tilaiya dam is sinking. Well, we have 
lost money there. We ran lose money 
ihere also. We are used to that, to 
seeing that picture.
12 NOON

A ir Corporations Bill 4776

A  lot has been talked about com
pensation. Either we buy at market 
value or at book value. We may not 
-use the word “ compensation” . Good- 
^11 there is none because most of 
them are bankrupt. So, there is no 

'goodwill to be bought
Shri Syamnandan Sahaya: J did not 

say goodwill.
Dr. Jaisoorya: The question is this: 

if we take now at market value, the 
“ ‘Dakota-wallas” will get nothing; Mr, 
'Tata will get a huge lot. If you take 
at ^ e  book value, then at least whether 
it is iunk or whether it is serviceable 
or t, the shareholders or the 

‘ ‘̂Dakota-wallas” will get something. 
Therefore it comes to one form of com
pensation or other. I have not been 
able to understand— of course, I am 
not an expert— ĥow you have an-ived 
at it. First of all. these Dakotas have 
a limited life. All air planes have a 
limited life, owing to strain, stress etc. 
At that time a large amoimt of spare 
Darts were bought uo haphazard. We 
■know from the Shroff Committee 
Heoort that the .South Tnt^an Railway 
alone bad brown oarkint? naper enout'h 
for ,?00 year';, and key-ooinls or 

-point-keys—whatever you call them—

for 150 years. So. everybody started 
buying haphazard. What is exactly 
needed and not needed for rational and 
efficient running I do not know. We 
have not got a copy of the Stores 
Report. Now, we have agreed to buy 
up, lock stock and barrel, including 
the mice and cats, everything at cer
tain fixed rates. This is not the way 
to do it. If you want to pay com
pensation, you pay. ’ We have got to 
give something. If you are gomg to 
buy at market value, a proper assess
ment of what you need and what ygu 
do not need will have to be made. An 
exoert Committee will have to assess 
it.*

First of all, I am doubtful whether 
any large amount of unused new spare 
parts are there or not. I do not know.
A large amount of these spare parts 
have been reconditioned, the recondi
tioning has not been done bv the 
factories or to factory specifications, 
but as we allow things to be done in 
India. In any case, it is going to be 
a loss to us. Do not let us talk too 
much about buying up a grand show.
It is not so. We say it is neces5;ary. 
We must have this communication of 
air lines. We are going out of charity 
to buy up these losing concerns. With 
that the whole thing is over. Nothing 
more is needed. ‘

First of all. Government always pro
mises there is going to be no retrench
ment. They said that in the case of 
the Vizagapatam Shipyard. They took 
over the Vizag Shipyard, and now it 
is a failure. Within six months after
wards, they manufacture a ohilosophy 
to explain awav and to -justify retrench
ment. Mr. Kilachand was honest 
enough to say that from the very begin
ning you must have retrenchment. 
The hon. Minister, I know, has a very 
big heart.......

Shri Nambiar: Very big?

Dr. Jaisoorya: Yes, very big. :.........
but there is always a little snag. ‘ ‘The 
Corporation, under circumstances, if 
thought necessary, may be compelled”  
etc. So, that is a commitment. I do 
believe you should have no excess 
personnel. I do believe you should 
have a proper basis, because we are 

' dealing with pei^ole’s property and 
people’s money. It cannot be wasted. 
On the one side, the workers will be 
reduced, and on the other, a ^eirarchy 
of officials with high pay and ineffi.- 
c ie n cy  will be incres^sed. That is all 
I find in this Bill, in the days when 
the railways were run bv companies, 
a huge division ,like the N.S. Pvsilwav 
was managed by five men very 
ciently. After it was taken over by
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Government, there are 30 men. 
Managers, General Managers and 
Deputy Managers, and the efficiency is 
gone. It worries me why a Govern
ment concern invariably becomes more 
expensive to work than a private con
cern. It need not be so. It is because 
of the type of men we appoint. Some 
man because he was able to sign a 
few files and do some administrative 
work, is chosen to become General 
Manager of any specialised concern. 
They have done the same thing in the 
case of the Shipyard, and all these 
other concerns. There is no use of 
putting in charge of them men who 
are not fit for this kind o f thing. We 
will have to develop special tjnae of 
men for these things.

Then I come to the question of con
trol. After all. it is our money that 
is involved. And we want to know 
how our money is going to be used. 
We had the Damodar Valley Corpora
tion and similar other projects, and we 
have had sanctions being given with
out proper estimates. These are the 
things that are worrying me, that our 
money is not properly looked after, 
there is no concurrent or pre-audit. 
After the damage is done, we say ‘Oh! 
we made a mistake’ three years later, 
or that ‘Three miles of this thin? we 
had built, but it was not necessary’ , 
and so on. The Tilaiya Dam is sinking. 
We do not know the reason.

Shri A. M. Thomas: Please do not 
give a wrong picture of the Tilaiya 
Dam. People who have gone there 
and seen it can certify that the report 
is incorrect.

Dr. Jaisoory a: I am quoting from
The Times of India. The Tilaiya dam 
is sinking. It came in the Times of 
India of last Sunday. You are not an 
expert.

Shri Nambiar: Contradict the paper 
news.

Shri T. N. Singh: That news has been 
contradicted by the D.V.C. authorities 
more than once.

Dr. Jaisoorya: In spite of it, these 
things happen.

Mr. Chairman: May I suggest to the 
hon Member not to waste time like 
this?

Dr. Jaisoorya: What I want is that 
there should be a proper assessment 
and a proper pre-audit. I do not care 
how much you spend, but I want to 
know whether you do these things 
with a clear mind on the matter. I 
am not expecting a public utility con
cern to make profit. A public utility 
concern should not make a profit, but 
82 P.S.D.

I do expect that the money that is 
being used will be used in the proper 
way. I do not mind a loss. A  public 
utility concern should be prepared for 
losses. I only want to know whether 
this would not be another white 
elephant that has been added to the 
other white elephants.

Shri Achuthan (Crangannur): At
this late hour, I do not want to make 
a very lengthy speech. I welcome this 
BilL In fact, I do not know what con
siderations prevailed upon the Govern
ment in the past to see that a fair 
trial is given to these private concerns, 
to see whether they could survive. 
But now at any rate, Gk>vemment have 
come to the conclusion that the role of 
private enterprise is beyond redemp
tion, and so the earlier they take over, 
the better. That is the position with 
regard to the nationalisation of rail
ways also. One difference, I notice 
here, and that is that this industry has 
got immense possibilities of expan
sion. Anyiiow, within the next ten 
or twenty years, we can see the planes 
flying over us just like the cars or 
trains that are passing now. A stage 
wiU then come when the country will 
become air-minded, so to say. and the 
distance and time which we are now 
experiencing may shrink down to such 
a level that within a short time, a man 
who wants to go to a distant place 
can reach that place, do h’s business 
there and then return too. The 
nationalisation of this industry, accord
ing to me. is a very salutary measure, 

my congratulations are due to the 
Government spokesmen in this respect.

With regard to the question of cor
porations, I have my own strong views 
in the matter, that there is no neces
sity to have, in the beginning stages, 
two corporations. Once we begin with 
two Corporations, it will be difficult 
for us at a later stage, to retrench or 
even to amalgamate these two Cor
porations. Moreover, how can one 
visualise after some ten or fifteen 
years, whether the national or inter
national airlines. will be of more im
portance. At that time, when the 
Government find that the one is more 
important than the other, they can v̂ ery 
well say ‘Oh, at the initial stages, we 
have done something wrong. We want 
to rectify it now. and ,so let us have 
two Corporations’. But to start with, 
^ r  the country’s sake, have only one 
Corporation. With reeard to this 
question, the hon. Minister in his reply 
toda.y nan show how his mind is work
ing after hearing the valuable speeches 
from different sections of the House.

There is one other reason also why 
there should be only one Corporation. 
If we have two Corporations, one for
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[Shri Achuthaix]
national and the other for inter
national air-lines, a feeling may auto
matically come that the international 
one is superior to the national one or 
that the national one is inferior to the 
international one. The employees in 
the national one may think ‘Oh! we 
have no opportunity to manifest our 
skiU and knowledge’ . The hon. Mem
ber from Bihar stated that there should 
be a sense of competition between the 
employees in these two Corporations. 
I do not understand how there can be 
any competition, if men are not placed 
in equal positions, ‘National’ means 
within India, while ‘international’ 
means throughout the world. But how 
can there be any sense of competition 
between the employees of the two such 
Corporations, unless they are placed on 
the same level?

When the hon. Member was speak
ing about compensation to these com
panies, he was referring to the allow
ances received by the hon. Members 
who have been elected by the common 
man of the country. I had a feeling 
of doubt as to whether he was not 
making hds speech with some profit 
motive. I am so rry  fo r certain things 
that he said. He said that ‘if you 
want to probe into the next world, you 
should be carried by the Deccan Air- 
wa3̂ ’ . But I would say that this 
moment when we are going to acquire 
these air companies must be a good 
omen for the country to say, that even 
though many accidents have hapi^ned 
in the past, there will be no accident 
hereafter in this country, in any of our 
airlines.

With regard to the compensation to 
be given, I feel that Government must 
have a miserly attitude. Government 
themselves say that these air com
panies have been losing concerns, and 
that they have been subsidised by 
Government. My hon. friend the 
capitalist Member, Mr. Kilachand was 
very glad and said ‘Whatever is offered, 
we shall take, along with the interest, 
and we shall invest it in some other 
profitable enterprise.* I welcome that 
attitude. I invite the industrialists to 
give up this idea of air transport or 
civil aviation, and invest their money 
in other profitable private ventures, so 
that the country may be better in due 
course.

I would like to say one word with 
regard to the tribunal. Instead of the 
compensation being settled between the 
Government and the parties concerned, 
the whole matter can be entrusted to 
the tribunal. Let both parties sav 
what thev have to, before the tribunal, 
as regards the valuation of these

articles, spare parts, etc., and let the 
tribunal finally say what is the amount 
to be paid. I think that would have 
been a far better method to adopt, be
cause in the near future or the distant 
future, our Government will have to 
take over some other private indus
tries also, and such methods have to 
be adopted iix the future.

As regards the personnel of the 
tribunal, I feel that the inclusion of 
one more High Court Judge would 
have been advisable. Instead of one 
High Court Judge, let us have two 
such, and let us not grudge in that 
matter. Let us adopt the attitude of 
grace and magnanimity in regard to 
these cases.

With regard to labour matters, much 
has been said on both sides, and there 
can be no difference on that point. 
We want to have rationalisation, effi
ciency and also economy. But we 
cannot go to the extent of saying that 
there can be no retrenchment. For 
the time being, hon. Members opposite 
may not run after these employ''os of 
these companies, but they are watch
ing the movement. When Govern
ment think of having some rationa
lisation, then they will nm  after them 
and say ‘You must begin this strike 
or that strike’ .

Shri Nambiar: Why are you afraid 
of strikes? Let us see that they are 
not retrenched. Let us have peace.

Shri Achotiiaii: I do not think that 
any Government in any country 
would like to see any one of its em
ployees remaining unemployed. That 
is the policy of the Government not 
with regard to this industry only but 
with regard to every other industry 
as well. But that should not give 
false hopes to these employees that 
under no circumstances will the Gov
ernment like to retrench them. If 
they are retrenched, they will be given 
alternative employment, or given en
couragement to join other industries 
which will be coming up here and 
there, and get employed. So, let us 
not trudge retrenchment, in the 
interests of the country.

With regard to the provision for the 
Labour Relations Committee, I welf 
come the oroDosal. Hereafter Govern- 

must 5?e*> that the real renre- 
9Pnfp+ives of li^bour are taken into 
confidonce. and that nroner mea.ciires 
.qre «=ee tba+ t.hei’* welfare
is fo forpmost at the hands
r*f +V»o r ôvo7*r>ment.

That i«! all I have to sav. I wel
come this Bill which seeks to br’ng
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into ex ist^ce  a nationalised concern. 
I hope it will have a good future.

Mr. Chairman: Seth Govind Das.
I would_ remind the hon. Members 
that the time is very short and it will 
“be good if one or two members more 
can speak.
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^  Tq ^ ^  ^  ^  Pi^i^ 1

Shri Vittal Rao; I have heard the 
Minister’s speech. There has not been 
any convincing suggestion why he is 
not nationalising straightaway, that 
is owned by the Government, managed 
and run by the Government. While 
we have the railways managed and 
run by * the Government, the Posts 
.and Telegraphs Department managed 
and run by the Government, why 
these air services are not being 
nationalised fully? For overhauling 
these machines we have to go to the 
Hindustan Aircraft Factory, the 
periodical overhauling of the machines 
is being done there. The Hindustan- 
Aircraft Factory is a Government 
Body, it is owned by Government and 
then we have got some airways like 
the Deccan Airways where 51 per 
cent, of the shares are held by the 
Government. When all this is there, 
why this hesitation to nationalise

Another thing is, there has been a 
talk of retrenchment. Of course, the

Minister has given an assurance that 
nobody will be retrenched. But, the 
other day, I was reading the magazine 
Commerce wherein a threat has been 
given regarding the Corporation itself, 
that the assurance that the Minister 
has given is transgressing the autonomy 
of the Corporation or the rights of the 
Corporation. This is in the Commerce 
dated April 4th. What does it say?

“ If, however, the Government is 
sincere in introducing this parti
cular directive, then, as previously 
stated, the Corporation’s autonomy 
in respect of labour policy at least 
will have been seriously infringed. 
One thing is certain; the Corpora
tion will have one or other con
siderable labour difficulty to con
tend with at their very inception, 
if not retrenchment. This clearly 
affords substantial reduction of 
salaries to keep the wage and 
salary bills within the economic 
limit.”
I do not know the name of the 

author. It is put down as ‘Rudderbar*.
I am sure he will be one of the mem
bers of, or is likely to be in, the Air 
Corporation.

Now, what we want is, in order to 
improve the services, there should be 
development. There is a lot of scope 
for development. For example, we 
have got the hop to Bangalore, there 
is a next bop to Mysore about 90 
miles. Like that, we have got feeder 
lines; we can easily stop this retrench
ment and thereby we can m^ke proper 
utilisation of the aircraft. Now-a-days 
this aircraft utilisation is far less. 
by increasing our services, we can 
avoid retrenchment.

Then, I come to the question o f 
compensation. The computation o f 
compensation is very high. I will only 
quote one example. The Indian 
National Airways’ share of rupees ten 
is worth in the market only rupees 
two and annas eight. Now, you do 
not want to take it at the market 
value of the shares. You want to 
have the real value of the machinery 
available. This machinery was sold 
for a song. Each Dakota from the 
Disposals was sold for about Hs. 
40.000. After reconditioning it cost 
them one lakh of rupees. Then the 
whole system of air transport 
service has been highly subsidised. 
For example, I have got the actual 
figures in the balance sheet for Deccan 
Airways. The other day the Minister 
denied that the companies were carry
ing on air mails only with a view to 
subsidise them. I have got the figures 
here. For freight-Ton miles, 5.33,638. 
flown they get hardly eight lakhs of 
ritwkOAs; jitiereas for air mails, for
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[Shri Vittal Rao]
6,31,724 Ton miles flown 18J lakhs of 
rupees.

Shri Raj Bahadur: On a point of 
personal explanation, Sir, that was in 
a different context. The point made 
was that we allowed them to carry air 
mails only witJi a view to subsidise 
them. That was not wholly so. That 
was for the speedy and expeditious 
transport of air mails also.

Mr. Chairman: The hon. Member
may be short; the Minister wants to 
speak very soon.

Shri Vittal Rao: In any case, it has 
been subsidised. One more thing. They 
are going to get compensation. They 
got a lot of profit in many ways. For 
example, they insured their aircraft 
and other things. These people who 
are runjiing the air services had their 
own interest in the insurance com
panies. So, they were greatly pro
fited. They are not going to lose if 
we say that the compensation should 
be decided by a Committee constituted 
o f experts and after full consultation 
with the employees who will be able 
to give us ins and outs of the in
dustry. Then only we can arrive at 
the proper compensation to be given.

I wanted to say some thing more but 
I have not got the time. Why this 
fear of nationalisation? There have 
been, for example, men like Sir Guru- 
nath Bewoor, who was one of the 
Managing Directors of the Air India 
International. Then you have got 
Mr. Bakhle in one of the Companies. 
They were people who had Government 
experience; they went there and they 
gave their experience and these ser
vices were run. Why should we 
hesitate to nationalise? It is probably 
due to our Government’s predelic- 
tion to those classes.

[ M r . D e p u t y -S p e a k e r  in the Chair]
Shri Jagjivan Ram: It gave me great 

pleasure to see that the Bill has been 
welcomed from all sides of the House. 
If there have been some discordant 
notes here and tjiere, that was also I 
presume with a view to see that when 
we assume this responsibility, we dis
charge it properly. It is rather too 
late in the day to discuss why this in
dustry should be nationalised. Even 
those hon. Members who have agreed 
that the industry should be nationalis
ed have posed a question whether this 
is the opportune time for its nationa
lisation or not, or whether it deserves 
the priority which is given in compari* 
son with the other pressing needs of the 
country. One hon. friend went to the 
extent of saying that because it is a 
M n g  industry, because the Govern
ment knows it is a losing industry, it

should not be nationalised. That argu
ment might apply to that type of indus

try which might be engaged in producing 
some unimportant kind of consumer 
goods. But, we cannot apply it to this in
dustry. It is not an industry which w e 
can see as a silent spectator losing day 
by day and ultimately going to the 
dogs. It is not to be looked at from, 
the point of view that this service pro
vides some luxury to the aristocratic 
classes of the country, but it has to be 
looked from this angle as well that it is 
a service which has got to be main
tained in the interests of the defences 
of the country, in the interests of the 
maintenance of law and order in the 
country, in the interests of supply o f  
goods and services in cases of emer
gency and natural calamities.

: 3 m  f  IT ^

t  ^  ^  
rft ^  I  I
Shpi Jagjivan Ram: I am not yield

ing, Sir.
Mr. Deputy-Speaker: Let us hear the 

Minister.
Shri Jagjivan Ram: Then. I have not 

looked at my hon. friend Seth Govind 
Das as yet. He refers to a question of 
priority. I will look at that and take 
notice of him a little later.

It is very difficult, himian nature as 
it is, to break away from a status quo. 
And. whenever any proposal comes, 
which wants to break away from the 
status quo, persons who are advanced 
in life, persons who are advanced in 
their way of thinking, persons who have 
formed some sort of set ideas, it ig very 
difficult for them willingly to fall in. 
line with the change.

Seth Govind Das: After which age?

Shri Syamnandan Sahaya: Whose 
knowledge is rooted in antiquity.

Ch, Ranbir Singh (Rohtak): About 
the age, say after 50.

Shri Jagjivan Ram: When it is not 
agreeable with their temperament to 
break away from the status quo, they 
bring forward a number of pleas.

Dr. S. P. Mookerjee: Like continuance 
of a separate Air India International.

Shri Jagjivan Ram: I wiU come to 
my hon. friend a little later. If h e  
will have some patience, he will hear 
me on that point also.
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So, one question that has been raised 
is about priorily: whether this is the 
opportune time. Another question is: 
why should we take over a losing con
cern? Now, as regards the question of 
the opportune time, would my hon. 
friends wait for some time and see that 
we liquidate the air services and the 
air transport in our country, and then, 
ohce again start from scratch and in
vest more money? I do not think that 
would be the wiser course. This is the 
most opportune time when we have to 
replace oui* aircraft. At least we have 
to place the order for the replacement 
of these aircraft. We have to take a 
quick decision in this matter. We are 
not manufacturing our own aircraft in 
this country. That will be a happy day 
indeed for our country when we will 
manufacture our own aircraft. But 
that will take some time. The condi
tion in the world today is such that 
even if we place the order today, it 
takes years before we get the aircraft. 
So. we have to take a quick decision. 
There is no question of priority here, 
and if hon. Members will devote a little 
of their attention, they will agree that 
it cannot brook any further delay and 
this industry has to be nationalised im
mediately.

I was rather amazed when friends 
from that side asked: why not have 
complete nationalisation? Perhai>s, they 
have been accustomed to slogans only. 
iShri Vittal Rao: Yes.) I do not know 
whether they know what nationalisa
tion is, or not. If this is not nationa
lisation, then what is nationalisation? 
Is only a slogan nationalisation? I do 
not know what nationalisation is if 
this is not nationalisation. (Shri 
Nambiar: Why should there be this 
Corporation then?) Where is the 
private interest in it? If my hon. 
friend will be a little patient, which 
he is not usually, he will see the point. 
What is the difference? Where is the 
private interest in it? Are we going 
to allow any private individuals to 
subscribe to the capital of this Cor
poration or undertaking? Is the capital 
not entirely subscribed by Govern
ment? If we take any non-oflficial in 
the Corporation, has he got any 
interest in the profit or loss of the in
dustry? I am afraid my hon. friends 
have not cared to go through the Bill. 
They have been carried away by the 
slogan of nationalisation that they 
always raise. (Shri Vittal Rao: What 
a reply.) If this is not nationalisa
tion, then I say that they have not 
understood what nationalisation means, 
and I would request them in all 
humility and earnestness to try to 
understand whether this is nationali
sation or not. I do not want to labour 
this point any more.

Now, I come to this question: why 
a Corporation? What is the harm if 
there is npt a Corporation? That is 
the question posed. They say: why 
not run it just like the Railway 
Board? Or, why not run it depart
mentally? Why not put the Secretary 
of the Communications Ministry in 
charge of this undertaking?

Shrimati Renu Chakravartty
(Basirhat): Or maybe yourself.

Shri Jagjivan Ram: Maybe Why 
not? If my Secretary is there. I am 
there. Perhaps, the lady Member does 
not know that Ministers function 
through their Secretaries.

Seth Goyind Das: How many ihingR 
can the Minister do?

Shri Jagjivan Ram: As I pointed
out earlier, during my opening speech 
on this Bill, there are ceiCain advan
tages in managing these undertakings 
through Cori)orations. We have been 
progressively assuming responsibilities 
of several undertakings, and we have 
been following two pattterns— either 
managing them departmentaUy or 
through limited companies. We have 
found certain difficulties, in both of 
them. Now we are trying to develop 
a pattern for the management of all 
governmental undertakings which is 
likely to stay ultimately and that is 
the pattern of statutory Corporations, 
where the Corporations, subject to 
statutory control and direction of the 
Government, wiU have comparatively 
more freedom in the management * of 
their business. Those who have the 
shghtest knowledge of the working of 
busmess concerns wiU agree that busi.- 
ness management requ^es greater 
freedom than what we fiiave in our 
Government departments. Of course 
there should be enough of control by 
the Government. It should be seen 
that m matters of policy and broader 
details we can issue instructions and 
directions to the corporation, we exer
cise enough of vigilance and control 
to see that its funds and finances are 
not being wasted. Subject to such 
controls a fair measure of freedom 
will have to be given to these corpora
tions so that the busines.s can be 
managed efficiently and without anv 
hindrance and impediments. That is 
why we have decided upon these 
Coroorations. But I fail to under- 
sta.' ?̂̂  their criticism and I still hoM 
that it is cent oer cent, nationalisation 
—unalloyed nationalisation, if yo;i 
like to call it.

A number of minor points have 
been raised. But the two very im
portant po’nts which have been 
raised by quite a num b^ of hon.
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[Shri Jagjivan Ram]
Members of this House were regard
ing the principle of compensation and 
on the question whether there should 
be only one Corporation or whether 
there should be two Corporations. I 
will come to them a bit later.

Comparison has been made with 
the Railways and it is asked: why not 
manage it exactly as the Railway 
Board? To that point 1 think I have 
given a reply briefly.

The other question was about effi
ciency. Many Members have alluded 
to the lack of efficiency or lack of 
honesty in the railway departments.
I am not here to speak on behalf of 
the Railway Ministry. But I would 
only like to point out that it has been 
admitted oh all hands that the effi
ciency and regularity of the railways 
have tremendously increased since the 
war years. There have been occasions 
in this House also when Member after 
Member has paid glowing tributes to 
the Railway Minister for stepping up 
the efficiency of the Railway adminis
tration. But one thing I must say. 
Any means of transport which 
functions on the ground can afford for 
some time to neglect the repairing or 
overhauling of the machine but any 
system which functions in the air can 
do so not only at the risk of the 
passengers but at the risk of the per
sonnel engaged in it. Therefore, to 
presume that the services or the 
m&nagement will neglect the upkeep 
of the aircraft is to presume a thing 
which will go beyond human nature. 
Nobody wants to risk his life himself 
and our ground engineers or pilots, as 
I have said yesterday, are a fine lot 
of people. They wiU never fly with a 
machine which is not properly main
tained, which is not properly repaired 
or the worn-out parts of which are not 
properly replaced. I am saying these 
things because even if there is some 
slackness on the part of the manage
ment, those who are directly in charge 
of those machines will not allow the 
repairs or replacements to suffer even 
for a moment. So. the comparison in 
that respect with the railway or with 
the road transport or I w'iTl say even 
with the river transport does not hold 
good.

My friend. Mr. Alva said th^y we 
have enumerated quite a number of 
functions for the Corporations but the 
production of aircraft has not been 
enumerated there. I may point out to 
him that Hindustan Aircraft is already 
engaged in that work and we do not 
want to duplicate that. A Government 
undertaking has already taken that 
work and let us hope and see that our 
experts in the H.A.L. will expedite the

production of our own aircraft in that 
factory.

My friend, Mr. Sodhia perhaps, has 
raised the point that we are going to 
sink this money in this Corporation and 
what return Government is likely to 
get? Perhaps he is not aware that m 
all the nationalised undertakings which 
we are managing as private limited 
companies or Corporations, our inten
tion is to charge income-tax from them 
as from private industry. Apart from 
that, we win be charging interest at 
the usual rates from the Corporation 
also.

Seth Govind Das: If there is a 
loss?

Shri Jagjivan Ram: It will be written 
off.

Dr. S. P. Mookerjee: If the Finance 
Minister agrees.

Shri Jagjivan Ram: When we find
that there is going to be no profit at all 
— of course, it is a sort of a public 
utility service— we have to consider 
whether to write it off or not but if, 
in a particular year, there is loss— if 
such a contingency should arise which 
I hope will not— it will be carried forr- 
ward and the Corporation wiU have to 
pay it. We are bound to make profit 
though our motive is not to make profit. 
Our motive is to give best service. As 
I said yesterday, in all these public 
utility services, our efforts would be to 
see that the services should not be a 
burden on the public exchequer. It 
should not be a burden on the tax
payer but it should earn its way.

Dr. S. P. Mookerjee: It should con
tribute income-tax also.

Shri Jagjivan Ram; Of course, it will. 
The question has been raised that as 
soon as Government takes over any 
commercial undertaking, it is bound to 
go down and my friend Seth Govind 
Da^ tried to fall in line with Dr. 
Jafsoorya. I think it was a strange 
thing when Seth Govind Das tried to 
corroBorate......

Seth Govind Das: I only said that I 
did not agree with him.

Shri Jagjivan R a m :.......Dr. Jaisoorya.
When he named Tulsidas I thought he 
was referring to my friend Mr. Tulsidas 
Kilachand. But. he meant Tulsidas, 
the writet of the Ramayan, and quoted 
a couplet from there.

Dr. S. P. Mookerjee: He was think
ing of the Pushpaka viman.

Shri Jagjivan Ram: He quoted:

But, my friend forgot 
couplet.



-4 Air Corporations Bill 21 APRIL 1953 Air Corporations Bill 4794

Seth Govind Das: I did not agree 
with him.

Dr. S. P. Mookerjee: Let us have the 
couplet.

Shri Jagjivan Ram: I said, he forgot 
another couplet which follows very 
soon:

q r  ^

»T 'Snr ^  r
Seth Govind Das: You have made it 

all right.
Mr. Deputy-Speaken Hon. Members 

would like to know the meaning.
Shri Jagjiyan Bam: I am coming to 

that. It is not that every mountain on 
which Hanuman climbed, went down. 
It did when he so desired. When he 
had to prepare to defeat Havana, when 
he had to prepare himself to conquer 
evil forces, he just climbed up a moun
tain and surveyed Lanka, the capital 
o f Havana. That mountain did not go 
down, dM not sink. It provided a 
base for him to fight evil forces. I 
wish Seth Govind Das had remembered 
this couplet.

Seth Govind Das: I fully agree with 
you.

Shri Jagjivan Ram: I am presenting 
this couplet not only to my hon. friend 
Seth Govind Das, but also to my hon. 
friend Dr. Jaisoorya and say that this 
wiU be the base to fight the elements 
which have up till now brought dis
repute to the Government. We will 
show that we can manage efficiently 
and make it a success.

Dr. S. IP. Mookerjee: The Bill is the 
mountain and the Government is 
Hanuman here.

Shri Jagjivan Ram: My hon. friend 
may presume himself to be the moun
tain.

Seth Govind Das: On a point of
-personal explanation, Sir.

Mr. Deputy-Speaker: The hon.
Minister is not giving way.

^  ^  *rr,

^<T arf^STFr I
v3fTRr4 ^  ^

^  3TTW t , ^  f  ^
^  ^  ^  ^  «rr I

Shri Jagjivan Ram: I am glad. Sir 
i  will go a step further. Apprehen
sions have been expressed that as soon

as this service is nationalised, there 
win be a tendency to raise the rates 
of fares and freight, that the number 
of frequencies may be curtailed, that 
efficiency may go down, etc. I can 
only assure them that it will be our 
earnest endeavour to see, unless some 
abnormal circumstances arise which 
are entirely beyond our control, that 
the rates of fares and freights are not 
raised, that frequencies, instead of 
being curtailed are increased and that 
efficiency is increased. In the matter 
of nationalisation, I would go a step 
further and say that even if after 
nationalisation, there is a likelihood of 
efficiency suffering slightly, it is 
worth trying as a great social measure.

Then, I come to the question of em
ployees.

Shrimati Rena Chakravartty: What 
about having two Corporations?

Shri Jagjivan Ram: I will come to 
that.

About the employees, apprehensions 
have been expressed and naturally too, 
that after the integration of the air 
companies, there is a likelihood of a 
certain category of sta£ being surplus 
to the requirements of the Corpora
tions. Then, an apprehension has also 
been expressed that whatever assur
ance has been given will not be ful
filled. I want to make it clear what 
assurances have been given. The pro
vision in the BiU and the statements 
which I have made on more than one 
occasion are to the effect that our in
tention, is that the Corporation takes 
over these companies as going con
cerns. And when the Corporation takes 
over these companies as going concerns 
on an appointed date, in order that 
there is no dislocation in the services, 
we take over aU the employees of those 
companies. So, on the day the Cor
poration takes over from the com
panies, there is no retrenchment. But 
after taking over, tHHt' Corporation will 
have to integrate all the companies, 
they will have to integrate the staff as 
well, and after the process is completed 
—it may take six months; it may take 
nine months, it may take even lotger 
—it may be found that certain cate
gories of staff are surplus to the 
requirements of the Corporation. Now, 
if the Corporation is to run economic
ally, if it is to maintain a reasonable 
rate of fare and freight, if it is to main
tain efficiency as well, nobody will 
advise that the Corporation should 
carry on with a staff surplus to its 
requirements. There are however, two 
alternatives: either we retrench the
staff surplus to the requirements of 
the Corporation, or we find some addi
tional avenues of emploETment for
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[Shri Jagjivan Ram] 
them. I will be the last person to 
follow the first alternative. I will try 
my utmost to expand the activities of 
the Corporation in order to absorb the 
staff which is found surplus to the 
requirements of the existing routes. 
That is the one assurance I can hold 
out at present. Expand we will have 
to. and we will have to run new routes. 
We win have, in course of time, and 
as earjy as possible, to run a number 
of feeder services to connect even 
centres of lesser importance with our 
trunk routes. We will h a v ^ o  increase 
the activities o f our workshops so far 
as repairs and manufacture of_sm ali 
parts of aircrafts are concerned, and 
we will try by increasing the activi
ties of the Corporation to absorb the 
staff that may be found surplus to our 
requirements. As I have said, it pricks 
one’s conscience in the present state of 
our society when we have to throw 
anybody on the streets. And I will try 
my best to seê  thaT those who are found 
surplus to the requirements are 
absorbed either by expanding the acti
vities of the Corporation or in some 
other governmental activities or under
takings.

Mrs. Renu Chakravartty raised — 
perhaps she or somebody else— the 
point: what about the awards given by 
the tribunals in respect of the em
ployees in certain companies? As I 
have said, we are taking over these 
companies as going concerns and we 
do inherit those awards also. So. the 
Corporation will inherit the liabilities 
or privileges of those awards of the 
tribunals.

My friend Dr. Satyanarain Sinha, 
and of course, Mr, Alva also, raised 
the question of the Curtiss Commandos. 
My friend Mr. Alva raised many other 
things which concern directly che 
Defence Ministry, and not the Com
munications Ministry. So I will not 
take notice of those points.
1 P.M. ^

Shri B. Das ^(Jaipur-Keonjher): I
hope the Defence Ministry will take 
notice of them.

Shri Jagjivan Bam: About the Curtiss 
Commandos, perhaps, as you are also 
aware.......

Shri B. Das: Will you pass it over to 
the Defence Ministry to take action on 
them?

Shri K. K. Basn (Diamond Harbour); 
You communicate to them.

Shri Jagjivan Bam: The Curtiss Comr 
mandos have a long-drawn-out history, 
and perhaps you are aware of their

position. In recent times, it has been, 
examined on more than one occasion, 
whether it can be utilised by tiie 
Defence Ministry or the Communica
tions Ministry. Up till now, the Com
munications Ministry did not directly 
possess aircraft, excepting a few which 
are necessary for our training centre. 
On all the occasions when this ques
tion was examined, it was found that 
they were not required by the Defence 
Mmistry, and the Communications- 
Mimstry was not in need of aircrafts. 
Apart from that, the question was 
examined whether it will be economical 
to get these aircrafts repaired and run 
them In the first place, I am not an 
expert. So, we have to go by the- 
advice we get from our experts. We 
are told that all these aircrafts are not 
hi for passenger traffic, and that they 
can be utilised only for freight service.

Shri Joajhim Alva (Kanara): They 
la^sTwar^ during the

S t o  Jagjivan Bam: As I have said, 
we have to go not by the advice of 
my hon. friend Mr. Alva, but by the- 
advice of the experts.

Shn Vittal Bao: Who are those 
experts? Can we have a list of those 
experts?

Slui Jagjivan Bam: And this
opinion is not held by our own experts 
only but by experts who came from 
outside the country also. It is the 
ad^ce of the exi^rts that these air-

j  fit for passenger traflSc,
and that t h ^  can be utilised only for 
freigWer service. They are about 70, 
and their bo9k value, perhaps as you 
are aware, Sir, is rupees seven and a 
half crores. There is a large number 
of parts also. I understand their 
book value is rupees two and a halT 
crores, but that is only the book 
value. On one occasion,— again I. 
say, you are aware Sir,—there was an 
offer of Rs. 50,000 for all these air
crafts, and spare parts.

Mr: Deputy-Speaker: Rs. 35 lakhs.

Shri Jagjivan Bam: It was Rs. 50,000 
at the initial stages. Then it came to 
Rs. 35 lakhs, but then again, the con
tract did not materialise. Again, a 
few montlLs back, when world tenders 
were invited, no tender was given by 
any party, and the only tender which 
came, came perhaps after the expiry 
of the appointed date. On that 
occasion also. I got this question 
examined by the experts of the Civil 
Aviation Department. Then also, I 
was advised that we are not interest
ed in these aircraft. I rang up m y
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friend the Minister of Works, Housing
and Supply on another occasion and
requested him to delay the disposal of
these things till I had the question
thoroughly examined. After I received
the advice of my experts, I said 'You
can go ahead’. We were eifraid more
over that if we delayed the matter, 
we may not get even that amount.
Again, a few days ago, some
Members of Parliament brought this
matter to my notice, and said
‘Can we not take these planes
and get them renovated and recondi
tioned so that they may be used by
the Corporations?’ . It is too early for
us to decide whether all these ‘planes’
will be required by the Corporations
or not. After the amalgamation of
the companies and integration of the
services and routes, my idea is that we
will have quite a number of Dakotas
which wiU be surplus to our require
ments and which we can utilise even
for freighter service. But all the
same what I can say on the present
occasion is this ...

Shri Syamnandan Sahaya: Or ex
panding lines.

Shri Jagjivan Ram: I have already
got a note from my friend, the Deputy
Minister of Works, Housing and Sup
ply. Within the next two or three days
I will get it further examined and if
we find that we can advantageously
utilise these aircraft after they have
been repaired, we wiU do the needful
in the matter.

Shri Joachim Alva: Is not the price
of these Curtiss Commandos three or
four times outside this country?

Shri Jagjivan Ram: I do not want to 
go into great detail about this question, 
but if my friend, Mr. Alva, has some
curiosity, I can satisfy it. I have got
enough of information on this point. 
We must not forget that these are very
old tJHPe of aircraft which are not
being manufactured now. I am told if
we want any spares and stores, we
cannot approach certain firms or
manufactures and indent these from
them, but we will have to hunt
out throughout the whole of
America to find spares and stores. 
We have some spares with us 
also. So there are some obvious
difficulties. My friend says that they
fetch very good price. Well, the proof
of that is that we invited tenders on
a world-wide basis and till the appoint
ed date there was not a single tender
for these spares and aircraft. That
proves how much they are in demand
in the world. But aU the same, as 
I said, I will get this question further
examined and do the needful in the 
matter.

Then a few Members raised the 
question as to why we should leave

non-scheduled operations in private
hands. They are perhaps apprehensive
that this may be a channel through
which the custom of the Corporation- 
or the scheduled services may be
affected. There should b e _ n Q _ ^ p r e -
hension on that point because even
if you allow private operators to 
operate non-scheduled services, it
does not preclude the Corporation from
undertaking non-scheduled operations. 
Wherever the Corporation wiU find
that we are in a position, or it will be
advantageous for the Corporation, ta
undertake non-scheduled or charter
operations, it wiU do so. Thus there
is no question of our revenue being
affected, because usually we db not
aUow any large number of charter
flights between any two points on
which there is a scheduled service
or on which the Corporation will be- 
running a regular service. The charter
flights wiU be mostly between points
which there is no regular service of
the Corporation. Even there my idea
is that the Corporation will have to
engage itself greater and greater irt 
non-scheduled or charter operations- 
also.

Now, I come to the question o f
compensation. There have been two
sets of opinion. One is that we have
been very generous and liberal; the
other is that we are not even fair and 
it cannot be said that it is compensa
tion. I may teU you. Sir, that during
all these tm es that we have considered
this question of principle of compensa
tion,—I mean with my friend, the
Finance Minister— ŵe have been very
careful in the matter to see that we
are fair. We determine principles o f
compensation in such a way that it 
will not produce serious adverse
repercussions on future investments in 
private industry. That has been one
consideration also. But due to that 
consideration, we have neither been
generous nor tried to pay something
more than what the companies
deserve on the basis of their assets.

My friend has raised the question
that these aircraft were purchased
from the disposals at a very cheap
rate. But my friend forgets that that
very cheap rate is going to be taken
into consideration while assessing com^
pensation for those aircraft. We are
not taking market value into consi
deration. If an aircraft was purchased
for, say, Rs. 40,000 and Rs. 60.000 were'
spent in reconditioning it and making
it ‘fiyable’, only these two things will'
be taken into consideration _  while
determining the compensation or̂  price
of the aircraft today. So it does nô - 
matter if they were purchased v'̂ ery
cheap. Their value will be assessed'
today on the basis of that price which
was paid by the company. The whole
principle involved in this question is.
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[Shri Jagjivan Ram]
that a person has spent something out

his pocket, he has enjoyed the fruits
o f it to some extent and .......

Shri Vittal Rao: To a great extent.
Shri Jagjivan Bam: Whatever it

may be. Then there is reduction m its 
value in the shape of depreciation. We
find out what is the remainder and
we pay for that. That is the prmciple
that we have adopted and we felt that 
we tried to be fair, not to be unfair;
but we have not tried to go out of our
way to prove that we are generous
to them. I do not want to say any
thing more on this point, because if the
Members will go into detail, they will
find in the schedule that we are not
trying to pay more. Seth Govmd Das
raised the question that we should pay
the market value. I do not agree with
him. We cannot pay the market value
o f the assets; we can proceed only en
the basis of what amount one has 
spent in acquiring a particular asset, 
what has been the reasonable depre-
.ciation in that asset and what is the
residuary value of that asset, and we
pay that residuary value.

Seth GoviBd Das: Suppose today it
has become absolutely useless; then
also will you pay?

Shri Jagjivan Rain: Then, it will not
deserve anything. If it is absolutely
useless, then it will have scrap value.

Shri Syamnandan Sahaya: There is 
even scrap value here.

Shri Jagjivan Ram: There is provi
sion for that.

Shrimati Renu Chakravartty said
that on this basis an aircraft even m
a period of 20 years will not be
reduced to zero. Perhaps, she ^
calculate once more and find out that
it is not so.

We have, of course, provided some
thing for those engines and air frames
which have been renewed and made
air-worthy recently. Unless we provide
some incentive for the companies, a 
good number of aircraft engines will go 
out of order and when the Corporation
takes over these things, we will find 
that we have to make a large number
of engines and air frames air-worthy
and we will have to spend a large
amount and it will take time. Ther^
fore, we have provided some amount
as an incentive, so that when we take
over the engines and aircraft, wp find 
that they are air-worthy and we start
operating them.

Then many questions have been
raised as to why there should be two

-Corporations.

Dr. S. P. M ookerj^ : Two Corpora
tions wiU take two minutes.

Shri Jagjivan Ram: It wiU take two
minutes. In other countries also, it has 
been mostly the practice to run inter
nal services by a separate Corporation
and external services by a separate
Corporation or company, or whatever
it may be. Our pattern is mostly like
Australia where there are also two
separate Corporations to run the inter
nal and external services. It has been
said that in that case the expendi
ture will increase. I do concede that
the expenditure will increase to some
extent. When I say to some extent. I
say that it will be, compared to the 
assets and services involved, not a 
very appreciable amount. If I may
give an indication, we got this point
examined in great detail and we
found that if we had two Corporations
instead of one, the expenditure would
go up by rupees six lakhs more. The
extra expenditure would be of that
order if we had two Corporations. Now,
that is not a consideration which
should deter one from having a 
separate Corporajtion for the external
services. I do not want to repeat the 
arguments which I advanced yester
day and which have been repeated
today by some other hon. Members, 
but I would like the House to appre
ciate only this point, that in the
external services, we have to main
tain a certain standard and a certain
reputation, because we have to compete
with other nations as well and com
pete with airlines belonging to other
countrie^i.

Shrimati Renu Chakravartty said
that there would be a split among the
workers. I could not follow exactly
what she meant by that. She also
said: the international service will be
a profitable one and the internal one
will be a losing one. I do not know
how and I do not know, further, why
the internal service should be a losing
concern for all times to come.

Shrimati Renu Chakravartty: I did
not say “ for all times to come” .

Shri Jagjivan Ram: Maybe for a
year or two.

Shrimati Renu Chakravartty:
Exactly.

Shri Jagjivan Ram: It may be so
even knowingly because we will have
to start certain routes in the country
that we know from the very beginning
are not economic routes. In that case, 
the internal air Corporation may lose
for some time. By having both these 
bodies together, it is said that the profit
made by the international air C(jrpora- 
tion may be used for making good the
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loss incurred by the internal air Cor
poration. That should not be the con
sideration. I am convinced and I still
hold that in the interests of both the 
Corporations, in the interests of the 
early expansion of the activities of the
internal Corporation, so that it may
devote more and more time and atten
tion to the development of new route
patterns and to the development of
new stations and to the opening out of
new feeder lines etc., in the interests
of all these things, the internal Cor
poration should be kept aloof from tlfe
international Corporation, and the 
international Corporation should not be
mingled with the internal Corporation.
Both should be allowed to function
separately, so that they can function
efficiently and the international Cor
poration may maintain the reputation
and name that it has earned for the 
country.

^ h r i  Vrttal Rao: How about fifth
freedom Traffic?

Shfi Jagjivan Ram: About this
freedom of air traffic, I think Mr.
Alva who raised that point was work
ing under some misapprehension. No
foreign airlines are allowed to carry
passengers between any two points
in the country.

The question has been raised as to
why there should be a Transport
Council and an Advisory Committee.
In one sentence, I may answer that
point. The Transport Council will
be to advise the Government and the
Advisory Committee will be to advise
the Corporations. The Labour Re
lations Committee, as is obvious, will
be to promote good relations between
the authorities of the Corporation and 
the employees of th^ Corporation.

I think I have tried to deal with all
the points that have been raised here. 
There are a number of points of a 
minor nature regarding the qualifica
tions of the Directors etc. We will
consider them in the Select Com
mittee and try to make improve
ments.

An Hon. Member: And the taking
over of landing grounds.

Shri Jagjivan Ram: A ll these will
be considered in the Select Com
mittee.

With these words, I commend the
motion to the House.

Shri Joachim Alva: May I seek
only one clarification from the hon. 
Minister? Is it the intention of the
Government to appoint Directors

from  the ranks of the workers who
are running these airlines for us?

Shri Jagjivan Ram: No. That is 
not the intention at present. My in
tention has been made quite clear,
namely, that I will have on the
Board of Directors a member who
has some experience of labour
matters and who has sympathy for
labour, but I am not going to take a
representative o f workers as such.

Shri Jo2ichim Alva: Not even ofl
the pilots and other workmen?

Shri Jagjivan Ram: No.

.With your permission. Sir, I have- 
to suggest a few  additional names
for the Select Committee. I wish to
add the following names:

Shrin^ati Vijaya Lakshmi Pandit;
Shrimati Sushama Sen;
Shrimati Renu Chakravartty;

and
Shri Sarangadhar Das.

Mr. Deputy-Speaker: I shall put
the motion to the House. I hope
that the additional names suggested
are acceptable to the House as a
whole.

Hon. Members: Oh, yes. x
Mr. Deputy-Speaker: The question.

is:
“That the Bill to provide for

the establishment of Air Cor
porations, to facilitate the acqui
sition by the Air Corporations o f
undertakings belonging to cer
tain existing air companies and. 
generally to make further and
better provisions for the opera
tion of air transport services, be
referred to a Select Committe'e
consisting of Pandit Thakurdas
Bhargava, Shri N. Somana, Shri
N. P. Nathwani, Pandit Munish- 
war Dutt Upadhyay, Shri
Venkatesh Narayan Tivary, Shri
C. D. Pande, Shri Mathura
Prasad Mishra, Shri Banarsi
Prasad Jhunjhunwala, Shri Satis
Chandra Samanta, Shri Rohini
Kimiar Chaudhuri, Shri
Ghamandi Lai Bansal, Sardar
Amar Singh Saigal, Shri Yesh- 
wantrao Martandrao Mukne, 
Shri M. Muthukrishnan, Shri
T. N. Viswanatha Reddy, Shri
C. P. Matthen, Shri H. Sidda- 
nanjappa, Shri Pannalal R. 
Kaushik, Shri Nityanand
Kanungo, Shri Vaijnath Maiho- 
daya, Shri V. B. Gandhi,. Shri 
Shivram Rango Rane, Shri Jaipal
Singh, Shri K. Ananda Nambiar,
Dr. Syama Prasad M ooken ^ ,
Shri Girraj Saran Singh, SOTi 
Rayasam Seshagiri Rao,
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M. S. Gurupadaswamy, Shri K. A.
Damodara Menon, Sardar Hukam
Singh, Shri S. V. L. Narasimban, 
Shri Radha Raman, Shrimati
Vijaya Lakshmi Pandit, Shrimati
Sushama Sen, Shrimati Renu
Chakravartty, Shri Sarangadhar
Das, Shri Raj Bahadur and the

Mover, with instructions to
report by the 30th April, 1953.”

The motion was adopted.
Mr. Deputy-Speaker: I have to

appoint a Chairman for this Com
mittee. Pandit Thakurdas Bhargava
will be the Chairman.

The House then adjourned till a 
Quarter Past Eight of the Clock on
Wednesday, the 22nd April, 1953.
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